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LEGISLATIVE ASSEMBLY DEBATES

(OFFICIAL REPORT OF THE TENTH SESSION OF THE

FIFTH LEGISLATIVE ASSEMBLY.)

VOLUME v—1939.

LEGISLATIVE ASSEMBLY.

Wednesday, 30th August, 1939,

The Assembly met in the Assembly Chamber in Simla, at Eleven of
the Clock, being the First Day of the Tenth Session of the Fifth Legislative
Assembly pursuant to Section 63-1) (2) of the Government of India Act, as
set out in the Ninth Schedule to the Government of India Act, 1935, Mr.
President (The Honourable Sir Abdur Rahim, K.C.S.1.) was in the Chair.

MEMBERS SWORN.

The Honourable Diwan Bahadur Sir Arcot Ramaswami Mudaliar

(Member for Commerce and Labour) ;

The Honourable Mr, John Anderson Thorne, C.S.1,, C.LE. (Home

Member) ;

. Habibur Rahman, M.L.A. (Rajshahi Division : Muhammadan

Rural) ;

- Dudley Charles Hudson, M.L.A, (Assam : European) ;
- Geoffrey Stephen Bozman, C.LE.,, M.L.A. (Secretary, Depart-

ment of Education, Health and Lands) ;

- Olaf Kirkpatrick Caroe, C.LE, M.LLA. (Secretary, External

Affairs Department)

?

. John Francis Sheehy, C.8.I, M.L.A, (Government of India :

Nominated Official)

- Noel James Roughton, C.8.1., C.I.LE.,, ML.A. (Goverument of

India : Nominated Official )

*. Jatindra Nath Talukdar, M.L.A. (Government of India :

Nominated Official) ;

. Astad Dinshaw Gorwala, M.L.A. (Government .of India :

Nominated Official) ;
(1)
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2 LEGISLATIVE ASSEMBLY. [30TE Avc. 1939,

Mr. Braj Kumar Nehru, M.L.A. (Government of India : Nominated
Official) ;

Mr. Denys Hayes Crofton, M.L.A. (Government of India - Nomi-
nated Official) ;

Mr. Eric Ingoldby, M.LLA. (Government of India : Nominatea
Official) ;

Mr. Kashinath Yashwant Bhandarkar, M.L.A. (Government of
India : Nominated Official) ;

Mr. Nia:iz Muhammad Khan, M.L.A. (Bengal : Nominated Official) ;
an

Khan Bahadur Shaikh Khurshaid Muhammad, M.L.A. (Punjab :
Nominated Official).

STARRED QUESTIONS AND ANSWERS.
(a) OrsL A NSWERS.

MURDER 0F 4 Spreian Tionrt BXAMINER ON THE NoRTH WERSTRRN
vinway,

1. *Mr. Lalchand Navelrai: (a) Will thie Honourable the Railway
Member please state if (Government are aware that a gruesome murder
in a moving train of a speeial railway ticket examiner Mr. [dandas D.
Motwani aged about 35 years, took place between Badah and Dokri on the
Sind Seetion of the North Western Railway on the 28th April, 1959 $

(b) If so. under what conditions did that murder take place ¢

(¢) How many pa:sengers were then travelling in that compart-
ment !

(d) Was there any police travelling in the tfrain 1

(e) Is it a fact that the train was stopped by a co-passenger and the
culprit ran out of the train ?

(£) Did the police arrive at the compartment immediately the train
stopped ? Did any of the police follow the enlprit ; il so, why was not
the police able 1o eateh the culprit as there was no forest at the spot but
open arable land ?

(g) What arrangements have the Railway authorities made to suit-
ably compensate the vietim’s wife and children ?

The Honourable 8ir Andrew Clow : (a) and (e). Yes. .

(b} The Special Ticket Examiner detected a passenger travelling
beyond the station for which he held a ticket. The passenger refused
to pay the railway fare due. TUpon the Special Ticket Examiner persist-
ing in his demand for payment of the fare, the passenger stabbed himy

(e) About ten.

(d) Yes : one Police constable, on duty.

(f) The Police constable arrived at the compartment as soon as
the train stopped. Knowing that the Civil Surgeon of Larkana was
trevelling in the train, the constable first fetched him from his com-
partment to attend to the Speecial Ticket Examiner. He then went in
search of the assailant who had, however, disappeared.
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(g) The amount admissible under the Workmen ’g Compensation
Act has been deposited with the Judge at Larkana, who is Commissioner
under the Act, for payment to the legal dependants. The widow has
received Provident Fund and gratuity and empioyment has been given
to the deceased’s brother, .

Mr, Lalchand Navalrai : May I ask the Honourable Member to say
whether he is aware that since this murder, other murders of railway
officials have taken place, one, of the cabin man at Kotri station and
the other of the Station Master of Khudal Station who was stabbed....

Mr. President (The Honourable Sir Abdur Rahim) : The Honourable
Member should confine his questions to this case only.

Mr. Lalchand Navalrai : 1 shall put other questions if not this
particuiar question, :

Mr. President (The Ionourable Sir Abdur Rahim) : Any other
question relevant to this question !

Mr. Lalchand Navalrai : Quite relevant, Sir. Will the Honourable
Mcmboey be pleased to say if he has any power to give special compensa-
tion to the heirs of the deceased ?

The Honourable 8ir Andrew Clow : What does the IIonourable
Member mean by special compensation ?

Mr. Lalchand Navalrai : Compensation apart from what is being
given under the particular Acts which the Ionourable Member has
mentioned in his answer,

The Honourable 8ir Andrew Clow : I only mentioned one Act, and
I alse mentioned that employment was given to the brother of the
deceased.

Mr. Lalchand Navalrai : May I know, Sir, whether the Railway
Bourd or the Honourable Member has got any discretion to give any-
“thing more than what is allowed by these Acts ?

The Honourable 8ir Andrew Clow : T have not got the Regulations
with me here, but I believe it is possible.

Mr, Lalchand Navalrai : Will he then be good enough to consider
and exercise his discretion and give something more to the heirs of the
deceused ?

The Honourable 8ir Andrew Clow : As the dependants of the
deceased have got compensation, provident fund and gratuity and also
employment for a relative, I think they have been reasonably ireated.

Mr. Lalchand Navalrai: May I then ask......
Mr. President (The Honourable Sir Abdur Rahim) : Next question.

Mr, Lalchand Navalrai: I want to ask another supplementary
question to the same question. It is with regard to part (c).

Mr, President (The Honourable Sir Abdur Rahim) : Next question.

RELAY oF PrROGRAMMES BY THE DELHI BROADCASTING. STATION.

_-2. *Mr. Lalchand Navalrai : (a) Will the Honourable the Communi-
cationg M_ember be pleased to state if he is aware that for sometime the
broadeasting station at Delhi has been relaying programmes from other

places mostly and incessantly from Bombay ¢
L169LAD a8’
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(b) If so, how many such whole day relays or part day relays have
been done in the Delhi broadcasting station from Bombay during the
past six months {

(¢) How much economy has been done by the department on
account of these relays and how was the establishment at the broadcast-
ing station utilised during the time the relays were opcrated upon 9

(d) Are Government aware that people would like to hear at the
radios variety of territorial programmes ? If so, do Government pro-
pose to minimige these relays and do them only when they are excep-
tionally important and unavoidable ¥ If not, why not ?

The Honourable 8ir Andrew Olow : (a) Yes, Delhi has been re-
laying the greater part of the day’s programme from Bombay on
ceriain days and also occasional items from other stations.

(b) During the past six months, Delhi has been relaying the
greater part of the day’s programme from Bombay once a week.

(¢) When relaying other stations, the relaying station naturally
effects a certain economy in the expenditure on its own programmes,
but it ig difficult to calculate accurately the actual amount saved as
whatever savingg are effected are devoted to improving the programmes
on other days. As regards the second part of the question, relays do
got afford any relief to the Engineering staff as the transmitters in
their charge work as usual. Some members of the programme staff
are relieved of actual transmission duties, but they have to carry on
rehearsals, auditions and office work as usual. All India Radio works
seven days a week without the holidays enjoyed in other departments :
the staff, theretore, requires such relief as can he afforded by the use
of relays.

(d) Government are not aware that listeners appreciate locally
arranged programmes to the exclusion of all others. On the contrary,
Government believe that most listeners like to listen ocecasionally to
other stations besides the one nearest to them ; and sinee, by means of
relays, shortwave programmes from distant stations are rebroadeast by
the relaying station on medium wave, relays are particularly appre-
ciated by owners of inexpensive sets who cannot receive the shortwave
stations direetly. As there are also certain administrative advantages
to be gained from these relays, Government sce no reason at present to
stop them or cut down their number.

Mr. Lalchand Navalrai : May I know from the Ilonourable Mem-
ber if this change was effected under the orders of any officer, and who
was the officer who considered that there should be relays now which
kad not existed before ?

The Honourable 8ir Andrew Clow : The general supervision of
Broadeasting is in charge of the Controller of Broadcasting who acts
nnder such directions as he gets from Government.

Mr. Lalchand Navalrai : Was the change made in response {o any
demand from the public pr he exercised his own diseretion in this
matter ?

The Honourable 8ir Andrew Olow : He tries to keep in touch with
what he believes to be the popular demand and he also exercises his own
Jigeretion.

a
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Mr. Lalchand Navalrai : If there was any popular demand, how was
it brought to the notice of the Government or o1 the Controller 1

The Honourable 8ir Andrew Clow : I have no access here to what
was before the Controller. I can only reply to the question that is
asked. but 1 believe that listeners do not wish to exelusively listen to
oue station,

Mr. Lalchand Navalrai : In view of that fact, will the Honourable
Member inguire from the public what is their real desire ?

The Honourable 8ir Andrew Clow : I know many listeners, but 1
have hardly met any listener who wishes to listen to only one station
to the exelusion of all others.

Mr. Lalchand Navalrai : The Honourable Member can also take me
for a listener......

Mr. President (The Honourable Sir Abdur Rahim) : Next question.

RE ORGANISATION OF THE SIND AND BALucHISTAN PosTaL CiRCLE

3. *Mr. Lalchand Navalrai : (a) With reference to the reply to part
(e) of my starred question No. 281, on the 2nd September, 1937, will the
Honourable the Communications Member please state how Sind and
Baluchistan Postal Circle has been re-organised ¢

(b) Is it a fact that a separate Divisional Engineer, Telegraphs, has
been sanctioned for the circle, but a Divisional Office for Railway Mail
Service, for which there was a demand, has not been sanctioned ?

e) Is it a fact that the post of Superintendent, Telegraph Traffic, has
been abolished ¥

(d) 1s it a fact that instead an additional Assistant Director's post
has heen sanctioned for the cirele ?

(e) Is it a fact that this Assistant Director has been assigned the
duties of Superintendent, Telegraph Traffie, and also several postal duties,
and the Railway Mail Service Division ?

(f) Is it a faet that from May, 1938, when this Assistant Direetor
took over charge, he has not been able to move out in the Railway Mail
Service Division ?

The Homourable Bir Andrew Clow : (a) The Dircctor, Posts and
Tci]egraphu, no longer holds direet executive charge of the Karachi
Engineering Division. A separate post of Divisional Engineer, Tele-
graphs, Lias been sanctioned and this officer acts as technical adviser
to the Director, Posts and Telegraphs, in matters relating to Telegraph
Engineering and Traffic. The posts of Personal Assistant, Traffic,
and Personal Assistant, Engineering, have been abolished and one
addittiolnul post of Assistant Director, Posts and Telegraphs, has been
ereated.

. (b) A separate Divisional Engineer, Telegraphs, has been sanc-
tioned for the Circle, but a separate Divisional Office for the Railway
Mail Service has not been created as there is no necessity for it.
(¢) No, but the post of Personal Assistant, Traffic, was abolished.
(d) Yes.
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(e) The facts are substantially as stated by the Honourable Mem-
ber, but the Assistant Director, Posts and Telegraphs, has not been
assigned all the work formerly performed by the Personal 'Assistant,
Traffic.

(£) No.

Mr. Lalchand Navalrai : May I know, Sir, if there has not been a
demand either by the servants of the Railway Mail Service or by the
public for a separate division {

The Honourable 8ir Andrew Clow : 1 don’t see what the publie has
got to do with the administrative arrangements. 1 cun quite believe
that certain officials in the department would like to sce higher posts
created.

Mr. Lalchand Navalrai: In view of the faet that the public are
affected by the Government net being able 1o exercise proper super-
vision in the absence of a separate di\'isinn as there is lack of supervision,
will the Honourable Member he pleased to say whether the publie have
asked for a separate division or not ?

The Honourable Sir Andrew Clow : T am sorry 1 cannot aceept the
Honourable Member’s premise that there is no proper supervision.

Mr. Lalchand Navalrai : With regard to clause (f) of this question,
may I know from the Honourable Member whether the Assistant

Director has been touring about, and when did he tour last ?
The Honourable 8ir Andrew Clow : My answer to the ITonourable
Member’s question was ‘ No ' ; in other words, he has been able to tour,

I am informed, in 1938-39,

REe-OrcaNtsaTiON oF THE Sinp axnp Bavvenisrt.y Postan CireLk.

4. *Mr, Lalchand Navalrai : (a) Will the Honourable the (Communi-
cations Member please state if it is a fact that the Railway Mail Service
Division referred to in the preceding question was traunsferred to the
Sind Cirele in 1929 to work out Provincigl scheme !

(b) Is it a fact that at that time a promise was held out to the
employees of this Division that they would be gradually transferred to
the Punjab Circle as vacancies occurred ¢

_ _(¢) How many sorters and mail guards have been recruited in the
Sind Circle from 1929 to date to replace the Punjab staff ?

(d) Is it a fact that the Divisional Office of the Railway Mail Service
was abolished in 1932 ¢

(e) Isit a fact that the clerical staff of the Divisional Office was then
merged in the circle office and in the Karachi Post Office ?

(f) Isit a fact that this procedure has reduced the number of station-
ary appointments for which a rotation is prescribed !

(g) Isit a fact that after the abolition of the Divisional Office, about
nine more stationary appointments have been abolished in this Railway
Mail Service Division {

(h) Ig it a fact that, as the result of the action mentioned in parts
(e) and (g) above, a sorter of this K Division will always remain a sorter
for the whole of his service ?

(i) How many selection grade posts of the general line have been
given to this Division



STARRED QUESTIONS AND ANSWERS, T

(j) How many of the sorters are expected to get promotion to the
only one selection grade appointment (lower grade) in this Division 1

(k) What is the service of the present incumbent holding the selec-
tion grade appointment and what time he will take to retire ?

(1) What extra amount is being spent every month to meet the
recent re-organisation and what extra expenditure would be incurred
to re-create the Railway Mail Service Divisional Office ?

The Honourable 8ir Andrew Olow : (u) Yes, in pursuance of the
seheme of unification of control of the Post Offices and the Railway Mail

Service.

(b) No. .

(e) No reeruitment has been made for the purpose of replacing the
old Punjab staff working in the K Division. On account oi reduetion in
status of certain offices and sections in the K Division, ten sorters who

were surplus were transferred to the Punjab and North-West Frontier
Circle,

(d) Yes.

(e) The facts are substantially as stated by the Honourable Mem-
ber,

(f) Yes, to a certain extent,

(g) Yes.

(h) No.

(i) One.

(j) It depends on circumstances,

(k) The official has put in some 24 years’ service and is duc to retire
in 1948,

(1) 800 rupces a month and 1,300 rupees a month, respectively.

Mr. Lalchand Navalrai : May I know from the Honourable Mem-
ber, with reference to his answer to part (b) of the question,—that part
says that there was a promise that these Punjab people would be trans-
ferred over to the PPunjab. Some of them have been transferred, and
may | know if there is any likelihood of the others also being trans-

ferred 1

The Honourable 8ir Andrew Clow : My answer was that there was
no promise. There were certain instruetions to superior officers ; and

we are taking steps to draw attention to the matter in order that there
may be other transfers,

16*—13*,

IxcoNvENIENCE For WaNT oF LigHT oN A Roap To SYLYRT Bazar RarLway
STaTION

_$14. *Maulvi Abdur Rasheed Chaudhury : Will the Honourable the
Railway Member please state :
(a) the total minimum monthly units contracted for the Sylhet
Bazar Railway Station (Assam Bengal Railway) with the
Svlhet Electric Supply Company, Limited ;

tThese questions were withdrawn by the questioners.
tAnswer to this question laid on the table, the questioner being absenmt.
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(b) the total number of units consumed in each month during the
first half year of 1939 and the total amount paid during
this period to the Electric Supply Company, Limited ;

(e) if it is a fact that though the total consumption of units per
month is much less than the contracted quantity for which
the Railway is paying, the authorities are refusing to light
up 300 yards semi-circular approach road to the station ;

(d) if it is a fact that owing to heavy rainfall in Sylhet, night
passengers of trains feel a good deal of inconvenience for
want of light in the semi-circular approach road of Sylhet
Bazar Station ;

(e) whether Government are aware that the railway authorities
contemplate supplying light to the approach road in near
future ; if not, why not ; and

(f) if it is a fact that Sylhet Bazar Railway Station is growing in
importance every vear and that its income is also increasing
every year, it being the terminus of the Assam Bengal Rail-
way and the connecting link with Shillong ¢

The Honourable 8ir Andrew Clow : The information is being
obtained and a reply will be laid on the table in due course.

INDIANS IN ABYSSINIA.

15. *Mr. Muhammad Azhar Ali (on behalf of Dr. Sir Ziauddin
Ahmad) : Will the Foreign Secretary please state :

(a) what the total number of Indians in Abyssinia is ; and

(b) if it is a fact that Indians are not permitted to travel on the
Abyssinian Railway in a compartment higher than the
third class ?

Mr. 0. K, Caroe : (a) About 250.

(b) Government have no information on the point. From reports
received, however, it appears that Indians are not allowed to use the
thrice weekly Diesel car service to Dire Dawa, and their movements are
confined to a weekly train service to Dire Dawa and Jibuti.

Mr. Muhammad Azhar Ali : Will Government try to get these griev-
ances of the Indians in Abyssinia redressed ? Will Government take any
action with regard to it ?

Mr. 0. K. Caroe : An approach has heen made through Ilis Majesty’s
Government to the Ttalian Government in an effort to obtain redress for
Indians in Ethiopia.

. 8ir Mubammad Yamin Khan ; If the Italian Governmment do not
allow the same facilities to Indians in Abyssinia as they do to the Italians
in the matter of travel, will Government see that all the Italians in India
are not allowed to travel not more than third class ?

Mr. 0. K. Oaroe : Government, I think, would take the view that it
is better to wait until we hear—we hope for a favourable response—from
the Italian Government before comsidering measures of retribution.
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Mr. Muhammad Nauman : May I know when His Majesty’s Govern-
ment made that request to the Italian Government {

Mr. 0. K. Oaroe : I am afraid I must ask for notice.

Mr. Muhammad Nauman ; A demand has been made and I think the
Honourable Member must know when it has been made.

Mr. 0. K. Caroe : I have not the papers with me here to say exactly
when the approach was made, but the approach has already been made
to the Italian Government. It has got beyond His Majesty’s Govern-
ment, and a diplomatic approach has been made to the Italian Govern-

ment.

Mr, N. M. Joshi : May I ask what, according to the information of
Government, is the object of the restriction placed upon the Indians 1

Mr. 0. K. Oaroe : The restrictions have been placed by the Italian
Government in accordance with what they call their ‘‘ protection of the

race decrees ’’.

AccipENT TO THE DEHrA DunN EXPRESsS,

16. *Mr. Muhammad Azhar Ali (on behalf of Dr, Sir Ziauddin
Ahmad) : (a) Will the Honourable Member for Railways be pleased to
lay a statement on the table about the accident of the Dehra Dun Express

in the month of July
(b) What is the report of the Senior Inspector ?

(e) Did the Honourable Member visit the scene of action and what
are his conclusions about the accident t

(d) Did any Member of the Railway Board actually visit the scene of
action ; if so, on what date and what investigations did he make on
the spot ¥ Has he submitted any report about his visit to the Honour-
able Member ¢

(e) What acuon, if any, have Government taken or propose to take
to avoid such accidents in future ?

hlThe Honourable 8ir Andrew Clow : (a) A statement is laid on the
table.

(b) 1 presume the tHomourable Member desires to know the finding
of the Senior Government Inspector. It is to the effect that the accident
was caused by No. 33 Up running at night into a breach caused by flood
rain water percolating into the ruilway embankment. He does not hold
the railway stuff as having been responsible or negligent.

(¢) and (dj. No.

(e) The usual measures taken after breaches in railway embank-
ments have occurred are to consider the adequacy of the drainage open-
Ings provided ind to inerease them if this is considered likely to effect
an improvement. Tn the present instance the original waterways pro-
vided at the time of construction in 1930 were inereased in 1934 to seven
times heir original size owing to the peculiar local conditions that had
been revealed in the floods of 1933. The need of further structural
alterations will be considered.
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Statement.

In the early morning of the 28th June, No. 83 Up Delhi-Dehra Dun Mixed Express
composed of three fourwheeled covered goods wagons leading, with eight bogie passenger
coaches in rear hauled by CA class locomotive ran into a breach in the embankment at
mile 26|2 and was wrecked. The accident ocourred at about 2-22 A.M. The night was
dark. The bank had been washed away for a short length leaving the track suspended
across a comparatively narrow gap. The engine as it ran over the unsupported track
broke the rails, derailed and cap-sized. The three four-wheeled goods wagons which
were leading were thrown to the right of the embankment and three of the passenger
coaches following were derailed and badly damaged. The remaining five coaches were
undamaged.

2. The engine crew escuped almost unhurt but were prevented from reaching the
next. statwn‘by further breaches ahead. A gangman was sent back to the last station,
Chandpur Siau, about four miles away, with a memorandum for help. He arrived at
3-25. In the meantime, the guard and some passengers succeeded in extrieating
passengers caught in the wreeked couches.

3. The Station Manster, two doctors and police arrived by light engine from
Chandpur Sisu at 4-45. 28 pussengers were found to be injured and seven found
dead. The injured were put into the undamaged coaches and taken to hospital at
Moradabad, and arrived there at 11 A.M., having received suitable attention en route at
Mandi Dhanaura. One passenger died in the train and two more died later in hospital
The total number of casualties was, therefore, ten dead und 25 injured. The Benior
Government Inspector reports that the rapidity with which the injured were attended
to and removed to hospital was very creditable,

4. The breach was caused by flood water uccumulating against the bank. Loeal
records indicate very intense rainfall in the vicinity. After breaches on this section in
June, 1933, the original waterwnys provided were increased to seven times their original
size. Although there was eonsiderable rainfall in 1937, no great nccumulation of water
was experienced.

Mr. Muhammad Azhar Ali : With reference to the angwer to part
(d) of the question. did not Government consider it necessary that & Mem-
ber of the Railway Board should visit the spot, seeing that so many
accidents had already happened ?

The Honourable Sir Andrew Clow : No. T do not believe that any
Member of the Railway Board can do any more at the scene of the acei-
dent than the Senior Government Inspector and the officers enquiring
into it can. The more people you have at the scene of accident the more
the congestion, and for that reason T did not myself go to the scene of
accident ; T went to Moradabad.

Mr. Muhammad Nauman : May I know whether any endeavour was
made by the Railway Board to consider the particular condition of the
embankment which gave way and was the cause of the accident 1

The Honourable Bir Andrew Olow : Engineers did inspect the
embankment ; so did the Senior Government Inspector who is also an
engineer.

STEPS TAKEN TO FREE CERTAIN INSPECTORS FROM THE CONTROL OF THE
Rannway Boarbp.

17. *Mr. N. M. Joehi : Will the Honourable Member for Communi-
cations be pleased to state what steps Government have taken to free
the Inspectors appointed under the Indian Railways Act from the control
of the Railway Board ; if not, when do they propose to take such
sﬁeg:f . if they are not prepared to take any such steps, the reasous
therefor ¢
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The Honourable Sir Andrew Clow : The question is under the
consideration of Government.

'i. Mr, M. 8. Aney : Ilow long since ?
The Honourable Bir Andrew Clow : Very recently, Sir,
Mr. Lalchand Navalrai : May 1 know if these Inspectors are ap-
pointed by the Railway Board ?
The Honourable 8ir Andrew Clow : To the best of my recollection
i they are appointed by Government.

718%,
SURCHARGE FOR A BERTH IN AIR-CONDITIONED ('ARRIAGES.

$19. *Mian Ghulam Kadir Muhammad 8hahban : Will the Honour-
. able the Railway Member be pleased to state :

(n) whether it is a faet that at one time the surcharge between
Delhi and Bombay, for a berth in an air-conditioned coach
was only Rs. 5 which was afterwards raised to Rs. 10 ;

{b) whether it is a fact that the North Western Railway had
advertized a surcharge of Rs, 16 between Lahore and
Karachi for a first class berth in the month of August,
1939 ;

(¢) if the reply to part (b) above be in the affirmative, will
Gtovernment please state why more surcharge was recovered
on Laliore-Karachi ticket as compared to that on Bombay-
Dellii ticket ; and

(d) what is the principle for fixing air-conditioned coach sur-
charges ; whether it is fixed on disfance ; if not, why not ?

The Honourable 8ir Andrew Clow : (a) and (b). Yes.

(¢) and (d). The cost of proviling an air-conditioned service is
dependent on such factors as prevailing temperature conditions and cost
of ice and consequently varies in different parts of India. In addition
to the cost of provision, the number of passengers offering and probable
fluctuations in that number from day to day have to be taken into account
when determining the surcharge rate and a uniform rate for all services
¢ throughout India eannot be expected. Within each service, the different
surcharges are regulated by the mileace.

ExTEN8ION 0F THE HoURs 0F EMPLOYMENT REGULATIONS TO RAILWAYS.

$20. *Mian Ghulam Kadir Maohammad Shahban : Will the Honour-
able the Railway Member be pleased to state :
(8) whether it ig proposed to apply ‘Hours of Employment
Regulations ’, the legislation for which was passed by this
House in 1930, to the Jodhpur Railway ; if so, when ; if
not, why not ;
(b) which of the Company-owned and Company-managed Rail-
ways have brought into force the Hours of Employment
) Regulations ; and
tThis question was withdrawn by the questioner,
$Answer to this question laid on the table, the questioner being absent.
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(¢) whetLer there is any general policy to extend these Hours of
Employment Regulatious or similar regulations to the (i)
State-owned and Company-managed lines, and (ii) Com-
pany-owned and Company-managed Railways in India !
The Honourable 8ir Andrew Clow : (a) No : as the legislation to
which the Honourable Member refers does not extend, exeept in the case
of a comparatively small section, to the territory through which the
Jdodhpur Railway runs.
(b) The Bengal and North Western, Bombay, Baroda and Central
India and Madras and Southern Mahratta Railways,

(e) The present policy is to extend the Regulations, as funds permit,
to the principal railways and, thereafter, 10 take up for consideration
their extension to others.

REvisioN oF a DJECISTON OF THE API'TLLATE AUTHORITY ON RAILWAYS.

121. *Mian Ghulam Kadir Muhammad 8hahban : Will the Honour-
able the Railway Member be pleased to state :

(a) whether there is any provision for revision of a decision of
the appellate authority given under the rules issued by the
Government of India, (Railway Board) vide letter No. E.-
34/R.(1.16, dated the 22nd June, 1935 ; if so, do Government
propose to quote the speecific rule ; and -

(b) if the reply to part (a) above be in the negative, whether Gov-
ernment propose to incorporate a rule for revision of the
decision of the appellate authority, when it is complained
that the decision was not in accordance with the rules framed
by Government ; if not, why not ?

The Honourable 8ir Andrew Clow : (a) Yes, in rule 25 of the rules
referred to by the Honourable Member.

(b) Does not arise.

PromorIoN 0¥ ('LFRKS AND Goons MARKERS oN THE NorTH WESTERN
Ratnwarv.

122, *Mian Ghulam Kadir Muhammad Shahban : Will the Honourable
the Railway Member be pleased to state :

(a) whether it is a fact that clerks and goods markers on the North
Western Railway are in receipt of the maxzimum salaries of
Rs. 27 or Rs. 25 per mensem ;

(b) whether it is a fact that some of these markers are even Matri-
culates of the Bombay University or have passed Matricula-
tion of the Punjab University in the First or Second Division,
and thus possess requisite qualifications for appointments to
the subordinate railway service ;

(¢) whether it is a fact that there is no educational qualification
restriction for promotion of members of inferior service to the
subordinate service posts on the North Western Railway
system ;

$Auswer to this question laid on the table, the questiomer being absent.
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(d) whether it is a fact that the Railway Board had informed the
All-India Railwaymen’s Federation in November, 1937, that
the Board would discuss the matter of providing some channel
of promotion for markers with the Agents of Class I Railways

at their next meeting ;

(e) if the reply to part (d) above be in the affirmative whether
Government propose to state the result of these discussions ;

(f) whether it is a fact that no channel of promotion for markers
has been provided on the North Western Railway ;

(g) whether it is a fact that the markers have sent several memo-
rials requesting provision of some definite channel of promo-
tion for them ;

(h) whether it is a fact that one of the Divisional Superintendents
has repeatedly requested the General Manager to open some
channel of promotion for markers, but no definite reply has
been communicated to him ;

(i) whether it is a fact that proposals have been made that an age
limit be placed on promotion of markers to some subordinate
posts ; if the reply be in the affirmative, whether Government
propose to state this age limit and name other classes of em-
ployees to whom this age limit applies in the matter of pro-
motion ; and

(j) whether Government propose to issue orders on the subject of
definite channel of promotion for markers, as promised by the
Railway Board to the All-India Railwaymen’s Federation in
1937 ; if not, why not ¢

The Honourable 8ir Andrew Clow : (a) The maximum of the scale
of pay for clerk markers is Rs. 27, and the pay of goods markers is Rs, 25.

(b) Government have no information.

(e) The following categories of inferior staff are eligible for pro-
motion to subordinate grades as a normal channel of their advancement,
even if they have not the academical qualifications required for direct
recruitment to the relevant subordinale grades :

Electrical Wiremen and Electrical Examiners (Train Lighting) ;
Carriage and Wagon Fitters ;

Shed and Shop Workmen ;

Shed and Shop Mistries ;

Works Mistries (Engineering). ;

Gangmen, Keymen and Permanent Way Mates ;

Cabinmen, Pointsmen, Shunting Porters and Shunting Jemadars ;
Cleaners (Running Sheds).

(d) The Railway Board informed the All-India Railwaymen’s
Federation that they would discuss with General Managers of Class T
Railways the general question of the avenues provided for promotion of

lower paid employees.
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(e) The result of the .discussion was embodied in a statement made
by the Railway Board to the All-India Railwaymen’s Federation at their

meeting in January, 1939. I am placing on the table a resume of the
statement made.

(f) No channel of promotion is normally provided for markers, but
they are considered for promotion to the post of goods clerk on a scale of
pay, the maximum of which is Rs. 60.

(g) to (i). Government have no information.
(i) The matter is under examination.

N

" Statement.

From the discussion which the Railway Board had with Agents of Class I Railways,
it was clear that on all railways there were definite avenues of promation from the
lowest to the highest subordinate grades and although direct recruitment to the higher
subordinate posts was permitted, the majority of the higher subordinate posts wcre
filled by promotion from the lower subordinate posts.

In certain categories there were also regular avenues of promotion from inferior
posts to subordinate posts, e.g., in the Traffic Department from pointsmen and switeh-
men to brakesmen and thenee to guards ; in the Enginecring Department from skilledl
workmen to Assistant Permanent Way [nspectors and Perinanent Way Tnspectors ; in
the Mechanieal Department from ekilled workmen to journeymen and chargemen, fromn
cleaners to firemen and drivers, from earriage nnd wagon fitters to assistant train
examiners and train exawminers., In categories where there was no direct avenue of pro-
motion from inferior service to subordinate service, there was no bar to staff in inferior
service who possessed the necessary eduveational qualifications being promoted to sub-
ordinate posts to which direet recruitment was made.

ArvLowise: 0 POLICE OFFIc1ALs TO SIT AT DEPARTMENTAL TNQUIRIES ON THE
Norran WE:TERN RAn way,

123. *Mian Ghulam Kadir Muhammad Shahban : Will the Honourable
the Railway Member be pleased to state :

(a) whether police officials are allowed to sit on departmental en-
quiries held by the officers of the North Western Railway :
if so, do Government propose to lay on the table of the
House a copy of the orders or rules under which this is per-
missible ; and

(b) whether this privilege of police officials being on departmental
enquiries is extended to them in cases in which the police
officials have been unable to obtain a conviction from the
court ; if so, why ; if not, whether Government propose to
issue orders forbidding police officers from being on the
departmental enquiries ?

The Honourable 8ir Andrew Clow : (a) and (b). T would refer
the Honourable Member to the reply given to parts (a) and (b) of
Mr. Lalchand Navalrai’s starred question No, 1006 asked on the 13th
March, 1939. Government have no proposals under consideration for
the issue of further orders in the matter.

$24% 37+,
tAnswer to this question laid on the table, the questioner being absent.
{These questions were withdrawn by the questioner.




STATEMENTS LAID ON THE TABLE.

Information promised in reply to parts (a), (b), (c) and (f) of unstarred question
No. 46 asked by Mr. Satya Narayan Sinha on the 13th September, 1938,

STAFF CONSIDERED BURPLUS ON STATE RaiLwavys.

Statement showing the siaff disoharged on ithe basis of comparative efficiency during

1938,
o o
No. of of
Railways. | Category of staff. meR Length of service.
4 ! ' discharged.
|
!
Eastern Bengal. . | [ Nl
' I
East Indian .. | Fitter 1 | Three months.
! Cleaners 7 | Ranging between one month and
! fourteen years.
I Bearer 1 Five months.
|
. Coolies 8 | Ranging between one month and
| ! BCVEN VeArs.
5 Sweepers 1 : 24 years.
! [
Greal Indian . Platers | 2 | About 27 yeurs,
Pentnsula, | | !
© Assistant Pluters : 3 | One 15 yenrs, one 18 vears and one
! I ! 26 years,
' Trectors l 7 | Five ranging between 2 and 4 years,
! | J and two about 13 years.
! Machinist . ] 7 | Ranging between 9 and 13 years.
; ! H
Firemen . J 2 | One three years and the other ten
| ‘ YOArs.
. Heater . j 1 94 vears.
! Assembler .. 3 | One three years, one nine years
I and one 28 years.
Assistant Assembler .. 2 | One 11 years and the other 13
years.
Coolies 6 | Five ranging between 9 and 13
| years, and one 18} years,
[
Paintors 7 | Ranging between 0} and 10}
years.
Assistant Painters .. 13 | Ranging between 7 and 13 years,
Polishers 2 | One 54 years and the other 9}
yoars.
Agzistant Polishers 3 | 7} years each.

(16 )
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ﬁ;nm Category of staff. pichl f
ye. ory o . men Length of service.
discharged.
I.
North Western .. | Yard Foremen 2 LOne 27 years and the other 28
years.

Waiting Room Ayahs 2 | Ome 1 year and the other 8 years.

Lampman .. . 1 | 13 years,

Van Porters 30 | Twenty with one year and ten
ranging from 2 to 5 years.

Running Room Cooks 3 | One 12 years ; one 16 years and one
18 years.

Fuel Coolies 73 | Thirty seven rangi between 6
and 10 years; thi ranging
between 10 and 17 years and six
ranging between 19 and 27
years.

Washout Coolies 7 | Four ranging between 10 and 13
years and three ranging between
17 and 20 years.

Turners 2 | One 11 years and the other 17
years.

Pump Fitter 1 | 8 years.

Pump Engine Firemen 2 | One 16 years and the other 20

! Years.

Pump Engine Driver. . 4 : Ranging between 11 and 17 years.

Cleaniug Jamadar 1 | 34 years.

Fitter 1 | 10 yeurs.

Fire Droppers 2 l One 14 years and the other 16
years.

Boiler Maker 1 | 10 years.

Mason 1 21 years.

Bolier Attendents 5 | Ranging between 12 and 20 years.

Copper and Tin Smith 1 | 32 years.

Repacker 1 | 13 years.

Semi-skilled Fitter .. 1 | 17 years.

Assistant Painter 1 | 1 year.

Carpenter .. 5 |One 3 yess and four ranging
between 10 and 17 years.
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No. of
Railways. Category of staff, | men ‘ Length of service.

North Western— | Storemsn .. .. 1 | 19 years.
ont | Garrisge Cooliss .. 5 | Ranging between 10 and 14 years.
Carriage Cleangre .. 11 | Five ranging hetwe;i 8 and 12
e e
Coolies .. 2 | One 11 yoars and the othar 18

years.

Asgistant Driver . 1 | 9 years,

Hammerman . 1 | 18 years.

Cleaner . 1 | 12 years.
.! Painters .. 4 Ombe? w;neuas mu:dmt.hy:;! .nngi.ng

! Mali . | 1| 25 years.

! Ward Bervant - 1 [ 10 years.

The only recruitment during 1938 in the cat.axoriea in which men were discharged was
on the Great Indian Peninsula Railway where five Assistant Painters were taken on temporarily
from August to October, 1938.

Information promised in reply to unstarred question No. 122 asked by Pandst
Sri Krishna Dutta Paliwal on the 29th November, 1938.

REVENUE DERIVED FROM RENTS AND LicENSE FEES, ETC., ON STATE RAILWAYS.

Statement.
' Eastera Den | EastIn. | Grest Indian | North Western
— ! gal Railway. | dian Railway. Peninsula Railway.
' Railway.
|
. | Rs. a. Rs. a. Ra. a. Rs. a.
(¥) Rent for refreshment |
rooms .. e 552 0 41,176 8 11,465 0 Nil.
(#6) Rent for other premises | 4,388 0 40,000 0 1,666 0 60,446 14
|
(i) Auction of salesman’s |
contracts .. Nil 36,930 0 1,516 0 *
(+v) Licence fees charged |
from stall-holders .. i 10,629 8 1,465,370 8% 7,162 0 Ndl.

*The North Western Railway do not auction saleeman's contracts, but, as an experi-
mental measure, the contract from the Delhi Hindu refreshment room,the Hindu sweetmeats
and tea stalls was put to tender, Ra. 7,025 per annum was accepted for the combined contract
from the 15th February 1837. . : 4

tLicence fees are not realised from stall-holders paying rent. This -amount represmuis
fees charged from vendore for hawkers engaged by them.

L169LAD ]
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Information promised in reply to starred question No. 1708 asked by Shaikh
Rafuddin Ahmad Siddiquee on the 2nd December, 1938.

PAY AND ALLOWANCES OF CERTAIN STAFF ON RE-INSTATEMENT oN THE EasT
INDIAN RAILWAY.

(a) Of the three cases referred to, the firat relating to a Permanent Wa.y Inapector
cannot be identified on the particulars given. As regards the other two, the reply is in
the affirmative if they refer to Mr. Balmukand Kapoer, a travelling ticket examiner,
and Mr. Upendra Nath Chatterjee, an assistant booking clerk.

(b) This presumably refers to Mr. Ali Jaun Warsi, a travelling ticket examiner,
the circumstances of whose case did not justify the grant to him of pay and allowances
for the time he was out of employment.

Information promised in reply to starred question No. 1774 asked by Mr. Suryya
Kumar Som on the 5th December, 1938,

CONSULTATION WITH THE DELHI IMPROVEMENT TRUST BY THE DELHI
Municipa COMMITTEE.

(a) An Improvement Trust has been established to make provision for the im-
provement and expansion of Delhi.

(b) and (c). An arrangement has been made for the Committee to obtain archi-
tectural advice from the Trust on important municipal schemes. The desirability of co-
ordinating the activitiea of the Trust and the Municipal Committee is recognised and
steps are being taken to achieve that end as far as practicable.

Information promised in reply to unstarred question No. 1 asked by Pandit
Nilakantha Das on the 3rd February, 1939.

GARRATT ENGINES PURCHASED BY RAILWAYS.

(a) and (b). The table below gives the information :—

I No. nf “ Gar- Year in

ratt ' engin- which

Namee of Railways who maintain * Garratt " engines.
es on line. purchased.

|
|
|
.|

Assam Bengal (M. G.) .. 5 1927-28

Bengal Nagpur (B. G.) L 2 | 192828
9 1920-30
17 1930-31
28

Darjeeling Himalayan (N.G.) .. o1 1011

(¢) They were all ordered from Messrs. Beyer Peacock and Company, Limited,
T, .
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(d) Arrangements were made by the owning railways which are Company-managed.

(e), (£) and (1). Four Broad Gauge ‘‘ Garratt '’ engines were sanctioned by the
Bailway Board, with the approval of the Standing Finance Committee for Railways,
against the Bengal Nagpur Railway’s 1938-39 requirements. As Messrs. Beyer
Peacock and Company have unique experience in this type of locomotive and parti-
cularly in its design and also as the price quoted by the firm for such locomotives was
considered to be reasonable by the Bengal Nagpur Rallway’s Consulting Engineers
in London, an order for the supply of four ‘‘ Garratt ’’ engines was placed by tne
railway administration with the firm without calling for temnders.

(g) ‘‘ Garratt ’’ was the name of the inventor.

(h) and (i). The original patents” have long expired. It is not known whether
the latest designs embody any new patented features.

(j) The original patents were held by Messrs. Beyer Peacock and Company,
Manchester, who, from time to time, have granted manufacturing licences to locomo-
tive builders in other countries, for example, Messrs. Henschel in Germany and
Messrs. Bocietie Annons Batignolles in France,

(k) Yes, but there is no other type which appears to be fully suited to Indian
needs. The Mallet and Kitson-Meyer types have been tried in India.

Information promised in reply to part (b) of starred question No. 146 asked
by My, Lalchand Navalrai on the 6th February, 1939.

SAFEGUARDING OF THE INDIAN SALT INDUSTRY.

(i) It is presumed that the reference in the question is to the Bengal market.
Five salt works at Karachi and six factories at Tuticorin supply salt to the Bengul
markets. The Ganjam and Naupada factories (nine in number) have also been sup-
plying small quantities to Bengal from time to time while the Bombay Sea Salt
‘Works (numerous small works) have been sending small grained brown salt.

(ii) and (iii). According to figures furnished by the Earachi Balt Works who
are the principal suppliers their total capital amounts to about Rs. 24,16,000 and the
muster rolls maintained by them show that the average daily labour employed by all
these Works taken together was as follows :

1936-37 687
1937-38 . . 639
1938-39 (to end of February, 1939) 521

It has not been possible to ascertain the amount of capital and labour employed by the
Bombay Sea Balt Works and the Tuticorin, Ganjam and Naupada factories. These
works and factories, however, produce salt mainly for local consumption and send only
a small portion of their produce to Bengal.

Information promised in reply to starred questions Nos. 152 and 153 asked by
Mr. Abdul Qaiyum on the 7th February 1939.

EMpLOYEES IN PorT TRUSTS.

Starred question No. 1568.—(a) and (b). A statement is laid on the table giving
the required information : this shows the ‘position on 31st December, 1088,

L169LAD B2
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Statemont showing (a} the total number of persons (b) the total number of Indiana,
and (0) the total number of Anglo-Indians in receipt of Balaries of Rs. 500 and
over in the employ of the various Port Trusts in India on the 31st December, 1938,

In receipt of sala-
ries of from Ra. In receipt of sala- In réceipt of sala-
500 to Rs. 999 in ries of from Ra. ries of Rs. 2,000
scales the initial 1,000 to Rs. 1,999, and over.
rate of which is
Rs. 500 or more.
Name of Port. (n . (2) (3)

SRR | 4 § |od
BERE-IERE T IR R
6| & |2 & = | &

&mﬂ& 40 b 11 656 4 B 9

ittagong 4 1 .. 3 . ..

Madras .. 6 1 .. 4 1

Bombay 66| 11| 11| 32 8 1 6 1

Karachi 10 3 1 12 3 1

DmECT APPOINTMENTS MADE BY PorT TRUSTS.

Starred question No. 158.—(a) and (b). A statement is laid on the table giving
the required information.

(e) The attention of the Honourable Member is invited to the replies given (i) to
part (b) of question No. 254 nsked by the Honourable Mr. Govindlal Shivlal Motilal
on the 1st April, 1938, in the Council of Btate, and (ii) to parts (a) and (b) of question
No. 1029 asked by Mr. Manu Subedar on the 28th March, 1938, in the Legislative
Agsembly.

Statement showing the number of Direct Appointments made by the Port Trusts in
India and the number of Indians and Anglo-Indians recruited from 1933 lo 1938
on Salaries of Rs. 500 and over,

Initial salary Ras. 1,000 to
Initial salary Rs. 500 to Rs. 999. Ra. 1,009,
(1) (2)
Name of Port. . — —
|
Total | Total
number Anglo- | number Anglo-
of direct | Indians. | Indians. | of direct Indians. '| Indians.
appoint- appoint-
mentas. ments.
Calcutta .. g 1 1 2 . 1
Chittagong . . 1 . .
Madras .. 3 . .. .. .
Bombay .. . 13 1 . ..
Karachi .. o 4 .. 2

‘Note.—Thers were no new appointments to posts oarrying an initial salary of Ra. 2,000 and

OVer.
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Information promised in reply to starred question No. 405 asked by
Mr. T. S. Avinashilingam Chetiiar on the 15th February, 1939.

AsorrrioN oF FIRST CLAS8 ACCOMMODATION ON BRrancH LinEs.

(a) and (b).
Railway. Sections on which first class accommodation has been Mileage of
abolished. seotion.
Assam Bengal Chittagong-Dohazari 4 Up 4 Down 29
Katakhal-Silchar 203 Up 206 Down 12
Katakhal-Lalabazar 295 Up 294 Down 213
Karimganj-Dullabcherra 275 Up 274 Down 314
283 Up 280 Down.
Karimganj-Kalkalighat . . 277 Up 276 Down 214
279 Up to 278 Down.
281 Up 272 Down.
Furkating-Jorhat Town 371 Up 374 Down 42
373 Up 376 Down.
Bimaluguri-Khowang 411 Up 414 Down 384
413 Up 416 Down.
4156 Up 418 Down.
Chapurmukh-Silghat Town .| 351 Up 3562 Down 504
;853 Up 354 Down.
| 355 Up 356 Down.
Chaparmukh-Mairabari .. . | 361 Up 362 Down 23
363 Up 364 Down.
366 Up 366 Down.
Bengal and North- | Nil. :
Western, !
Bengal Nagpur .. | Nil. !
Bombay, Baroda | (i) On the Broad Gauge system first class accommoda-
and Central tion has been abolished on the Tapti Valley Railway
India. on trains Nos. 23 Down and 24 Up, running between
Surat and Amalner (through to and from Bhusaval)
and also on the following sections :— 160
Bayana-Muttra Junction . 51 Down 54 Up 46}
Bharatpur-Muttra Junotion 53 Down 652 Up ¢ 20}
Anand-Boriavi-Vadtal-Swamina- 61 Down 62 Up
rayan-Nadia. 63 Down 62 U
656 Down 66 Up
87 Down 68 Up 12
106 Down 108 Up
107 Down 108 Up
109 Down 110 Up
and 112 Up.

N.B.—1. Upper class accommodation is

+0 a station master on the branch concerned.

2. When an upper class passenger

provided on these trains if 48 hours' notice is given
is booked from any main or branch line station and the

mhunouppﬂelusmmmod;ﬁon.&homﬁunmmdthojmoﬁmmoqqd

is advi

by telegram to enable him to attach an upper class carriage to the train.
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Railway. . Bections on which first class accommodation has been Mileage
abolished. age of
Bombay, Baroda | Viramgam-Kharaghoda .. .. | 69 Down 70U 224
and Central 73 Down 74 lﬁ)
India—-ontd.
Baroda-Kathana .- ‘ 103 Down 102 Up 30
Surat-Nandurbar . .+ ' 41 Down 42Up 100§

($¢) On the Metre Gauge system first class accommodation
has been a.hol.uhad on the following trains :— i

| 1. Farukbnagar Branch .-, {136 Down 135 Up 7
between Garhi Harsaru and ! |
Farukhnagar .. .. | 110 Down 108 Up.
2, Fatzilka Branch between Kotr
kapura and Mukyesar .. | 161 Up 162 Down.
113 Up 114 Down 20
3. Achnera Junction to Cawnp ore !
Central .. ! 42 Down 41 Up 242
4. Cawnpore Central to Kasganj g‘g gp 40 Down 155
p.
Eastern Bengal .. | Nil. !
East Indisan .. | 1. Sections where rakes with noﬁmtclmmmmmg —_
1. Tinpehar-Rajmahal Branch .. . 8
2. Bhagalpur-Mandar Hill Branch .. - 32
3. Ondal-Gourangdi Branch . . 24
4. Dhanbad-Katrasgarh- Phull.nt.and Beo‘hon .. 13
b. Dhanbad«lhern&-lmdna-!’athardihl Branch NN 10
8. Dildarnagar-Tarighat Branch . .. .. 12
7. Akharpur-Tanda Branch .. o 11
8. Barabanki-Bahramghat Branch’ 29
9. Ahmedpur-Madhoganj-Balmau Sec tion of Cawn-
pore Balamau Branch . . . 31
10. Balamau-Sitapur Branch . .. .. 40
11. Shahjahanpur-Sitapur Branch . .. 57
12, Najibabad-Kotdwara Branch .. . . 16
13. Hardwar-Rikhikesh Branch .. .. .. 15
2. Bcctions where rakes with lower clasa carringes only
aro running :—
1. 1 and 2 KG Kiul-Gaya Branch 81
2. 1and 2 BK Khurja-Bulandshahr Soction of l\hur
ja-Bulandshahr-Hapur-Meorut. Branch 15
3. Dhanbad-Burmo .. .. 32
4. Dhanbad-Pathardihi e .. . 10
Groat Indian First class accommodation has been abolished on Bhuse-
Peninsula. val-Amalner-Surat through service trains Nos. 302/301

and 304/303 (with effect from lst January 1939), and
on the following branch lincs :---

Chalisgaon-Dhulia .. .. .. 35
Train Nos.
Up. Down.
Bhusaval-Amalner .. 3 209 61
- 314 316
313 316

311 312
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Railway. Sections on which first class acoommodation has been Mileage of
abolished. section.
Great Indian Jalamb-Khamgaon 8
Peninsula—eonid.| Badnera-Amraoti 8
Bina-Kotah .. . 188
Cawnpore-Bands .. 86
Madras and Sou- First class accommodation has been abolished in trains
thern Mahratta. running on the following Branch lines :—
Broad Gauge—
Guntur-Tenali- . 37
Samalkot-Coca .. . 10
Nidadavolu-Narasapur .. 48
Wallajah Road-Ronipet 4
Bowringpet-Marikuppam 10
Metre Favge—
Gudivada-Bhimavaram .. 41
Hospet-Kotur .. . .. . .. 43
Sangli- era] Kolhapur (excluding Trains Nos. 15
and 16) 36
Gadag- Shohpur (oxcludmg Tmma Nos GI 62 63.
and 32) . .. 183
Dharmavaram-Pakala .. 142
Katpadi-Pakala-Renigunta- Gudur (orwptmg Tmm
Nos. 81 and 82) .. 123
North Wistern .. | Branch lines on which UJJper class accommodation is not
provided (s.e., 1at an
Bections. Train Nos.
Sialkot-Wazirabad 294 Down and 203 U 27
Chakamru-Lahore 314 Down and 313 Up .. 86
Narowal-Sialkot 298 Down and 297 Up .. 19
Amritsar-Narowal 302 Down and 301 Up .. 45
Batala-Qadian .. 328 Down and 327 Up .. 12
Baijnath Paprola and
Pathanlot .., 332 Down and 331 Up .. 89
Amritear-Tarn Taran 30 Downand 20Up .. 15
32 Down and 31 Up
Jullundur City —
Jaijon Doaba - 460 Down and 459 Up .. 57
396 Down and 395 Up ..
Jullundur City—
Nawa Shahr Doaba 270 Down and 269 Up .. 37
Jullundur City—
Hoshia: 390 Down and 389 Up .. 27
Jullundur City—
Lohian Khas 364 Down und 353 Up .. 32
276 Down and 275 Up.
Jullundur City—
Mukerian 204 Down and 203 Up .. 46
406 Down and 405 Up ..
430 Down and 420 Up ..
Ludhisna-Dhuri .. 308 Down and 307 Up .. 30
Ludhiana-Lohian .Khaa 416 Down and 4156 Up .. 49
Quetta-Harnai 470 Down and 460 Up .. o7
468 Down and 467 Up.
Samasatta-Multan N R
Cantonment ‘286 Down and 285 Up .. 43

—_—
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Railway. Bections on which first class accommodation has been Mileage of
abolished. i
Robilkhand and Nil.
Kumaon.
South Indian .. | (1) First class accommodation has been abolished on the
following branch lines :—
Madura Junction—
Bodinayskanur . oo 56
Chinglepet Junction- Arkonam Junction .. . 39
Salem Junction-Viriddhachalan Junction .. 87
Madras Beach-Chingieput Junction (on ol:har than
through main line trains) .. 38
Tinnevolly-Tiruchendur Railway .. 38
(2) Upper class accommodation has boen abolished in the

following trains also :—

Section. Train Nos.
Cuddalore Junction-— |
Virddhachalan Junction 421 to 424 e 35
Madura Junection '
Koilpatti .. 109, 131, 132 and 136 : a7

(¢) Apart from five old four-wheeled first class carriages belonging to the Madras
and Southern Mahratta Railway, the carringes releused from branch line services com-
sequent upon the abolition of first clnss accommodation eomprise composites containing
I and II class, I, IT and I1I class and I, II, 11T class and luggage accommodation.
These carriages are being absorbed on other services, after conversion, to give reduced
upper and increased lower class accommodation in some cases. Several railways are
converting composite carriages with this general object in view, first cluss accommoda-
tion being either reduced or eliminated by conversion to second class and second eclass
accommodation converted into intermediate andfor third class. As there is a constant
demand for the renewal of rolling stock, the result of the curtailment of upper class
accommodation appears in the reduction of the demands rather than in an excess of stock
over actual needs.

Information promised in reply to parts (a) to (c) of starred question No. 544 asked
by Mr. Lalchand Navalrai on the 20th February, 1939.

ASBISTANT STATION MASTERS AND L0Co. FOREMEN, ETC., QUALIFYING FROM THE
WaLToN TRAINING SCHOOL.

(a) and (b). 1 Course. No. who have No. of qualified who have not yet
qualified. been promoted.
' T-6 . 185 17
T-13 . a7 _ 26

{¢)Vacancies consequent on superannuation will average, during the next ten years,
6.4 per annum for men who have qualified in course T-5 and 2.7 per annum for men who
have qualified in course T-18.
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Information promised in reply to smm.xtwn No. 618 askedby Mr. S.
Satyamurts (on behalf of Mr. Manu S )on the 22nd February, 1939.

Prr8oNS UNDER DETENTION IN THE ANDAMANS, ETC,
(a) There were 6,316, 6,125, and 6,153 prisoners in the Andamans on the 31st Mar:h,
1937, 31st March, 1838 and 31st December, 1938, respectively.
(b) 1,301
(¢) Between annas eight and annas ten.

(d) The Bettlement and Jail Departments employ convicte only, while other
Departments employ both free workmen and -conviets.

(e) There are 20 warders and 2,941 other Government employees, excluding
Gazetted Officers, in the Andamans. The conditions in tho Andamans are so different
from those in India, that no useful comparison ean be made between the scale of
wages.

(f) On the 31st March, 1938, the population of the Andamans (excludin
Nicobars) was estimated at 18,646. :

(g) Extraction is done by Government entirely.

Information promised in reply to starred question No. 620 asked by Mr. Sre
Pral-asa on the 22nd February. 1939.

LocaTion oF THE INcoME-TAX OFFICE IN BENARES,

(a) Tt is about three wiles from (howk oue of the muin business centres of the
city but lies half way between that place and Sheopur—another important busincss
eentre. The building which is within Municipal limits is only a furlong from ihe
Revenue and Civil Courts and the Tmperial Bank of India.

(b) No.

(e) The building has been taken on a lease which will expire on 31st Decembgr,
1940. The only important conditions of the lease are that tho rent is Ras. 160 per
mensem and the lense is for five years from 1st January, 1936, There is also a clause
that if during the term of the lease a Government building becomes available for the
office or the office is nbolished, the leasee may determine the tenancy on three months’
notice.

(d) No.

Information promised in reply to starred question No. 621 asked by Sri K. B.
Jinaraja Hegde on the 22nd February, 1939. :

ExEMPTIONS GIVEN To CLEREKS FOR PROMOTION To ABSSISTANTAR' GRADE IN
THE CENTRAL SECRETARIAT.

(a) Yes. -

(b) Yes, but only in the General Staff Branch, Quartermaster General’s Braach
and Headquarters of Air Forces in India.
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(¢) Exemptions were granted under the orders in force at the time which pro-
vided that any definite promise given to clerks prior to the comstitution of the fat.e
Staff Belection Board in any Department or office in the matter of appointment should
be carried out. In addition some second division clerks in the late Foreign and Poli-
tical and the Industries and Labour Departments and the Home. Department wcre,
with the concurrence either of the Staff SBelection Board or of the Public Bervice Com-
mission, exempted from passing an examination on account of their high educational
qualifications or long and special experience of the work.

(d) After an examination of the syllabus for the 1st Class Army School Certificate
it was held that the certificate did not fall short of the standard demanded of civilians
declared fit for First Division appointments. It was therefore decided by the late
Army Department that Becond Division soldier clerks possessing the certificate in yues-
tion who were considered fit would not be required to sppear at the examination for
promotion to the First Division. Accordingly such clerks as were considered fit wcre
promoted to that Division. ‘

(e) No. Two Indian Clerks were also given exemption.
(f) No. Recruitment to the grade of Buperintendent or Officer Bupervisor is not

made through the Federal Public Bervice Commission. Promotion to these grades is
ordinarily made by selection by the Department or office concerned.

Information promised in reply to parts (d) to (f) of starred question No. 678 asked
by Mr. Muhammad Nauman on the 24th February, 1939.

ORG ANISATION OF ESTABLISHMENT OFFICES OF THE DIVISIONAL SUPERINTEN-
DENTS ON THE EAsT INDIAN RarLway.
(d) About July, 1937.
(e) No, as the proper designation is ‘‘ Head Clerk, Establishment '’,
(f) The clerk in question at the time was not on the seale of pay normally asso-
eiated with Head Clerks’ posts and was locally designated as ‘* Clerk-in-Charge, Estab-

lishment '’. Orders were issued by the General Manager, in January, 1939, to discon-
tinue the use of the latter designation.

Information promised in reply to starred question No. 701 asked by Mr.
Brojendra Narayan Chaudhury on the 24th February, 1939.

AccipENTs 15 CoaL MinEs AND CoaL RAIsINGS IN Mines,

(a) Twelve accidents involving 62 deaths and injuries to eight.
(b) None of these accidents occurred in Railway mines.

(c) 14.79.

() No.



27

STATEMENTS LAID ON THE TABLE,

i3
Aereuoniodoid ere sju

eqy ‘ssoqosey uwedomny
JO 980} UVY) JOMO[ 3T 810
-goea} usTpu] 20§ pequosaad
Led jo sayea ey sunq ‘uony

‘sanseAty)) WeY

‘[8}8N UI 8Ioyoee) uwrpuy
Joy ®I19Ue0 FUTUTRI} JOYIO INO} oI
eIey], -uorednNpd AIepuocssg seplacad
of[e pus 8Jay0¥3} weIpuU] 10 83a[10,) Fm
-urel} ® #8 §9AI98 URqIN( ul ee[jo) L1}
-88G 9], "USIP[IYO UBIPUJ I0F S[0OYOF
Popie-218)g g8 PU® JUSWWIBA0Y) L] 1%
a1oqy ‘sopisax uonysjndod werpuy eq3
Jo yInq oy a10qa ‘[ejeN uf -Liosmd
-wioo 30U 4nq 99 s1 uolywdnpe Lrewud

‘%09 | -suruILIETp |9108 OU 61 GIGY], | -100 0} PagjIWpPE ou aI8 SUSIPU] | ‘[EBABUBLL, OF} pus ulaorf ode)) oyy uy LR Yimog
o od oa o - speas)
oa hat oq oqQ * puspwz meN

"S0I3[[BUOIIBU 12430 JO UeIp(Iqd
-o[quIeA JoN auoN euUON | 09 S[qU[IBA® 3I8 YOIG4 SSMI08) O [V senwy
9 ¥ € 4 I
“suelpuy

Suowe uUOREORPS

jo  peauds Joy ‘sustpu] Aq peSsvasun *SUOIJN}IJEUT |BUOI}EONPI JOY30 *UeIp[IY;) ueIpuy oy *Kuofo)

eIpu[ JO JUOWIUIS | SUOHNYNSUL [BUOMBONPS 0 pue eoljIsIaAlu() OjUT SUBIPU] SqE[reA® 80LIMIO) [eUONIVIAPH o uorurwoq

-Aop oq} Aq ueyey | eyueud [srouwuy Jo YW oY} | Jo womsrIpe jsureds ‘Aus ji ‘ueg

edeys pue Loemyy
3o sarndy 903wy

U UORUUIWUOSIP  [eRwY

uorsoq yp us guopsos uoyvndod uvspu] o) buowp Aosaps) Jo sy PUD UAP)Y)) UDIPUT J0f 31QDJDID 838890 |

L4

andwsg] ysssiy Y} UYPKR 8A3UOY)) pup

pa a3 busaoye Juawamyy

‘SHINOTO)) ANV SNOININO(] HSLLI¥{ NI SNVIAN] 40 NIYATTIH)) THL 40 NOILVONAY dO4d SAILITIOVH

‘6661 ‘Faonigaq

YIpg M) uo uvhvivggng 1og vypoy Y uvumyg hq paysv 60L “ON uousonb pawmis 03 Fidas wr pasiuosd worppussofuy



[30Te Ava. 1939

LEGIFLATIVE ASSEMBLY.

‘aleMe oIe

[

)

‘JUSUIWIOAO)) WON Pre
-ul-sjusld 9A13091 g§ s[ooyos  pevaud

|
|

‘alem® | 9Y} J( “USp[IY? UBIpUJ Joj S[00YIs
‘%99 | JUSUIUIIA0K) 8% I8 08 GUON | 0I8 JUAWIUIGAOY) SE JIB] OF SUON | oyeaud 19 pue Juownlas0y g are areq, wjlusBus,
*8UBOY) ._
10} S[00YS PApIB JUSWIUIIACY) |
Jomun{ os} pue uweIp[lgy u®d | ‘spuny
-doanyy 10§ sjooyos 1omnf qews | onqnd woyy paysissr pus sueipuy £q
*3qe v 3deoxe ‘Auojo)) 8y} Ul w081 | pauMO 8[0OYAs g 07 Uolybpe Ul susIPU]
‘A% j0u samBry ‘o 10j0 10j S[OOYIS OU I8 I, | I0j S[OOYIS JUSTIUIIACK) OM) @I ISYJ, spuss)
-~ 039 ‘suedlyyy
‘aqery ‘susipuj ‘susodomy “zas | ‘pre-ur-sjusld 9a18091 [g pue
‘alBM® aIe ‘sargi[euonywu jueseptp jo sidnd .+ sjooyds juewuresoy are g weYy JO
‘%09 | JuewruieAof) s® IB] O8 GUON | 10 S[OOYIY 93BIVUIE SIB AIGY, - "UMIP|YD UEIPU] JOJ SJOOYOR €L I8 BISYL, wluoy
‘a[qv[eas 0N suoN auoN ‘o sovasp
‘SaIUNWWO) JOY3I0 JO UAPYD
oY) g4 Suoie s[00YPY popie-oyely
pUB JUSWILISAOY) UI UOHEINPd IO
9A1908J UGIP[IYY UBIPU] ‘S%B0I8 UTBIA0
‘'8-22 AuoON auoN | wi  Arosjndmod st morysonps  Arewrl g pepruLy,
‘senunwm
-Wod J3YI0 JO UaIp[IY,) 943 Ym Fuore
5[00Y)8 PapIs-338}Y PUB JUSTILIDAOY) UT
Ul TOTJEONPS JI9Y) SA1300J UAIP[IYd TETp
90-5€ suoN auoN | -a] ‘Liospndwod s uoneonpe Awwwiuyg | c* vuemp YLy
9 4 € 4 ¢
‘saulpuy
3uows uorywonpe
Jo peaids a0y ‘suelpu] Aq peswusm *8UOTINJISUL [BUOHIBIUPI 1BYIO ‘uIply) uerpuy -Kuojo)

9IpuUl jJO jUAmUId
-a0f) o3 £q uexw)
edogs pue

Jo sami3y jenw]

suopnIMsul  [YUOWONPI 03
8jue4d |e1oUBUY JO 193)9UI Y3
Ul UOREUWWMOSIp  [BL%Y

pu® 83I}BIAAIU,] OJUl SABIPU]

JO UOISSIW PR jsuUTeAE ‘{UB JT ‘UByg

10j 9[YB[IvAB SOMIIB}  [BUOPRINDH

10 uotuTmo(]




‘ungrpuedxe Arepes wo
Poeeq 1 pre-ur-queid quem
-WISAOE) OYJ, -JuMe oIe
JUSUINIGAO) 6% J8) 08 OUON |aeqm sj0oogos owos 10j gdeoxg

STATEMENTS LAID ON THE TABLE.

* “&ymiearupy werpuy
US % PMYMOLIIBW 0ABY OUMA
SIUCPTIE WeTpUY jo uolSSYWIP®
97} 10} ep¥w ouv sjupmwLTuUBLIY
[sweds 4nq ‘Aymoamup oyy o3
uomsTarpe 1oy Liosjdnwoo s1 06
“Hmg  -uolssimpe 0§ paainbes
SOOHIpUO®  Areurpio g
WY feyy  popracid  ‘euoN

"B90%RI JUSlayTp Jo} S[oOY08
ojuiedes oyw ooy} ‘pejyrmpw
ere E91)I|EUOIIFU [[® JO USIP[TYD

"s9] Aq uappiquo)
#1 uoififjes 1o 20wl jo spunold uo
spdnd grupe 0y esnyey  -euoN

‘e¥efnuse| puooes ¢ s¢ Liosmdwoo st
98RULIMg  ‘sooqod  Je[niwwie A -offuy
UEIPU] © U] ‘SA0BI 1YI0 JO 680YY 69

SINI[10%] SWS oY} 2A¥Y UGIPIY0 wwerpuy |

‘suopy
-deoxe mey ¥ 03 pelqns Liosmdmoo a1
FI pus 9 Jo saBe oy} ucomiaq sjooqeE
49 GOUBpUSYGY “RIMINOQE] o4%jee Uw
-TPU] JO USIP[TY> 3Y} I0J 391X “Josemoy
‘Snmosy  ewedgy  -wexpy bty
0} _9o[qe[leA® ‘a40jolon} ‘ede TOEM

-od re1aued ey Joj ys1xe qerp S0y
om [I¥  “Apeucywu Jo eows Jo sweq ®

U0 peplaTp  j0u 84w uof£e)) Jo sjooyos ey, | -

"8I8730 3L Zuope wop
-€ONpa 9418001 SUBIPU] AOUM F[0OYIS
UOIBEl}| PU® JUSTIWIOACY) QWIS OS[®
1€ 013YJ, “ULIP[IYD UIPU] O} B{OOYIS

POPIS-29%1g 9 puw ogeand zy eaw exaqy, |

"uoryeInpe 8aly opraocid
Yyonys ‘Auojo) ay) m sjooyos Arwmrd
LGI 30 300 g ul Jysne} erw saSenduw|
uelpu]  "So0yds  pepre-ojmyg  pue
juswiiescy ul siegjo qya  Fuope

uoljeINpe I8} Al UeJPRYD werpuy | -

"USp[IYo on
“9IEY 10j 6]00YDR POpIE-a1ely 0MY ‘1040
~807 ‘ale Aoy, ‘[ewe Alea 81 ejer

-0393j014 eqy jo uonendod opewmy eqy, | °°

Jeqrruwy

MUY

puseTRiy



[30TE Ave. 1939.

LEGISLATIVE ASSEMBLY. °

“savipu] 1oy SoNI[E) [EUOTIEd
-0pS Ul S30USOYSP OF UOIULY)® 1I3Y} UMBIP A%Y BIPU] JO JUSTIUIGAOE) 9} UIYA SUOIEBII0 3} |18JSp 0} AINBU SIY) JO JUIWRIe}g
% W ojquseod jou ST 3] "SSHLIOYINE [8I0] OY} JO UIIIUOD Yy Ajeurud ov USIp|IY> uelpu] Suowre uonsonpa Jo peeids ayy Ioj somweeRy (g)

*8JUSWIUIOACY) [8[UO[0)) PUB UOTITIIO(] 94130adse oy) woy A[[BIOHjO poUTE}qo UI3q 30U S¥q
pus juamgeds( g} W O[qeYIeA® SwINgel pus spodol 9sape] Y3 WOL PRIIA[[0d WRAq EVY JUAWYEIS AN Ul PIUIRIUOO UOHEWLION oq, (3)

*JUCWIoje}S AYJ W POPUUl UBdQ J0U SABY ‘O|qE[reA® 81
100[qns o3 UO UWOYULIOJUI OU YoTq4 Jo j0adses ur 10 uoyendod werpu] JuUAPISAI OFIE[ B 9A8Y 90U Op YIIYA ‘seruo[o) pus suorwrmod ([ —F N

*83081
[® JOo USIP[Yd [[oIUS ‘BUM0}
u  A[ensn ‘sjooyos Jo JaqUINu
® ofiqa “oje ‘suerpu] ‘suwiliy
‘sueadomy Joj Ajeawnpxe po
-30)81501 ugeq A[Surpicods sawy

poLojdue sieyoee) S|00YOs UTee)) ‘008 Je[noipred
Jo apeid agy uo Apred pue ® JO UeIp[IYd JO UWONEINPI *UOHONIISUI
‘@38 [00yO8 Jo UAIP[YO JO 2y} Jo§ paad)sidol oq [[eYs [00YOS JO wnipaw g3 §1 MUBIENPUTH  ‘S[00Yo8
90UuspuUa)}e 63eloas ey} o remorjaed € qeyy  JoaIp 9899 Jo Ajuofew ay) uf -pre-ur-sjuweid
A[urew peseq ore E[0OYOS PO 0} Jomod uwoyeonpy jo pieoqg £q poysissE alam gy 980} JO  ‘S[00YIE
-10381861 09 ejuel) ‘U0 | ogy seald (66T JO [ 'ON) 6661 | Juewuieron L, Iupnpur weIppYO
‘%8-£3 | -eurmuosTp (e ou s aleyy, | jo sousurpi() uolsonpq I °YJ, | UTPU] IO} S[OOYDS L7 SIPM BIOYY ‘LEET UT | - g

*8I3IN0qE] 93989 JO UBX
-Pltyo Joj popraod aue senroyy [eredy

‘818°ce 1 spdnd werpu] jo lequmu

*(sms oy], ‘susadomf-uou Joj Spury [[® jO
-we) 1€61) 6:93 | euoN | - SUON | SUOHNIMSUI |FUOCHEINDO 9QQG IE SO, | *° wiepeR
g 4 € (4 1
‘susIpu]
Buowme uorysonpo
jo peads o ‘swerpu] £q peSsuvul “SUOYNYJSUI [BUONBONDS I9YI0 weIp[ry) weIpu] *Auopop
€IpU] JO JUAWWIG | SUOMNJMSUT [vuoI3BINPe 0} PU® SOIj[BIOATU() OfUT SUBIPU] I0} d[qe[ieA® 801JI[10%] jvuOl)BONPYH I0 worarmo(y

-A0p oYy Aq ey} | ejuwid [erouvuy Jo Jeyysm oY) | Jo UowSTWIp® jsuTEde ‘AU Ji ‘URY
sdoss pue Loeseyy| | w vonSWWLNIP [RFY
jo sam3y jsejv]




STATEMENTS LAID ON THE TABLE. 81

Information promised in reply to part (a) of starred question No. 826 asked by
Maulvi Muhammad Abdul Ghans on the 7th March 1939.

SUPERSESSIONS OF MUSLIMB IN THE ARCHZOLOGICAL DEPARTMENT.

(a) There has been only ome case of supersession of a Muslim among the nun-
gazetted staff of the Archwmological Department.

(b) No.
(¢) The order was passed by the Director-General of Archeology under his own
powers,

Information promised in reply to part (k) of starred question No. 830 asked by
Mr. K. S. Gupta on the 7th March, 1939.

DeN1AL oF RiguTs oF CrTizENSHIP TO INDIANS IN MaLAYA.

No figures are available showing the number of Indians banished from the Malaya
SBtates and the Btraits Settlements during the period between 1911 and 1931, but the
number banished during the years 1935 to 1938 is given below :

Negri

Year. Perak. | Selangor. | Sembilan. | Pahang. Total.

| !

| !
1935 .. .. 26 6 1 Nil. 33
1936 .. .. 15 8 Nil 1 24
1937 .. e 7 ] Nil. ! Nil. 16
1038 .. .. | 25
98

Most of the banishees were habitual eriminals.

Information promised in reply to starred question No. 844 asked by Mr. K. 8.
Gupta (on behalf of Mr.C. N. Muthuranga Mudaliar) on the 8th March,
1939.

ForeElgN ExPERTS IN THE GOVERNMENT OF INDIA SECRETARIAT .AND ITS
ATtTACHED OFFICES.
(l.) t'.!?ho(o) A statement is laid on the table.

question of granting extensions to officers mentioned in colwmn (9) of the
lllt!nent will be considered as each case arises.
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Informat o wre ased tn vepliy tn starred question No. 879 asked by Mr. K. S. Gupla
(on Gehal) of Shromats K. Radha Bai Sabbarayan) ow the Sth-March, 1939..

BEGISLATION FUR 1.0 Pnoviorion ol Traceie 10 WoMEN AND CHILDREN 1IN
THE CENTRALLY ADMINISTERED ARKAS.

British Baluchisian—

Few brothels exist in the province. No brothels have been closed, nor are any
facilities provided for the care of destitute women and girls.

Private organisations and institutions for the relief of these people do not exist in
the Province, nor is there any need for them,

Delhi—

There are at present no facilities provided for the care of the inmates of closed
brothels and of destitute girls and women.

The Chief Commissioner is in contuct with the Association for Moral and Sociul
Hygiene in India and with the Delhi Provincial Council for Women in regard to the
measures necessary to ensure the successful enforcement of the Punjab Suppression
of Immoral Traffic Act, 1935. An annual grant of Rs. 200 is made to the Association
for Mora] and Bocial Hygiene in India.

Ajmer-Merwara—

The problem of providing for the inmates of closed brothels has not arisen in

Ajmer-Merwara. For the:care of destitute girls and women there are orphanages and
Ashrams.

The Orphanages and Ashrams are private institutions and do not get any monetary
asgistance from Government, but some of them are assisted from Municipal Funds.
Coorg—

There is no traffic in women und children in Coorg, and organized prostitution is

negligible, if indeed it exists at all. There is, therefore, no need for the action referred
to in the question.

Ponth Piploda—

The questions do not really arise in a practical form in Panth Piploda whieh is a
purely rural area. There are, however, lady missionaries there who could be counted

on to render all necessary facilities for the care of destitute women, if any such nced
were to arise.

Information promised sn the reply to starred questions Nos. 970 and 971 asked by

My H. A. Sattar H. Essak Saat (on behalf of Mr. H. M. Abdullah) on the 10th
March, 1939.

SUPERSESSIONS 0F MUBLIMS IN THE ARCHAZOLOGICAL DEPARTMENT.

Starred question No. 970.—There has been one case of supersession of a Muslim
employee during the office tenure of the present Direetor General of Archmology.

S8TOPPAGE OF INOREMENTS OF MUSLIMS IN THE ARCHZOLOGICAL DEPARTMENT.

8tarred question No. 971.—(a) Increments of four Muslims haP<been stopped

during the office tenure of the present Director-General of Archmology. Three such
cases occurred during the 10 years commencing from 1925,

(b) Yes, of ons.
(e) No.
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Information promised in reply to starred qrestic::s Nos. 1003 and 1004 asked by .
Choudhrs Raghubsr Narayan Singh on the loth March, 1959.

MEASURES TO COPE WITH THE TRAFFIC DURING THE MAHABARNTI MELA AT
HARDWAR.

Starred guestion No. 1003.—(a) The answer is in the negative, the number of
that were expected to be carried over the railway during the Mahabaruni
Mela was 80,000, whereaa 5,893,000 passengers were carried during the last EKumbh
Mels.
(b) and (e). Yes.
(d) Expenditure of Rs. 1,588 was incurred for dismantling and Rs. 2,508 for
temporary works for the Mahabaruni Mela.

BRICKS PURCHASED FOR THE CONSTRUCTION OF THE HARDWAR RarLway
STATION.

Starred question No. 1004.—(a) and (b). In the contract free railway freight for
bricks and certain other materials was stipulated, the loading and unloading being done
by the contractor, but in the interests of the work, the contractor’s unloading labour
is believed to have been occasionally assisted by railway labour, for which, as far as is
known at present, no charges were realised from the contractor. This matter is still
under investigation.

(e) 3,28,000 bricks were required for the work and arrangements for their supply
were made by the contractor. Rates paid by him are not knmown.

(d) The estimated amount is Rs. 275. The actual amount incurred is not yet avail-
able as the accounts have not been closed.

Information promised in reply to starred question No. 1033 asked by Shrimats
K. Radha Bas Subbarayan on the 14th March, 1939.

WoMEN oN THE NURSING STAFF or HOSPITALS UNDER GOVERNMENT CONTROL
IN DELH1 PROVINCE.

(a), (b) and (c). A statement giving the information asked for by the Honourable
Member is placed on the table.

(d) No test has been prescribed but contracts for nurses at the Irwin Hoepital
require members of the Nursing staff reeruited in the United Kingdom to satisfy the
Chief Medical Officer within.a reagomable time that they have a ecolloquial knowledge
of Hindustani.

(e) Government have in view the desirability of training Indians for higher
nursing appointments.

Stetement.
(1) @) Gh-i;l?ution
Nn(t‘::ng (¢)
Buperin- b Proba-
t;denu, B(u)ﬂ’ tioner or
Total number of women Matrons Nurses. Student
Name of Hospital. employed on nursing and nurses,
staff, Bisters.
AINEIPIE
g | g | 2 g 3
3 F g
é | é | &
Trwin Hospital . .. wﬁmm 1 9 8 8 9| 15
Hindu Rao Hospital homm(varyingﬁth .. |81 .. .
state of work). :

L160LAD ot



36 LEGISLATIVE ASSEMBLY. [30Tr Ave. 1939.

Information promised sn reply to parts (a), (b) and (d) of starred question No. 1038
asked by Mr. Brojendra Narayan Chaudhury on the 14th March, 1939.

HigHER RATE oF DEATHS IN MINES IN ABSBAM.

(a) During the years 1934 to 1937, on an average, the death rate in Assam was L0
per cent. higher and the serious accident rate eleven times higher than the respective
rates in the Jharia and Raniganj coalfields, vide statement attached.

(b) The mines in Assam were inspected during 1937 by an Inspector of Mines,
while those in Bengal were inspected by five different officers, the Chief Iunspector,
Ingpector, Junior Insepectors and Assistant Inspector of Mines.

(d) The coul seams in Assam are diffieult to work on account of the fact that they
are friable, steeply inclined and outcrop in hill sides and are also traversed by ‘¢ faults '"
and ‘‘ slips '’. The accident and death rates referred to in the answer to part (a)
of the question are, however, no criteria of the prevailing conditions in the respective
fields. The rates for the Assam flelds tend to be high on account of the comparatively
fewer persons employed, while the fact that a great deal of labour is employed in the
Jharia and Raniganj fields in obtaining coal by quarrying—a method which is compa-
ratively free from accidents, fatal or serious—tends to lower the rates for these flelds.

Statement showing the death rate and persons seriously injured per 1,000 persons em-
ployed during the years 1984 to 1937 in the whole of the Assam Coalfield and i the
Eaniganj and Jharia coalfields.

| Death rate of fatal accidents l Persons injured in serious
per 1,000 i accidents per 1,000

persons employed. persons employed.
|
Assam, R::i?‘m] Assam. : Ra:n’%‘m
Jharia. Jharia.

No. of deaths. | No. of deaths. | Wo. of persons | No. of persons

injured. injured.
1034 .. | 6 3-564 | 118 0-95 | 48 28-48 | 349 2-80
1935 |3 1-64 | 160 1-31 | 91 49-78 | 401 3-29
1936 .. |3 1-39 | 381 3-04 | 70 32-33 | 406 3-956
1937 .. 1 B 2-39 | 153 1-17 | 96 45-91 | 514 3-95
17 8-96 | 812 7-47 | 306 156-50 |1,760 13-99
Average |4 z2| 23 187 76263902 | 40 350

Information promised in reply to starred questions Nos. 1107 and 1108 asked by
My. Abdul Qaiyum (on behalf of Chandhri Raghubir Narayan Singh) on the
16th March, 1939.

DRAINAGE SCHEME AT LHAKSAR STATION ON THE EA8ST INDIAN RATLWaAY.

Storred question No. 1107 —The estimated coat of the acheme was Ra. 6,485, The
actual expenditure up to date is about Ra. 5,000.
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DRAINAGE SOHEME AT. LHAKSAR STATION ON THE EasT INDIAN RaInway.

Starred question No. 1108.—(a) A mistake was made in the grading of the drain,
but no alteration was made in the drawing signed by the Chief Engineer in token of his

approval, :
(b) No. The mistake was discovered after a little more than one-third of the

drain had been constructed.

(¢) No. The length of the drain wrongly graded was about 1,100 feet.

(d) No. Only a part of the drain was reconstructed.

(e) The cost involved was about Rs. 1,100. After consideration of the circum-
stances, no action was taken against any of the staff.

(f) Yes, if the original drawing has been signed by the Chief Engineer.

Information promised in reply lo unstarred question No. 32 asked by Qazs
Muhammad Ahmad Kazmi on the 16th March, 1939.

CorLouvr TesT 0F EMPLOYEES ON STATE RAILWAYS.

(a) Tests for colour perception prescribed by the Railway Board for all State-
managed Railways involve the use of either the Norman lantern or the Edridge Green
lantern. lghihara's test wus never employed on the East Indian Railway.

(L) This is u techmieal matter on whieh opinions may differ.
(¢) and (d). Do not arise in view of the reply to part (a).

(¢) lshihara's test has been in use on certain Railways as a preliminary or auxi-
liary test, but is not the test officially preseribed. The prescribed tests are based on
the adviee of the Medical Seetion of the Indian Railway Conference Association.

Information promised i reply to part (¢) of unstarred question No. 33 asked by
Qazi Mukommad dhmad Kazn on the 16th March, 1939.

Vistox TesT oF CLERKS 0N THE East INDIAN RaAlLway.

The East Tndian Railway Administration considered that a higher standard of
vision was necessary for goods clerks as they are frequently required to visit places
where deficient sight would involve danger from moving vehicles. On re-considerati
however, the Administration have since decided to place goods, parcel, luggage an
booking clerks in Olass C1 for the vision test.

Information promased in reply to parts (a), (b) and (d) of starred question No.
11404 asked by Mr. Manw Subadar on the 17th March, 1939.

GOVERNMENT SERVANTS LENT TO INDIAN STATES.

(a) On 1st January, 1939, Government servants on the active list were serving in

(b) These Government servants were drawn from nearly all Departments and
Bervices of the Central and the Provincial Governments.

(d) Twelve are working either as Dewans or as officers of equivalent status and
authority. |
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Information promised sn reply to starred question No. 1172 asked by Mr. Bro-

jendra Narayan Chaudhury on the 20th March, 1939.

PuroEASE OR MANUFACTURE OF NEW CARRIAGES FOR HORSES ON THE ASSAM
BENGAL RalLway.

" (a) No. The body work of two existing horse boxes is being renewed during
1939-40 at a total cost of Rs. 7,000,

(b) No, because the runm'.n{l costa of horse boxes are not maintained separately
from other types of coaching vehicles. The Assam Bengal Railway has only 12 horse
boxes including the two to rebuilt. This number, reduced from 20 in 1924-25, is
the minimum neeessary to meet the traffic offering.

Information promised in reply to starred question No. 1182 asked by Mr. Badri
Duit Pande on the 20th March, 1939,

CERTAIN ALLEGATIONS AGAINST THE SERVANTS OF MAHARAJA OF DAKRBHANGA
wHILE TRAVELLING FROM LuckNow To DELHI

(a) Except that the Maharaja travelled in a first compartment, and the third class
accommodation consisted of two compartments, the facts ure as stated.

(b) The third cluss compartments were not reserved, and enquiries made do mot
substantiate the allogation that the servants prevented other passengers from entering
their compartment.

(e) Chowdhury Vijaipal Bingh made this statement to the Assistant Etation
Master who himself visited the compartment. [t is understood that other passengers
were accommodated and that there was no obstruction by the occupants.

(d) At Gajroula Mr. Vijaipal Singh approached the Travelling Ticket Examiner,
and asked under what condition dogs could travel in a pussenger carriage. He was in-
formed that it must be with the concurrence of the fellow passengers in the compart-
ment. Mr. Vijaipal S8ingh then summoned the guard and complained that the attend-
ants of the dogs would not allow other puassengers to entrain. The guard, who was
informed that the dogs had been hooked with owner, directed the attendants to make
room for other passengers, which was done. According to the report received, Mr.
Vijaipal Singh, though holding an intermediate class ticket, elected to travel in the
third class compartment with the dogs. As soon as the train started he pulled the
alarm chain and stated that he objected to travelling in the same compartment with the
dogs and demanded their removal to the brake van,

(e) The train was detained for 19 minutes.
(f) It was not the guard but the Assistant Btation Master, Gajroula Junction,

who referred to the Controller. The latter gave orders for the dogs to be removed to the
brake van.

(g) No such request was made by any railway servant.

(h) The Travelling Ticket Examiner is reported to have taken the number of the
tickets on his own initiative, in the course of checking betweem Gajroula and Delhi.

(i) Yes.

(j) Government understand that action has been taken by the Fast Indian Bailway
authorities against the ticket checking staff.
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IMmpmmd!ﬁreplvbpaﬂ(c)qummNo. 1183 asked
My 8. Satyamurts on the 20th March, 1939. »

MANUFACTURE oF LocoMOTIVES IN INDIA.
The appended statement gives the information promised.

Statement showing partioulars of locomotives purchased out of India dwring 1935-38,
1936-37 and 1987-38.

m STATEMENTS IATD ON THE TABLE.

1935-36. 1936-37. 1937-38.

Railways Coun! Coun I Coun
try
p..ffﬂ'...d i o mw g %OE,
.| whi pur- which - whi
chased. . chased.
Broad Gauge.
Eastern Bengal
East Indian N 14 | Germany 10 | Germany 8 | England
Great Indian Peninsula . 2 | England *1 | England.
North Western . 16 | Germany 8 | England,
Bengal Nagpur . . 2 | England.
Bombay, Baroda and 11 | England.
Central India.
Madras & Southern ] 2 | England
Mahratta.
South Indian .. 7 | England 4 | England.
Metre Gauge.
Assam Bengal - 68 | England 4 | Germany
Beng&l & North 8 | England 9 | England.
Westorn.
Bombay Barods &
Central India.
Eastern Bengal
Madras & Southern .. 5 ; England.
Mahratta.
Rohilkund & Kumaon 4 | England. 4 | England.
South Indian i . " . . 2]Englnnd.

* Electric Locomotive.
tDieeel-electric Shunting Locomotive.

Information promised in reply to unstairred question No. 50 asked by Mr. Muham-
mad Azhar Ali on the 20th March, 1939.

INVESTIGATION INTO CASES OF BREACHES OF DISCIPLINE AND INSUBORDINATION
AGAINST CHOWKIDARS ON THE NoOrRTH WESTERN RAILWAY.

One Chowkidar was removed from serviee.
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jon promssed sn reply lo starred guestion No. 1238 asked by Pandit
Lakshms Kamts Mastra (on behalf of Dr. P. N. Baneryea) on the 22nd March,
1939.

IncoME AND EXPENDITURE OF ABMEDABAD CANTONMENT BOARD.

. (a) and (b). Statements, showing thé financial position of the Ahmedabad Can-
tonment and the municipal amenities provided for the civilian population residing in
the Sadar Bazar, are attached.

(c) and (d). As a civilian Executive Officer is not available, a military officer has
been appointed under Rule 33 Cantonment Executive Officers Bervice Rules, a copy of
which is in the Library of the House.

Eeoceipts.

Income of the Cantonment Board, Ahmedabad, during ' 1935.36. ‘ 1036.37. | 1937-38.
|

i
]
i

o Rs. Ra. Ras.
I.—Rates aAND TaxEs—
(b) Tax on annual value of lands and bl.uldmga oo i 3,242 | 3,607 . 3,631
(¢) Tax on animals and vehicles . ve | 1,172 1 1.136 '- 1,004
(¢) Tolls (on roada and ferries) .. .. . 3,800 | 710 ! 3,014
(f) Water rate and Tax .. .. - 5,828 6,078 6,603
(g) Conservancy Tax .. .. .. e 3,332 | 3,336 | 3,308
II.—REALIZATION UNDER SPECIAL ACTs— | I
() Pounds L 144 | 241 | 270
l 1
III.—REVENUE DERIVED FROM PROPERTY AND POWERS i
APART FROM TAXATION— k X
(a) Land—(2) Rent from land the property of Govern- :
menl— ! i
(i) Premia on leases .. . 5,606 5 30
(#{) Rents from lcases . S 3,644 3,325 ! 193
(#3i) Proeceds from licenses . . o 773 763 | 562
(4) Sale of trees, grass, fruit, etc. ..' 8368 912! 7073
(8) Other items .. oo 843 | 447 177
! .
(b) Buildings— ' I
(2) Income from buildings other than the proper- | : J
ty of Government— ! i !
{(sv) Other buildings .. e 347 | 267 | 221
(¢) Conservancy recespts (Other than tazes and rates)— '
i
(1) Sale proceeds of night lOll and lweepmgs . 650 305 101
(2) Other receipta .. .. 3,372 3,372 3,372
(d) Fines under Cantonmeni and other Acts. . .. 143 111 103
(g) Income from Markets and Slaughter Houses—
(2) Slaughter Houses - . .. 129 62 23
(A) Osher Revenue—
(1) Warrant Fees .. . . .. 86 73 64
(6) License foes .. . . . 272 218 204
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Inoome of the Cantonment Board, Ahmedabad, during | 1035-34. | 1838-37, 1937-8.
Rs. Ras. Ras.
—MISORLLANEOUS—
(b) Other items 878 362 534
V.—GRiNTS AXD CONTRIBUTIONS FROM GENEIRAL AND |
BPROIAL SOURCBS— : ! |
(8) Granta-in-Aid for administration of Cantonment [ 500! .. .
(d) Contributions . . 502 ' 200 375
VI.—EXTRAOBDINARY AND DEBT— ' J ;
(a) Bale of fixed depont ae ! 4,822 °
(3) Deposits .. I T oL
i 200
Total Income 53,349 = 34,529 } 31,322
I
Ezpenditure.
Expenditure of the Cantonmen% Board, Ahmedabad, durmg" 1935-36. f 1936-37. J 1937-38.
| i |
Re. | Re. | Rs.
A.—QGeneral Administration— | .
i .
(1) Executive Officer . 600 | 600 | 009
(2) Establishment .. _ 1,827 i 1,887 1,947
B.—Collection of Revenye— ! :
(1) Octroi-Toll Tax— I
(b) Contingencies ' B 35 20
{2) Other Taxes— : ;
|
(a) Establishment .. 01,0200 1,089 1,080
(b) Contingencies e 49 | 46 40
| |
(3) Miscellaneous Revenue— IJ | i
(a) Establishment .. . 50 60 | 50
(b) Contingencies . 11 12 12
C.—Refunds— |
(2) Other Taxes .. . 50 148 5
(3) Miscellaneous refn.ndl .o . 1,711 1,807 1,632
D.—Public Worke—
(2) Maintenance and repairs—
(a) Buildings .. . . 2,340 2,182 004
() Roade .. . . 14,548 6,056 6
Drainage . 2w 1 861
(f) Miscellaneous publio improvement e : 42
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Expenditure of the Cantonment Board, Ahmedabad, during| 1935-36. | 1986-37. | 1937-38.
Rs. Rs. Rs
E.—Public Safety and Convenience—
(2) Lighting—
(b) Contingencies .. .. 2,903 2,623 2,207
(6) Pounds—
(a) Establishement .. .. 42 42 42
(b) Contingencies .. . . . 8
(8) Arboriculture, tree-tending, ete.—
(a) Establishment .. .. 380 45 570
(b) Contingencies .. .. 7 .. 16
(7) Rewards for destruction of wild or rabid animals 69 47 45
and snakes.
F.— Medical services and Sanitation—
(1) Hospitals and Dispensaries—
(a) Establishment .. .. 903 864 864
(b) Contingencies .. .. 506 570 674
(4) Latrines, drainage, conservancy, etc.—
(a) Establishment .. .. 6,645 6,630 . 6,761
(b) Contingencies .. 1,842 2,035 2,018
(5) Water Supply—
(a) Establishment .. .. 540 569 570
(b) Contingencies .. .. 13 13 12
(7) Epidemics—
(b) Contingencies .. .. 97
G.—Public Instruction—
(1) Primary and Secondary Schools—
(a) Establishment .. . 1,140 1,145 1,074
(b) Contingencies .. .. 88 170 217
(2) Libraries .. .. .. 61 66 66
H.—Contributions for general purposes—
(1) Service funds—
(a) Contributions to Provident Fund .. . 170 161 160
(b) Bonuses to Provident Fund .. . .. 220 610
1.—Pensions, gratuities and annusties .. .. 108 108 108
J.—Survey of land .. .. . . . . m
K.—Amount credited to Military Works for water supply . . 5,220 6,368 6,068
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Expenditure of the Cantonment Board Ahmedabad, during| 1935-36.

L — M iscellaneous— _
(4) Office and miscellaneous expenses—

(c) Postage
Telegrams .. -

((3 Books, and mapa

(f) Anti-rabio treatment ..

o nt:’chnge:nd faxes

{¢) Aundi ..

(§) Misocellanepne

(5) Paymenta to Government—
(i) Government share of—

(a) Rent .. .. 903
(b) Premia .. .. 1,376

88 _.2 &

(#3s) Payments in of—
(b) Quarries in class ** B " (5) et 157

(iv) Payment in respect of land in class “ C " ..
M. —Extraordinary and Debt—
(6) Deposita B 1,013 ‘

|
|

1936-37. | 1087-38,
i
N 50
37 38
63 61
3 .
4 68
5 1
257 251
210 185
192 35
826
1
1
77 6
15 J 1
7 200

Total Expenditure .. = 47,607 ‘

37,401 | 30,818

Part (b).

Statement showing amounts spent for providing Municipal Amenities to the civilian
population rcgiding in Sadar Bazaar of Ahmedabad Cantomment.

—_— 1935.36. | 1036-37. | 1937-38. Remarks,
1. Water-supply . Nil Nil Nil | Water works and supply
system are owned and
| run by the lch:llhry En-
gineer Bervices,
2. Roads . 1,188 1.367 Nil
3. Lighting . 1,450 1,261 1,148
4. Bohool .. . 1,228 1,315 1,201
6. Public Library .. .. 61 66 68
6. Watering of roads in Sadar Nil Nil Nil | The roads being tarred
Basaar during 'hot weath- there is no necessity for
er. watering.
Total .. | 3927 | 4008 | 2505
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Iﬁmmhonpmmuodmreplytopuﬂ(a) of starred question No. 1271 asked by
* Prof. N.-G. Ranga on the 23rd March, 1939.

MEASURES FOR SAFETY OF WOMEN TRAVELLING IN THIRD CLASS
COMPARTMENTS,

(a) From information gathered from the major railways it has been ascertained
that there were, during 1938, 24 such cases.

Information promised in reply to part (a) of starred question No. 1306 acked by
Mr. 8. Saiyamurti on the 25th March, 1939.

ForricNERS IN INDIA.:

(a) The number of foreigners who entered India otherwise than in transit from 1st
January, 1938, to 31st December, 1938, was 12,811,

Information promised in reply to starred question No. 1315 asked by Mr. Manu
Subedar on the 27th March, 1939.

RATE or INTEREST ALLOWED FOR ProviDENT FUND, RrC,

(a) and (b). The rate of interest on Provident Fund balances for 1939-40 has
been fixed at 3.5 per cent., save that those who have been members of the General Pro-
vident Fund from a date prior to the 1st April, 1938, when the gencral rate was reduced
from 4 per cent. to 3.5 per cent, are entitled under the Rules of the Fund to o minimum
rate of 4 per cent. The same minimum rate has been guaranteed to such members of
the State Railway Provident Fund and of the provident funds of those railways whose
provident fund balances are deposited with Government as joined the Fund before the
Tth March, 1938, Thero are also certain Berviee Provident Funds, which were closed
to mew entrants on the institution of the General Provident Fund on the 1st August,
1909, whose members have beer guaranteed a minimum rate equal to 3 per cent. in
excess of the rate allowed on provident fund balances in gencral. For these Funds,
therefore, the rate is 4 per cent. for 1939-40. The membership of such of these Ber-
vice Funds as have not already ceased to exist must be very small at the present lime,

(¢) No, save to the extent Inid down in the Rules of the particular Funde men-
tioned above,

(d) (i). The rates of interest allowed on Post Office SBavings Bank deposits
during the past 5 years were as follows :—

1034-35 .. .. .. 23 per cent.

1935-36 .. . .. 2% per cent.

1936-37 .. .. .. 2% per cent. up to 30th June, 1936, and 2 per
cent. from lst July, 1986.

1937-38 .. 2 per cent.

1938-39 .. 2 per cent, up to 30th November, 1938, and

13 per cent. from 1st December, 1038,
(ii) The rates of yield on Postal Cash Certificates issued during the last five years
and if not withdrawn until after five completed years would be as follows :—
1934-35 .. 4 per cent. if issued on or before 2nd April, 1934, 3.3 per cent. if
issued on or after 3rd April, 1034 and 3 per cent. if issued on or
after 1st December, 1934.

1936-36 3 per cent.

1086-37 .. 3 per cent. if issued on or before 30th June, 1938, and 2.5 per
cent, if issued om or after lst July, 1936.

1987-88 .. 2.5 per cemt.

1988-39 .. 2.5 per cemt.
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(iii) and (iv). The rates of interest allowed during the past five years on Providens
Funde in general, including those Funds which guarantee s minimum rate to certain
elassen of subscribers, were as follows :—

1034-35 .. .. b5.26 per cent.

1935-36 .. .. b per cent.

1936-37 .. .. 475 per cent.

1937-38 .. .. 4 per cemt.

1938-39 .. .. 3.5 pert.)mt. (Protected subscribers receiving 4 per
cent.).

Information promsed in reply to starred question No. 1374 asked by Mr. Sham
Lal on the 30th March, 1939.

ADULTERA110N OF RHEE AND GRIEVANCES OF SHOPKEEPERS IN
New DErLm1

(a) No. Samples of food, especially of ghee, are taken under the Punjab Pure
Foods Act.and prosecutions follow only when samples are found on analysis not to
conform to prescribed standards.

(b) Yes.

(¢) The Municipal Committee has no laboratory of its own. In two cases one
portion of the sample was examined by a laboratory other than the Delhi Provineial
Laboratory. The results of the analyses in these esses differed in some respects from
those obtained in the Provincial Laboratory and the accused were given the benefit
of doubt. As the charges were not declared false, no question of compensation arose,

(d) No.

(e) Government do not consider any public enquiry necessary.

Information. promised in reply to slarred question No. 1416 axked by Mian Ghulam
Kadir Muhammad Shahban on the 31st March, 1939.

GRANT or BENEFIT OF SUBSCRIBING TOWARDS ProvipEN1t Funp 1o Gaxag
MATES ON THE NoRTH WESTERN RATLway. '

(a) Yes, on the East Indian Railway, and on the Great Indian Peninsula Railway
in the case of those governed by the Great Indian Peninsula Railway Company's rules
provided their monthly pay is not less than Rs. 30. Their scales of pay are as follows :

East Indian Bailway.—Rs. 20-—1—26—2—30, with an efficiency bar after Rs. 26
stage, from 1st Beptember, 1980. Prior to'lst Beptember, 1930, there were
no regular grades and the pay of the mates varied in various localitios
between a minimum of Rs. 13 and a maximum of Re. 39. BStaff who did not
wish to adopt the revised scale introduced in 1930 were permitted to retain
their old ascales of pay.

Great Indion Peninsula Railway.—The scales differ in different areas. Tho
highest and lowest scales are :—

01d Becales. New Beales.
Highest . 80—1—37 27—-1—34
Lowest e 20—1—27 18—1-25
and
18—1—-21—
+—214

(b) On the North Western Railway, Permanent Way Mates and Works Mates who
are employed on that Bailway are classified as ‘¢ Inferior Servants '’ for the purposs of
::e ;t.a.te Railway Provident Fund Rules and are, therefore, not eligible to subscribe to

e Fund.

(e) There is no such intention at present @s the status and pay of the men con-

cerned does not warrant a special concession.
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Information promived in reply to starred question No. 1429 asked by Mr. K. S.
B ' Gupta on the 31st March, 1939. :

MAINTENANCE CADRE OF THE VIZAGAPATAM PORT.

(a) It has been formed gradually and has not yet assumed a final shape.
(b) Economy combined with efficiency.
(¢) In view of the reply to part’(a), this part of the question does not arise, but the

total cost of maintaining the port (including the cost of pilotage and depreciation)
during the years 1933-34 to 1937-38 was :

Rs.
19833-34 . .. o . o 3,583,703
1934-35 . .. .. . .. 13,36,824
1835-36 . . .. . .. 15,42,308
1936-37 .. . .. . .. 14,56,303
1937-38 .. 15,563,168

(d) 2886, 2209, 1351 and 1327, respectively.

(e) 85, 81, 81 and 71, respectively. The following statement shows briefly the
distribution of duties among the supervisory staff :

1933. 1935. 1937. 1-3-1939.

Officers .. . . .. 10 7 7 5
Medica) .. .. . .. 3 3 5 4
Watch and Ward .. . e 1 1 1 1
Civil Engineering .. . .. 16 12 9 8
‘Workshops, including out door repairs 156 14 15 14
Electrical .. Ve . . ‘e 7 ] 6 2
Dredging .. . . .. .. 33 26 22 20
Marine e ‘e ‘e ‘e .. . 4 4 4
Pilotage .. . . " e .. 3 3 3
Traffic Subordinate Supervising staff .. . 1 b ' 10

Topal .. 8 81 81 7

(f) Yes. The combined strength of the two sections in 1934 was 638, The pro-
sent strength of the outdoor repairs section is 232,

Information promised in reply to parts (a), (b), (d) and (e) of starred question
No. 1430 asked by Mr. K. 8. Gupta on the 31st March, 1939.

CERTAIN STAFF IN THE V1ZAGAPATAM PORT.

(a) Eleven up to and durimg the year 1935 : nine from the year 1936 onwards.

(b) No : the two posts mow existing replaced posts of Mechanical Buperintendent
and Mechanical Engineer.

(d) 108 workmen. One Foreman, one Benior Assistant Foreman and one Jumior
Assistant Foreman.

Foreman Ra, 600 per mensem in the scale of Ra. 500—
20—600.

Senior Assistant Foreman Ra. 247-8-0 per mensem in the scale of
Rs. 180—73—300.

Junior Assistant Foreman . Rs. 105 per mensem in the scale of

Bs. 100—24—150.
The Foremen are Indian or Anglo-Indiam.
(o) Twelve. A decrease. )
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Information promised vn reply to parts (b), (¢c) und o of sirred qucsiion No. 1432
asked by Mr. K. S. Gupta on the 31st March, 1939.

Pirors 1N THE VIZAGAPATAM Porr.

a) No.
Ec) Pilots at the port of Vizagapatam are not employed exclusively in piloting
vessels. Their time is divided between :

(i) Actual pilotage which, in addition to the time spent in bringing vessels
into the port or taking them out of the port, necessarily includes much
standing by.

(ii) Attention to buoys, fenders, moorings, etec.

(iii) Dredging (One pilot constantly assists the Harbour Master in supervising
dredging. Pilots also relieve the Dredging Masters in special cases).

No record is maintained of the time spent by the pilots on the different items of work

which they perform, but when employed on dredging their daily duty consists of an
eight-hour shift.

(d) No.

Information promased in reply to paris (c), (d) and (e) of starred question No. 1433
asked by Mr. K. S. Gupta on the 31st March, 1939.

CERTAIN STAFF IN THE VIZAGAPATAM PORT.

(c) The cost of the Traffic Department is ordinarily Bs. 7,570 per mensem. As the
permanent staff cannot all be absent, the remainder of the question is not understood.

(d) There are three Assistant Quay Foremen. There has been no increase in their
number since the cadre of the Traffic Department was first sanctioned in 1036. All
three are Anglo-Indians.

(e) 15 men. Their sularies are shown in the statement below. They were origi-
nally recruited for a temporary construction office, and selection was made on the basis
of previous experience in Railway or other Government offices. They have office expe-
rience ranging from 9 to 17 years.

Statement showing the btaff employed in the office of the Port Engineer, Vizagapatom,
and the salary droum dy each.

Nu:rber Designation. Grade.
Posts.
Ras.

1 Office Manager .. .. 150—5—250
2 Section heads .. . 80—4—120
2 Senior elerks .. .. 60—4 —80
3  Senior clerks .. . 85—6/2—T70
1 Junior clerks . .. 35—35—14—50—1—60
3 Junior clerks .. .. 30—3/2—45—2/2—55
1 Senior typist .. . 060—4—80
1 Junfor typists .. .. 40—40—2}{—65—3/2—80

1 Record searcher .. . 20—1—-30
15 )
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Information promised in reply lo starred question No. 1448 asked by Babu Karlash
Behars Lal on the 31st March, 1939.
SoaLEs oF PAY oF TrME-CHECKERS IN THE JAMALPUR WORKSHOP.

(a) Yes, but there is also another scale of pay of Bs. 16—2—30 whieh is applicable
to time-checkers recruited prior to 1928.

(b) to (f). The reply iz in the affirmative.

Informatior. promised in reply to slarred questions No. 1451 and 1452 asked by
My. Lalchand Navalrai on the 31st March, 1939.

RULES FOR OUT-STATION INDIAN APPRENTIOES OF WORKSHOPS ON THE NORTH
WESTERN RAILWAY.

Starred question No. 1461.—(a) The rules issued in 1921 were superseded by the
rules issued on the lst September, 1926, which applied to all upprentices then in ser-
viee,

(b) A copy of the rules issued on the 1lst September, 1926, is appended.

(c) Paragraph 6 of the old (1921) rules was as follows :

‘¢ Apprentices at the end of their indentures will not be retained in the service
unless their work, conduct and time-keeping have been satisfactory. Those
who are retained will be started a8 mechanice on Rs. 1-8-0 per day '

(d) The Homourable Member is referred to rules 9 and 11 of the rules referred to
in the reply to part (b). The apprentices were discharged in accordance with rule 9
and as there were no vacancies to which they could be appointed, they were not sclected
for appointment.

(e) No, because their discharge under rule 9 is automatic, and they are not per-
manent employees.

() Yes, if they were in service as paid apprentices on 'the 15th July, 1931, but
only for the purpose of determining their eligibility for the old scales of pay.

Rules for Apprentices in Out-Station Workshops on the North Western Railway.

These rules will take effect from the 1st September, 1926, and are in supersession of
all previous rules.

1. QOut-station railway mechanical workshops are situated at Karachi, Sukkur,
Rawalpindi and Kalka,

2. Candidates for admission to any one of these out-station workshops, as ap-
prentices, must be betweem 15 and 17 years of age, of good moral character, aud
healthy constitution and have passed the VI standard.

Appointments will be subject to passing class ‘‘ B '’ medieal examination by the
railway doetor.

3. After emgagement, apprentices will be required to execute an agreement as a
bound apprentice.

4. Application for cmployment ss an out-station apprentice must be made to the
Chief Mechanical Engineer, North Western Railway, Lahore,

5. Candidates on application for posts of apprentices must state the trade they
wish to follow, with at least one alternative.

The railway reserves entirely to itself the selection of out-station apprentices,
both as regards numbers allotted to each workshop and the trades in which appren-
ticeship will be given. The Chief Mechanical Engineer’s decision will be final.

6. The period of apprenticeship extends over five years, during which period tle
time spent in workshops is shown in Appendix A.

7. Whilst in workshops apprentices must conform to the shop working hours und
rules and regulations that may be in force in the shops during their apprenticeship.
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8. A puntim will be allowed 156 dlél casual leave on full pay each year in addi-
tion to regular workshop holidays.

9. At the expiration of the term of apprenticeship all apprentices shall automatie-
ally be d.iu-.hngzd, unless previous intention to employ them has been intimated. In
this matter the decision of the Chief Mechanical Engineer shall be final,

10. No apprentice will be given an increase in pay unless his attendance, general
conduct and application to work are satisfactory. Annual inecrements may be withheld
at the discretion of the Chief Mechanical Engineer. In all cases ‘of bad time-keeping
an apprentice will be required to make up the full 12 months’ service subject to the
leave facilities 1aid down in paragraph 8 above, before being given such increments.

If an apprentice’s attendance, general conduct or application to work is consistenily
unsgatisfactory, his services may be terminated by serving him with one month’s notice.

An apprentice may terminate his service by giving one month’s notice to the Ad-
ministration. )

11. On completion of their apprenticeship, apprentices may be selected to flll such

vacancies as occur for journeymen in their respective trades, on probation for one year,
in the scale Ra. 100—10—170.

12. During the period of apprenticeship, apprentices will be paid at the following

rates :—
Ras.
First year .. . . .. 40
Second year .. .. .. .. .. 50
Fourth year .. - . . .. .. .. 70
Fifth year .. . 80

13. Apprentices will not be permitted to subscribe to the Btate Railway Provident
Fund institution whilst serving their apprenticeship.
W. A, C. THORPE,

Chief Mechanioal Enginaer,
North Western Railway Headquarters Office, Lahore, dated the 1st Beptember 1826.

APPENDIX A.
Locomotive Shope.
Months.
Directors and fitters—
Machine shop . . . v 6
Fitting shop . . . - 24
Brass Fitting shop .. . . . 6
Copper and Tinsmith shop . v - 4
Erecting shop .. - . . 20
80
Boilermakers—
Boiler smithy .. . 8
Plating .. .. 12
Boiler shop . o 42
@ 60
D

L169LAD
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Months,
Turners—
Light machine shop .. . . .e o . 12
Brass finishing shop .. . . . .. . 12
Wheel shop . . .. 6
Tool room .. . . . . . . 8
Machine repairs . . . .. . .. (]
Heavy machine shop . . 16
60
Blacksmiths—
Smithy .. . . . . 52
Tool shop .. .. .. .. .. .. 8
60
Moulders—
Core making . 6
Green-sand moulding 15
Dry-sand moulding .. 15
Brass foundry 12
Pattern shop 12
60
Millwrighte—
Millwright shop 18
Light machine shop 8
Pattern shop 6
Brass finishing shop . . 6
Foundry 8
Smithy 8
Miliwrights 8
60

Carriage and Wagon Shops.
Turners and tool-makers—

Machine shop .. . . 18
Brass finishing shop . . .. .. .. 12
‘Wheel shop (]
Tool shop . 24
60
Fitters—
Machine shop .. .. 18
3 Brass finishing shop .. . 12
Fitting shop 30
- 60
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Blacksmiths— Months,
Light smithy .. .- . 30
Hot iron machines .. .- . . 6
Forge .- . .. . . 12
Bpring shop . . . 12
60
Millwrighte—
Machine shop . 12
Braass finishing shop .. 6
Pattern shop .. (]
Smithy . . . . 12
Millwrights .. . . 24
60
Painters and upholsterers— —
Bewing .. 3
Caning .. 3
Upholstering .. .. 12
Mixing colours .. .. 6
Lettering .. . e 18
Painting, varnishing and Poliahing 18
60
Underframe and wagon builders—
" Machine shop .. (]
Bmith shop .. ]
Fitting shop . 12
Heavy repair shop .. 12
Boiler shop, loro. .. 12
Underframe shop 12
60

AGREEMENT WITH OUT-STATION APPRENTIOES RECRUITED IN SUKKUR
WoRrksHOPS.

Starred question No. 1462.—(a) Yes.
(b) A copy of the agreement is appended.

Bervice Agreement of Out-station Indion Apprentices, English speaking.

This Agreement made the day of. in the year
one thousand nine hundred and——————between (1) —of.
(hereinafter called the Apprentice) and the SBecretary of State for India in Couneil
witnesseth that the said (1)~—————————doth this day bind (2)
8 boy of the age of*——————years completed, son of the said (1)——
to serve the said Becretary of State as an Apprentice in the shops of the North
‘Western Railway, at— from this day forth for five years
during all which term the said Apprentice shall duly and faithfully serve the sai
Becretary of State sccording to his skil and ability in all lawful business and
demean and behave himself honestly, orderly and obediemtly in all things towards
the Agent of the said Railway and the officers under ‘'whom he may from time to time
be placed and shall not absent himself from duty without first obtaining permission
;-o dz 80, or without submitting a proper medical certificate of temporary unfliiness
or duty. R

And the said Secretary of Btate in comsideration of the faithful service of the
said (2) doth covenant and agree with the said (1) -
his executors and administrators that he will cause to be taught to the said

(1) Here epter the name of father or guardian of the boy.
(2) Here enter the name of the boy.
*N.B.—No boy who is under the age of 15 years or ahove.the Bge of 18 years can
be bound apprentice. e .
1Or otherwise describing the relation in which (1) and (2) stand. N
D

L169LAD
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2) in the best way and manner that he can the trade of
s.n.rlng the said term, and will pay him the wages for the actual number of worked
at the following rates, the grant of increase at the close of each year being subject to the
Apprentiee giving satisfaction :

Rs. a. 2.
First year .. .. 014 0 perday.
Second year .. 100 do
Third year .. .. 1 2 0 do
Fourth year . . .. .. 1 4 0 do
Fifth year .. .. .. .. . .. 16 0 do

ProviDED that if after the first year of his apprenticeship the gaid (2)—————
is found to be unfit for training or if at any time he fails to comply with the conditions
of his service as set forth herein, it will be open to the said Becretary of Btate to termi-
nate his apprenticeship ut once and then this ngreement will be null and void, othorwise
it will remain in full force.

Further it is hereby agreed between the said (1) and the said
Becretary of Btate that a deduction of annas eight per month will be made from the
wages of the said (2) and deposited with the North Western Railway,
as a guarantee of his good conduct during the period of his apprenticeship which
amount will be forfeited to the snid Becretary of Btate in the event of the eaid
resigning the serviece before the termination or cancellation of
this agreement or absconding or otherwise misconducting himself, and returned to
him in full at the expiration of his term should the same have beem thoroughly satis-
factory.

IN WITNESS WHEREOF the parties have hereunto set their hands and seals on the
date hereinafter mentioned, respectively.

Bigned and delivered by the said—

this— day

of 19 , in the

presence of—

1 Wit-

2 nesses. Signature of Guardian.

Bigned and delivered by the said—

this : —day -
of. 19 , in the
presence of—
1.
Wit- Apprentice.
2. nesses,

Signed and delivered by—

(hief Mechanical Engineer, North
Western Railway, for and on behalf of
‘the said Secrctary of State for India | Chiof Mechanical Engineer, North Westers
in Council this : Railway.

day of: 19 .

“" (1) Here enter the name of father or guardisn of the boy.
2) Here enter the na.ma.of the W-
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Information promised in reply lo siarred question No. 1455 usked by Mr. Rom
Narayan Singh on the 31st March, 1939.

RAILWAY LAND LEASED OUT AT PaTPORE CABIN NEAR DELut JUuMNa BRIDGE.

(a) The land in question is being leased on the usual terms adopted by the Rail-
way Administration.

(b) The land is being leased to Messrs. Gopal Brothers of Delhi for the erection of
temporary buildings for use as godowns.

(¢) No. It is not the practice of the Administration to call for tenders for lease
of railway lands.

(d) No ; because no broker was employed to arrange the lease.

(e) No. It was not considered necessary to advertise this particular lease, and it
is not the practice of the Railway to do so.

(f) Only one other application for lease of this land was received about two months
after Mesars. Gopal Brothers’ application, and while negotiations with them were in
progress. This application was from Mr. Bohari Singh Arora who was informed that
the Administration was already dealing with another applicant and in case negotia-
tions fell through, he would be informed.

(g) No. The rent being obtained is considered adequate.

Information promised in reply o starred questions Nos. 1475 and 1476 asked by
Mr. Brojendra Narayan Chaudhury on the 3rd April, 1939.

PUBLICATIONS KEGARDING PrLaNNING, ETC., AND CosT OF CONSTRUCTION OF
BuiLpiNgs, ETc., or NEwW DELHL

Starred question No. 1475.—(a) No.

(b) It is not possible to deal adequately with the subjects referred to in clause (i)
of part (&) in an answer to a question. As regards clause (ii), a statement is 1aid on
the table.

(e) (i) Rs. 8,52,75,530.

(ii) Ra. 73,33.594.

(d) A statement is laid on the table.

(e) There is no planning office as such, but the Central Public Works Department
organisation has a Consulting Architect and his office, where schemes for Governmont
buildings, lay-outs, etc., are prepared. This office is located in the North Block of the
Imperial Secretariat Buildings, New Delhi. For private buildings the Land and Deve-
lopment Office, which is situated in Scindia House, Connaught Circus, exercises such con-
trol as is possible under the terms of the leases.

(£) No report of the activities of the Consulting Architect’s office is published, but
2 report on the Land and Development Office will be found on pages 5—7 of the Annual
Administration Report of the Delhi Province for 1936-37, & copy of which is available in
the Library of the House.

Statements.
1

The information in regard to part (a) (ii) of the question is as follows :

{ii) The total area of land disposed of is 8255.8 acres. This is made up of 2140
acres used for Government purposes, 980 acres used for non-Government pur-
poses generally and 185.8 acres occupied by the Princes. The totsl ares
which remains for disposal within the developed portion of New Delhi is
6h0 aeres more or leas. Btandard forms of lease are available in the office
of the Chief Commissioner, Delhi. No leases were executed in respect of
areas allotted to the Princes.
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(d) The returns in premium and ground remt for the land 'laased to private per-
sons up to 1938 were as follows :

Re.
Premium .. .. e .- .. . .. 36,18,187
Ground Rent .. .. 9,468,033

The figure for ground rent is from lst April, 1930, as previous figures are not readily
available. In addition, rent is realised from officials occupying Government residencies
and also from commercial departments in respect of office accommodation supplied to
them by the Public Works Department. The rent realised amounted to Rs, 48,68,000
for the period 1932-33 to 1937-38 and to Re. 13,19,742 up to the year 1925-26. Informa-
tion for the years 1826-27 to 1931-32 is not readily available.

AMOUNT SPENT ON MuNICIPAL AMENITIES OF NEw DELHI.

Btarred question No. 1476.—A statement showing the total grants from Central
revenues to the New Delhi Municipal Committee since 1932-33, the year in which the
Municipal Committes assumed responsibility for the provision of munieipal amenities
in New Delhi, is appended. Information regarding the amounts spent from Central
revenues before 1032-33 on amenities ordinarily provided by municipal committees is
not readily available.

Statement showing Grants from Central Revenues to the New Delhi Municipal Committee, since

1932-33.
Ra.
Veterinary Hospital . . .. .. . .. .- 9,000
Public Health .. .. .. . . . 2,186,000
Medical .. .. . . . . . 94,800
Education .. .. . .. .. . 2,309,837
Arborieulture .s . v e e - 1,25,000
Government of India granta for balancing the budget and mainte- 21,85,260
nance of roads
Total 28,690,897

Information promised in reply to the starred questions Nos. 1488 and 1489 asked
by Bhai Parma Nand on the 3rd A4pni, 1939,

DeLHI JOINT WATER AND SEWAGE BoarD.

Starred question No. 1488.—(a) The Delhi Joint Water and Bewage Board is a
body constituted under an Act of the Central Legislature—the Delhi Joint Water and
Bewage Board Act, 1926. It is not administered by the Government.

(b) Does not arise.

(e) Yes.

(d) No. Memorials were submitted to the Chief Commissioner by the store-keeper
and the accountant. The Chief Commissioner had no statutory power of interference
as an appellate authority and saw no reason to re-open the Board’s decision.

(e) An order for alumina ferric was placed on 28th March, 1938. It is correct
that & new contract was to come into force from the 1st April, 1938, under whieh ihe
price of the material would be reduced by Ra. 13-4-0 per ton.

(f) A shortage of 28,000 Ibe. was discovered after the enquiry began, but the
shortage was not the snbject of the departmental proceedings to which the Honourable
Meomber refers.

" (g) The enquiry was held by the Chief Commissiener and his Finaneial Adviser.
The employess concerned were Muslims.
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DELgr JOINT WATER AND BEWAGE BoArp.

Starred guestion No. 1488.—(a) No definite communal ratio has been prescribed for
recruitment of the staff. The communal ratio of the present staff is as follows :

S European. | Hindu, | Muslim. Bikh.  |Christian,

1. Engineer and Secretary’s Office “a 11 6 . 1
2. Water Works 1 76 67 . 4.

3. Kilokri Pumping Station and
Diposal Works .. o 1 84 | 56 3 .

(b) Of the posts referred to, two posta of Buperintendent are held by Europeans,
and two of the three posts of Assistant Buperintendent, the post of foreman and the
post of head clerk are held by Muslims. They were appointed because they were the
most suitable candidates available.

Information promised in reply to part (b) of starred question No. 1495 asked by
Mr. 8. Satyamurti on the 4th April, 1939.

RaciaL DiscriMiNaTION aBouT VisiTing oF H. M. 8, ““ NorroLk ",

The alloeation of days for visiting ships of the Royal Navy varies in different
Indian ports and is arranged as far as possible to conform to the wishes of the local
authorities and to suit the convemience of the visitors themselves.

In Caleutta, it has been the invariable custom 'to allot certain days to the gemeral
public and reserve other days for specially invited partics from all communities and
for the European community. The days allotted ‘for the invited parties are intended
for the benefit of Indian gentlemen who wish to arrange for their families or employees
to see round the ship in greater comfort than is possible on E§emam.l public days in view
of the heavy rush of visitors, who are chiefly of the coolie classes, on those days. For
the same reasons ome day is customarily allotted to the European community.

Information promised in reply to part (c) of starred question No. 1530 asked by
Seth Haji Sir Abdoola Haroon on the 5th April, 1939.

SrreNagTH oF MusLiMs aND HINDUS IN CERTAIN CADRES IN CERTAIN POSTAL
CIRCLES.

During the years
19386. 1937, 1938.

Clerical vacancies filled under

Total
Hindus
Muslims.
Total
Hindus.
Muslims
Total
Hindus
Muslims.

The Presidency Postmaster,
Caloutta . Ll e | 15| 19 | 31 | 13 | 13| 2| 18| 4
The Postmaster, Lahore .. | 10 | ., | 7 | 10 | &6 | & | .. [ .. | .

The Postmaster, Karachi .. | 2 | 1 1] 6| 3| 8 [0 | 18] 4
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Information promssed sn reply to starred question No. 1548 asked by Mr. Lalchand
Navaleas on the 5th April, 1939.

CLOSING OF THE VEHICULAR TRAFFIC OVER THE I.ANSDOWNE BRIDGE BETWEEN
RoHRI AND SUKKUR.

(a) The roadway has alerady been closed.
~ (b) The closure has been effected ‘from the 1st April, 1989, and is intended as a
permanent measure.

(e) Vechicular traflic hus been carried on the railway bridge since its construction
in 1889. Since then the large increase in railway loads has required various schemes
to be considered to secure the safety of the bridge. The cost of renewing the bridge is
_prohibitive, and the Railway have found that the only way ¢f dealing with the problem
at a reasonable cost is to remove the heavy dead weight of the roadway which will enable
heavy rail loads to pass over the bridge. The Bind Government have been advised and
have accepted the proposal. .

(d) The detour for road traffic between Rohri and Sukkur vis the Lloyd Barrage
involves an extra distance which varies with the destination or starting point in Sukkur
town, but is on the average about five milea.

(e) Yes.

(f) None.

Information promised in reply (o starred question No. 1533 asked by Mr.
B. B. Varma on the 5th April, 1939,

Lease oF LAND AT Patrore CABIN NEAR JUuMNA Bringr, DELHI

(a) (i) Yes.
(ii) For the erection of temporary buildings for use as godowns,

(b) No. The negotiations werc conducted through the medium of official corres-
pondence.

(e) The rent which is at the rate of Rs. 18 per 100 8q. yards was considered ade-
quate.

(d) The Deputy Commissioner’s estimatc is Ra. 1,000 per acre.

(e) No other land in this vieinity has been leased.

(f) The Honourable Member is referred to the information laid on the table today
in reply to part (f) of starred question No. 1455 asked by Mr. Ram Narayan Bingh
on the 31st March, 1930. )

(g) and (h). It is not the practice or rule to invite tendera for or to auction leases
of railway lands.

(i) The Deputy Commissioner was consulted.
(j) No, for the reasoms given in reply to part (¢) of this question.

Information promised in reply to starred question No. 1558 asked by Mr.
Kuladhar Chalsha on the 5th April, 1939.

REPLACEMENT OF THE (G0RAT BRIDGE ON THF. EASTERN BENGAL Rarnway.

(a) The Gorai Bridge has not been replaced. The original girders, which have
become overstressed under the heavier axle loads now operative on railways, have been
renewed and some bracing added to the piers. Work has been completed except for
;ylinde‘r pier bracing and some minor works. Booked expenditure up to the ehd of

'ebruary, 1939, was Re. 16,11,440.
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(b) Materials of the old bridge have not been fully disposed of. Amounts recaivad
for old girders, as at present known, are given in the to part (d) of this question.
The amount to be obtained for old girders was estimated at Rs. 98,000.

(e) By public auction.

(d) The names of the purchasers above Rs. 1,000 with the amounts paid by each rea
appended :

. Ra.

Mesers. Thakurdin Remjosh . .. 38,390
Mesars, Tulsiram Bandiprosad . 21,689
Mesars. Dhaniram Padarat Rem 15,1756
Mesars. Bhagwandas Ghusari . 3,876
Mesars. Soleman Salaji 1,608
Meeers. Jokiram Baijnath 14,088
Messrs. Tulsiram Bhagwandas 10,6056
Messrs. Kandamal Rakhamal . 6,707
Messrs. Capital Engineering . . .o 10,400
" Mr. Ramnath 17,604
L2vss1

Information promised in reply to starred questions Nos. 1559 and 1560 asked by
Mr. Muhammad Nawman on the 5th April, 1939.

REST To GUARDS ON THE EAST INDIAN RATLWAY.

Btarred question No. 1569.—No guards on the East Indian Railway are entitled to
enjoy rest invariably on any particular day of the week.

ALLOWANCE To GUARDS WORKING ON SUNDAYS ON THE EAsT INDIAN
RarLway. -

Starred question No, 1560.—(a) to (¢). Under the rules of the late East Indian
Bailway Company, which continue to apply to those employees of the Compan ﬂlo
were taken over by the Btate in 1925, only European and Anglo-Indian guar
entitled to double pay for working on Eundayu

Information promised in reply to part (b) of starred question No. 1565 asked by
Mr. H. M. Abdullah on the th April, 1939.

Panronnnnmcn oF NoN-Musrims 1N THE ELECTRICAL BRANOH OF THE NORTH
WESTERN RATLWAY.

Tén posts were filled by promotion during the last thrae years ; promotien in all
these cases was by selection ; two of those selected were the saniormost.
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Information promised in reply to parts (b) to (d) of starred question No. 1567 asked
Mr. H. M. Abdullah on the 5th April, 1939.

EMPLOYMENT Oor MusLIMS IN CERTAIN Posts oN THE NORTH WESTERN
RAmLwaAY.

(b) The number of Muslims working as personnel officers, office superintendents
(personnel) and head clerks (personmel) on the North Western Railway on the 3lst
March, 1081, 81st March, 1932, and 31st March, 1939, was as follows :

31st Maroh, 81st March, 31st March,

— 1081 1982. 1939.
8enior Scale, Headquarters office . .. 1
Benior Bcu.le. Divigions .. .. 4 3
Junior Scale, Divisions
Lower Gazetted Service, Meohanical workshops | 1
Lower Glazetted Service, Divisions 2
Office Superintendents, Headquarters office [
Office Superintendents, Divisions .. .. i 1 1
Head Clerks, Headquarters office .. . | I
Head Clerks, Mechanical Workshops . 1 1 2
Head Clerks, Divisions .. .. .. ‘ 2 i 1 L

(e¢) The reply to the first part is in the negative. As regards the second part,
the communal composition of the staff employed in the Personnel Branch of the Nortk
Western Railway Headquarters Office on the 31st March, 1939, was as follows :

Europeans and
Category of staff. Hindus. Muslims. Anglo-
Indians.
Gazetted officers - 2 4
Office Superintendents . 1
Head Clerks - .. . 2 1 1

(d) As regards Gazetted Officers, the number of Muslim officers in proportion to
the total gazetted strength is limited and an increase of Muslim representation in the
personnel branch can only be effected at the expemse of Muslim representation in the
three major departments of the railway, vis, Engineering, Trafic and Mechanical.
Government are fully alive to the necessity for avoiding an undue preponderance of
any one community in any of the departments of the mailway. The subordinate posis
detailed in parts’ (b) and (¢) above are filled by promotion, in which case communal
considerations do not apply. The percentage reserved for Muslims in direct recruit-
ment on the North Western Railway is 60 per cent. ; and as the proportion of Muslims
increases the number of Mualims available for promotion to sush posts will alao increase.
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Information promssed in reply to starred question No. 1590 asked by Mr. Kuladhar
Chaliha on the 6th April, 1939.

AREA IN NEW DELHI SET APART POR FRUIT CULTIVATION.

(a) No.

- (b) and (e). Nm have been given on lease for fruit gardens nor is it intended
to make any plots a e for this purpose.

(d) and (e). There has been no demand for land for fruit cultivation. Govern-
ment do not propose to take any action as the development of Government land within
the New Delhi area for purposes of fruit gardens is likely to lead to fly and mosquito
breeding on an extensive scale and is, therefore, considered objectionable for heaith
reasons.

(f) Except those of the decorative type required for gardems, no fruit trees have
been planted either on roads or in the compounds of Government buildings in New Delbi.

Information promused in reply to starred questions Nos. 1601 to 1604 asked by
Khan Bahadur Shaikh Fazl-i-Haq Piracha on the 11th April, 1939.

EMPLOYMENT OF MUSLIMS IN THE INCOME-TAX DEPARTMENT, PUNJIAB.

No definite rules were framed by the Central Board of Revenue to regulate the
seniority of the staff and officers in the Income-tax Department, Punjab. In 1825,
the question was considered but dropped as provincial conditions and ppactice varied,
but in 1931, the Central Board of Revenue ruled for the guidance of Commissioners
that, subject to the discretion of Commissioners in special cases, the date of confirma-
“tion and not the date of appointment should be the eriterionm.

8o far as Government are aware, these directions have been followed in the
Punjab. The Honourable Member is aware that proper representation of commuui-
ties is regulated by the Government’s dotailed orders and that annual statements
showing the position of each community in the serviee and the progress made in the
recruitment of minorities are printed and made available in the Library of the House.
Promotions are, however, not subject to these communal orders as they are determined
by merit. The collection of further detailed information in respect of the various
categories of staff mentioned by the Honourable Member, with the particulars desired,
will involve an expenditure of time and labour not commensurate with the results.
Much of the information is, however, contained in the printed communal statements to
which I have already asked the Homourable Member to refer.

Imformation promised in reply to starred question No. 1643 asked by Sr: K. B.
Jinaraja Hegde on the 12th April. 1939,

INCONVENIENCER ON STATION® OF THE SHAHDARA-SAHARANPUR DIGHT
RALway,

(a) Between sixty-five and eighty per cent. of the stock on all trains is fitted with

trines.

(b) Roofs of all passenger ocoaches are inspected prior to each rainy season.
Owing to shrinkage of the composite roofing during the hot weather and subsequent
expansion some small leaks may escape notice during this inspection. These are
remedied as soon as they come to notice. -

(¢) Three compartments to seat 34 intermediate class passengers (increased to
fou: during the busy season) are attached by day trains and two compartmenta
(incressed to three during the busy season) by night traind. The average daily
n;ambu of intermedinte class passengers is 23 who travel an average distance of omly

miles.
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(d) Wood and glass shutters are provided in windows of upper elass stosk. Only
wood shutters are provided in lower ch- carringe windows. These are considered ade-
quate for the purpose.

(e) Considering the restricted space in narrow gauge vehicles, the luggage accom-
modation provided is reasonable.

(f) All third class carringes are in process of having their seats widened to 1647/
40 per cent. remain to be altered. The wider the seats the less room there is, of course,
to move about. All stock is constructed to standard dimensions laid down by the
Railway Board.

Information promised in reply to paris (¢} and (e) of starred question No. 1660
asked by Mr. B. B. Varma on the 12th April, 1939.

[ hy ] A o A AIL .
STENOGRAPHERS ON THE EasT InDIAN RAILway

(e) The practice is for each officer concerned to select the stenographer he conai-
ders most suitable for his requirements.

(e) The circular letter referred to in the reply alrcady given to parts (a) and (b)
of the question is still in force. The orders contained therein have since been amplified
to provide for the General Munager’s stenographer being granted Ra. 20 per mensem
in addition to whatever pay he may be drawing.

Information promised in reply to starred question No. 1661 asked by Mr. B. B,
Varma on the 12th April, 1939.

CoNFIRMATION OF STAFF OF THE PuBLIICITY ORGANISATION ON STATE
RarLwavys,

As regards the Eust Indian Railway, the Honourable Member is referred to the
reply given to Mr. T. B. Avinashilingam Chettiar’s question No. 1659 on the 12th April,
1989, The staff then serving in the Publicity Branch of the Eastern Bengal and
North Western Railways were confirmed from the 2nd January, 1929, when the posts
they held were made permanent. The staff in the Publicity Branch of the Great
Indian Peninsula Railway were confirmed from the dates when they joined the Branch.

Information  promised in reply to parts (d) to (f) of guestion No. 1664
asked by Mr. T. S. Avinashilingam Chettiar (on behalf of Mr. Sham Lal)
on the 12th April. 1939.

Grmevances oF Ticker CoLLECcTORS ON THE NorTH WESTERN RAILWAY.

(d) Tt had been the practice in the case of temporary vacancies of ticket collectors
in grade TI, to allow the seniormost men in grade I to officiate. This practice was
subsequently discontinued and orders issued that ticket collectors in grade I who
were considered fit for promotion both to posts of ticket collectors, grade II and to
posts of special ticket examiners, grade II should be allowed to officiate as ticket
collectors, grade II. In accordance with these orders, ticket collectors in grade I,
who were not considered fit for promotion but had been officiating in grade II were
reverted to grade I.

(e) No.
(f) The General Manager has since decided that ticket collectors, 1, econsi-

dered fit for promotion to grade II, may be allowed to officiate in that ‘even though
aot it for promotion to special ticket examiner, grade II. :
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Information promised in reply to parts (d), (¢) and (f) of starred question No. 1676
’!f" |, asked by Pandit Lakshmi Kanta Mailra on the 12th April, 1939.

New RuULFS FOoR EXAMINATION FOR RECRUITMENT OF InNsPECTORS AND HEAD
CLERKS TO SUPERINTENDENTS OF PosTs OFFICES, ETC.

(d) Forty-four per cent. of the applicants and not 50 per cent. were rejected.
(@) As regards the Bombay Circle, the fact is substantially as stated by the Honour-
able Member., As regards the Bengal and Assam Circle, the percentage of the apph-
cants selected from each unit varied from 438 to 100.
(f) Only those applicants who fulfilled all the preseribed conditions for selection
were selecteg. The proportion of eligible applicants varied, but there was probably
also some difference in the standards applied.

Information promised in reply lo starred question No. 1677 asked by Bhai Parma
Nand on the 12th April, 1939.

SaNOTION For THE BaTaLA-BEAs Ramway ProJkcrt.

(a) The Batala-Butari Railway Project was sanctioned in January, 1928. Sub-
sequently it was decided to change the alignment and make the junction at Beas
instead of Butari. The detailed estimate sanctioned for the Batala-Beas Project
which amounted to Rs. 34,97,955 contained.provision for the following :

Rs.
($) Aoquisition of land .. 6,49,323
(¥) Earthwork 2,11,427
(#4) Bridges .. .. . . 2,16,3560
(sv) Station buildings and residential quarters . 4,13,184

(b) Beven.

(¢) The Bection from Batala to Qadian was completed and opened in December,
1928.- The remaining section from Qadwn to Beas was subsequently abandoned. The
amount of work carried out on the latter section is as shown below :

Acquisition of land .. . . .. .. B0 per cent.
Earthwork . .. . .. 91 per cent.
Major bridges .. .. e .. .. .. .. B0 per cent.
Minor bridges .. . .. .. . .. .. 21 per cent.
Station buildings and staff quarters - . . .. 90 per cent.

(d) The track was not laid and the following works were not completed :
(a) Certain minor bridges.
(b) Watering arrangements and other station machinery.
(c) Bignalling.
(d4) Fencing.
The work was stopped in the first instance owing to financial stringency.

.(e) A statement showing the financial results of working of the Batala-Qadinn
section for the three years ending 31st March, 1037, is attached. This shows that the
section, as an isolated project, is working at a net loss of about Rs. 14,000 per annum,
but, owing to the additional earnings brought to the main l!nata by the interchanged
trafic with this Branch, the estimated return on the Oapital 'm‘lig -the three years
varied from 3.25 per cont. to 6.87 per cent,
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(f) Seven applications were received from BSeptember, 1934, to October, 19355,
and a deputation waited at Qadian ‘on the General Manager, North Western Railway,
on 25th October, 1936, and handed him a memorial. The deputation were informed
that the Administration was aware of the points mentioned by them, that an investiga-
tion was being actively pursued and that any recommendation to the Government of
India would depend on the return estimated as a result of these enquiries.

(g) The figures regarding income and expenditure on the Batala-Beas section
were collected at all places along the alignment and through the civil authorities of the
Tehsils through which the proposed alignment would pass. The calculations were made
both from the probable traffic offering and also by recognized formule.

(h) The deputation referred to in the answer to (f) above stated that any one of
its members or of the Committee could be called to assist the Railway Administration in
collecting data with regard to probable traffic.

(i) The assistance of the Committee was not sought. as Sri Hugobindpul: had
already been visited by the Officers concerned with the project prior to the submxgsion
of the original traffic report and it was felt that no useful purpose would be achieved
by these officers again visiting Sri Hargobindpur and the other proposed railway
stations for further enquiries.

(j) Yes.

(k) The highest bid received for the buildings which were put up to auction was
Rs. 1,450. This was considered too low and rejected.

(1) The question of completing the line to Sri Hargobindpur and to Beas was
carefully examined, but since the expected return on the estimated cost was found to
be inadequate, the project will not be completed.
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Information proms'wd. w reply to starred question No. 1680 asked by Mr. K. 8.
Gupta on the 12th Apnl, 1939.

LEGISLATIVE ASSEMBLY.

COMPLAINTS AGAINST SHOUTING OF WARES ON THE NORTH WESTERN RALwAY.

List of Complaints reccived from Passengers on the North Western Raoilway againat
Shouting of Wares by Vending Contractors’ Salesmen.

Number | Class of ticket held | Train No. in which
of by complainant Station compained against.
complaints. complainant. travelling.
4 | Upper Class No. 4 Down .. | Mozaffarnagar,
1 Do. No. 3 Up .+ | Jullundur City and Amritsar,
1 | 2nd Class No. 68 Down Wazirabad.
1 | Not stated by com- | No. 34 Down Phagwara,
plainant.
1 Do. No. 128 Down Moghalpura.
1 Do. Not stated by com- | Moghalpura.
plainant.
1 Do. Do. Wazirabad (In the *“ C, and M.'
Gazette ).
1 Do. Do. Amritaar.
1 Do. Do. General complaint (In the
* Tribune ).
Total .. 12

Information promised in reply lo starred question No. 1637 asked by Pandit
Sri Krishna Dutta Paliwal on the 12th April, 1939.

Use or Runnine Rooms BY TRAVELLING TicKET EXAMINERS ON THE East
InDiaN RaILwavy,

(a) Travellig ticket examiners are granted each week a rest of not less than 24
eopsecutive hours.
" (b) The reply to the first part is in the affirmative : the second part does not,
therefore, arise
(e) No '
(d) Does not sarise.
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(e) The number of ruuping rooms on each Division is as follows :

Howrah .

Asansol .. ..

Dinapore .. .

Lucknow .. . .. .. .. .. .
These may be, and are, used both by travelling ticket examiners and guards. There
are also two rest rooms on the Dinapore Division and three on the Momdabad Divi- -
sion, which may be used by travelling ticket examiners.

(f) Beparate accounts are not kept of the cost of maintenance of these rooms.

(g) Yes.

C-X-R-N

Information promused in reply to part (b) of atarred question No. 1703 asked by
Mr. H. M. Abdvllak on the 12th Aprl, 1939.

EMPLOYMENT OF MORE MUSLIM WATERMEN oN THE NORTH WEBTERN RaiLway,

Permanent. Temporary.

Hindus .. . . 811 418
662 448

Muslims - . -

Information promased in reply to unstarred questions Nos. 59 and 61 asked by Mr.
S. Satyamurti on ‘he 12th April. 1939. ~

BEUROPEAN, ANGLO-INDIAN AND INDIAN EmPLOYEERS IN PorT TRUSTS.

Unstarred question No. 59.—A statement giving the information for the Ports of
Culeutta and Bombay is laid on the table.

Statement showing the number of Europeans, Anglo-Indians and Indians in the employ
of the Calcutta Port Commissioners and the Bombay Port Trust on the S1st Deoem-
ber, 1938, who were receiving Salarics of Rs. 500 and over.

(1) - (2) (3)
Initial salary of Rs. 1,000 to Res. 2,000 and
Rs. 500 to Rs. 999. Rs. 1,909, over.
Name of Port,
o g
g ; g | '
SRR RN ER N ¥
é % = (=] | 5’ & = 1 5 ]3 .
Caloutta . 24| 11 5| 53| 8 4' 9 ..
Bumbl.y ' . 34 11 11 23 1 8’ 8 ( 1

NEwW APPOINTMENTS MADE TN PorT TRUSBTS.

the g;;: question No. 61.—A statement giving the requited information is lald em
L169LAD .
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Statement showing the number of new appointments made by the difm:li Port Trusts
in India since Jonuary, 1929 in posts with initial monthly salaries of Rs. 500 and

over,
(2} (2)
Re. 500 and over. Rs. 1,000 and over.
Name of Port.
: ]
LI IP
BN AR AR RE R AR AR
%cuth .. .. .. lg 13 1 f 2 2 . .
ittagong .. .. 4| .. .. ..
HM' . . . [} 5 1 2 2
Bombay . . o|oer| 22 5| .. | ..
Karachi . . .. b 4 1 2 2

Note.—There were no new appointments to posts carrying an initial salary of Ra. 2,000
and over,

Information promised in reply to part (a () of unstarred question No. 70 asked
by Pandit Lakshmi Kanta Maitra on the 12th April, 1939.
AREA UNDER A MEDICAL OFFICER FOR RENDERING TREATMENT TO RAILwAY

EMPLOYEES.
Railway. Average number of stations for which a Sub-
Agsistant SBurgeon is responsible.
Eastern Bengal .. 14
East Indian .. 11
Great Indian Peninsula 15
North Western .. 14

Information promised in reply to unstarred question No, 76 asked by Mr. Muham-
mad Azhar Ali on the 12th Annl, 1939,

AprrLicaTioON OF REVISED ScALES OoF PAY TO CERTAIN STAFF IN THE DELHI

Division oF THE NorTH WESTERN RarLway.

(a) The Divisional Superintendent, Delhi’s circular No. 681-P|0, (and not G§1-P-
10), dated the 8th October, 1938, was issued under instructions from the Genernl
Manager, and involved the abolition of & grade, of Assistant Station Masters. It did
not involve the grant of the new scales of pay to men entitled to the old ones in any
particular post which was retained.

(b) The General Manager.

Information promased in reply to starred questionz No. 1708 and 1709 asked by
- Mr. K. 8. Gupta on the 14th April, 1939.

DisposaL ov LAND BY THE DELAI IMPROVEMENT TRUST.

Starred question No. 1708.—(a) The Trust have followed the rules for the disposal
of land framed, with the previous sanction of the Chief Commissioner, under section 78
(e) and (k) of the United Provinces Town Improvement Act, 1919 (VIII of 1919), as
extended to the Province of Delhi. These rules provide for the disposal of land in any of
the following ways :
(i) by private contract ;
(ii) by tender ;
1 (iii) by auction.
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(b) The long term leases granted by the Trust are generally similar to the leases
which were granted by the Narul Department before the creation of the Trust. It
is understood that the Delhi Municipal Committee has sold land outright by publie
anction.

(¢) The amenities provided by the Trust include metalled roads and lanes filtered
water supply, sewers and sanitary conveniences, storm water drains, street lighting,
parks and open spaces. The amenities provided by the Committee in the only Muni-
cipal lay-out comparable to a Trust lay-out will be similar. The land so far disposed
of by the Trust is Nazul, i.6., Government land, and the practice'in disposing of this
land has always been to offer it on long-term lease and mnot .free-hold. The compari-
son between the Trust and the Commitiee is not understood ; in both cases land is
offered on known conditions and the lessee or purchaser presumably pays what he thinks
reasonable. The premium on a long term lease is not the same as the free-hold pur-
chase price.

(d) There is no general proposal or intemtion to sell Nazul land held by the
Trust free-hold. It is possible that isolated plots may be di of free-hold.
Land acquired by the Trust may be disposed of on lease purchase terms, i.c., by out-
right sale on the instalment plan, but the policy has not been finally settled.

DisposaL oF LAnND BY THE DELHT IMPROVEMENT TRUST.

Starred question No. 1709.—(a) A statement giving the information is attached.

(b) The Trust have developed about 156 acres in the Western Extension for pro-
viding housing facilities for middle class persons and about 63.5 acres in the Western
Extension and Andha Moghal colony for providing accommodation for the poorest
classes. In the Western Extension, the Trust have also provided munieipal services in
a large area already populated mainly by the middle and poorer classes. The total cost
of these schemes is about Rs. 30 lakhs,

Statement giving the number of plots disposed of by the Delhi Improvement Trust and
the prices realised.

No.
— of plots Prices realized per &q. yd.
disposed of.
1. Western Extension—
(a) Bungalow plots . 40 | Varying from Rs. 4-1-0 to Res. 5-2-0.
() Housing plots .. 6 | Varying from Ra. 6 to Rs. 7.
2. Daryaganj South—
{(a) Shop Sites 10 | Varying from Ra. 17 to Rs, 22-4-0.
(b) Bungalow pilote 8 | Varying from Rs. 6-8-0 to Ra. 8-4-0.
(¢) Housing plots 26 | Varying from Ra. 9-4-0 to Rs. 15-8-0
3. Garstin Bastion Road 19 | Varying from Rs. 20 to Rs. 27.
4. Mondhewala Road 1 | Varying from Re. 15.
5. Qutab Road 2 | Rs. 25 and Rs. 26-14.
Qassabpura—
{a) Housing plota 24 Varying from Ras. 3 to Ra. 5.
(b) Shop Sites 1 | Re. 8.

In all cases the plots have been disposed of b
Rules, framed with the previous unchoz of the Chief

oner, under section 73

g United Provinoces Town Improvement Act, 1919 (VIIT of 1919) as extended to the Provinoe

L169LAD
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Information prmwed n feplv,« to part (b) of starred question No. 1711 asked by
Mr. 8. K. Gupla on the 14th April, 1939.

ArroiNTMENT OF HONORARY SURGEONS AND PHYSICIANS IN THEZ IRWIN
Hosprrar, ‘DeLHIL

(i) A statement is enclosed.

(ii) Reference is invited to rule 4 of the rules for the appointment of honorary
medical officers at the Irwin Hospital, a copy of which was laid on the table of the House
on the 14th April, 1989, in reply to part (a) of the question. Private doctors desirous
of working as honorary surgeons or physicians are required to be persons of pgood
reputation with sufficient experience and high professional skill in their special
branches.

Statement showing the Length of Experience and Academic Qualifioations possesscd by
those who are working as Honorary Surgeons and Physioians, eto., in the Hoapitals
in the Centrally Administered Areas.

— Experience. Academic qualifications.

Irwin Hospital, Delhs.

Honorary Surgeon 1 2 years 4 months) M.B.,B.S. (Pb.), F.R.C.8. (Edin.).

Senior House

Surgeon and
Operator  in
Vienna.
Honorary Aural Surgeon 1 14 years .. M‘B.E](;.L.]O. (Lond.), F.R.C.8.
(Edin.).
Honorary Ophthalmic Surgeons 2—
] P .. l'geo .. G4 years .. | M.B,,B.S. (Lucknow), D.0.M.8.
(Lond.).
21 years .. | LM. &8, D.0.M.8. (Lond.).

2 . ..
Honorary Dental Surgeon 1

. Ahbout 15 years | 1).D.S. (Penn, U.8.A.).
Honorary Clinical Assistanta 2— :
1 .. .. .

11 years .. | M.B,,B.S, (Pb.).
2 .. . 2 years . | M.B,, BS. (Pb.).
Honorary Gynecologist 1 About 2 yes.rs M.B., B.S,
*Honorary Radiologiat 1 16 years .. | B.Se., M.B., D.M.R.E. (Lond.).

8.J.T. B. Hospital, Kingsway, Delhi.

Honorary Surgeon | . About 2 years | M.B., B.S. (Pb.), F.R.CS. (Edin.).
Honorary Physicians 2—
. . About 13 years | M.B., B.S. (Pb.), D.T.M. {Wales).
‘_’ .. .. . | About 18 years | M.B., T.D.D. (Wales).
Venereal Dispensary, Delhi. ‘
Honorary Physicians 2—
1 .. . .. | 15 yeurs .. | M.B,, BS.
2 .. . .. | 18 years .. | M.B., B.S. (Bombay), M.R.CP.
(Edin.).

Note.—In addition to the above there is an Honorary Resident Staff of 5 Junior and 5 Senior
House Physicians and Burgeons employed on & year's bssis from among the newly passed

uates.
*Is also Honorary Radiologist at the 8, J. T. B, Hospital, Kingsway.
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Information promised in reply to starred question No, 1723 asked by Mr. Kuladhar
Chaliha (on behalf of Mr. Lalchand Navalras) on the 14th April, 1939.

NOTIOE REGARDING PURCHASE OF SPROTACLES IN DR. SEROFF'S CHARITABLE
Eve HospiTaL, DELHI.

(a)—(e). A notice board in Urdu and Hindi to the effect that patients should
purchase the prescribed spectacles from the hospital is hung in the refraction room of
Dr. Bhroff’s Hospital. There has never been a notice board of the kind in English.
The notice draws attention to a facility arranged in the interests of the paticnts them-
selves and amounts to advice. Its existence is not, therefore, inconsistent with the
previous statement.

Information prowised in reply o unstarred question Ne. 81 asked by Babu
Bavjnath Bajoria on the 14th April, 1939.

ALLOWANCES PAID To THE FAMILIES OF CERTAIN PERSONS.,

(a) The information cannot be supplied without a degree of labour whieh is not
commensurate with the purpose to be served.

(b) On the recommendation of Mr. H. C. Buller, sanction was accorded to the
allowance paid to the descendanta of the late Raja Uday Narayan being brought to the
Budder Jama of the distriect of Birbhum,

(¢) No. The pension appears to have been stoppgl in 1844. Jagadananda was
the last recipient.

(d) Yes. The pension of the widow was granted to Jagadananda Rai by the
Commissioner of Revenue in his letter of the 13th Beptember, 1830. The pension of
Jagadananda does not appear to have been paid to anybody after 1844,

Information promised in reply to parts (b) and () of starred question No. 1733
asked by Mr. Mohan Lal Saksena on the 15th April, 1939.

ALLEGATIONS AGAINST BriTisH ArRMY OFFICERS TRAVELLING TO EUROPE IN
S. 8. “CoNTE B1iancamano.”

(b) and (c). The statements of the officers against whom this compluint has been
made have been obtained. Tt appears from them that the complainants were inten-
tionally provocative and refused every offer of compromise made to them. Govern-
ment are satisfied that the incident was trivial, and in the absence of any independent
eorroboration of the version of either side, are not prepared to take any further action
in the matter.

Information promised in reply to a supplementary question to part (c) of starred
question No. 1739 asked by Mr. Abdul Qaiyum on the 15th April, 1939.

; Lrase AND PurcHASE oF LAND IN KoHAT CANTONMENT.
‘" Mhis does mot mow arise as the proposal to purchsse 92.88 acres of land for the

extension of the acrodrome, which would have caused ;hardship not only to the owners
but to the labourers, employed on the land, has been dropped. i
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Information promssed in reply to parts (b), (c) und (d) of starred question No. 1740
asked by Mr. Abdul Qaiyum on the 15th April, 1939.

LEASING OUT OF THE FOOTBALL GROUND BETWEEN THE PESHAWAR Sapar Poro
GROUND AND THE Dairy Farwm.

(b) and (d). As this ground is the only available space near the Sadar Bazar for
recrestional purposes and has often been used as such by the civilian bazaar population,
Government do not consider it desirable to allow one club to have the sole use of the

und to the exclusion of all others. It has been ascertained that the local military
authorities, in whose charge the land is, are prepared to make arrangements to pormit
the use of the ground at various times by the Peshawar Gymkhana Football Club.

¢) Government have not been able to verify whether the Peshawar Cantonment
Gymkhana Football Club has been in existence for as long as 20 to 25 years. Neither
this Club nor a2ny other club has, however, ever had any right to use the land.

Information promised in reply to starred question No. 1744 asked by Qazi Muham-
mad Ahmad Kazmu on the 15th April, 1939.

TERRITORIAL RE-DISTRIBUTION FOR INCOME-TAX PURPOSES OF CERTAIN PLACES,

(a) Bulandshahr and Mirzapur thrice and Saharanpur twice.
(b) The amount of work that has to be done and the number of officers available,

(¢) Government are not aware of any inconvenience caused to the public and the
staff by the territorial changes referred to by the Honourable Member. The appoint-
ment of one Inspector for each district is not justified by the amount of work to be dome
by them.

Information promised in reply to starred guestion No. 1748 asked by Mr.
K. Santhanam (on behalf of M1. Sham. Lal) on the 15th April, 1939

Houvsk ScavengINGg Tax 18 KasavrLr CANTONMENT.

(a) No. Government understand that the Cantonment Board, Kasauli, is issuing
notices to the residents of the bazar area calling upon them to make satisfactory arrange-
ments for the scavenging of their houses, and, in case of their failure, it intends to take
action under section 131 of the Cantonments Act, 1924.

(b) to (£). Do not arise.

Informaiion promised in reply to starred question No. 1754 asked by Maulvi Syed
Murtuza Sahib Bahadur on the 15th A»ril, 1939.

DeLay 1IN THE SuppLy OF APPLICATION FORMS FOR APPOINTMENTS OF
ACCOUNTING ASSISTANTS UNDER THE SUPERINTENDENT OF INSURANCE.

(a) Yes. But it is not possible to say whether they were all qualified.

(b) The Federal Public SBervice Commission began to supply forms to candidates on
the 9th January, 1939,

(e) 17th January, 1939, was the date originally fixed.

(d) After the issue of the original advertisement the question was raised of reserving
some of these posts for members of minority communities and this was under the consi-
deration of the Government of India. Applcation forms could not be supplied to
candidates pending a final docision on the matter, since information on this point had
to be furnished to candidates along with the forms.

(e) and (f). Yes. Bome complaints were addressed to the Commission. The
last date for the submission_of applications was extended to the 7th February, 1939, and
a eopy of the order was supplied to all candidates who had appled for forms befors
the 17th January, 1989.

* (g) There was no irregularity.



MOTIONS FOR ADJOURNMENT.

COMPENBATION FOR INDIANS WHO SUFFERED DURING BURMA RioTs.

Mr. President (The Honourable Sir Abdur Rahim) : The Chair has
received a number of notices of motions for an adjournment of the busi-
ness of the Assembly. The first one is by Sir Abdul Halim Ghuznavi to
the following effect :

** That the Assembly do now adjourn to discuss a definite matter of urgent puble
importance, namely, the failure of the Government of ‘India to seeure compensation for
the Indians who suffered during the last riots in Burma ’’, .

1¢ it the case of the Honourable Member that no efforts have been
made by the Government to obtain compensation !

8ir Abdul Halim Ghuznavi (Dacca cum Mymensingh : Muhammadan
Rural) : May I put a few facts before you ?

Mr. President (The Honourable Sir Abdur Rahim) : The Chair does
not want a speech.

8ir Abdul Halim Ghuznavi: I will ovly state a few facts why I
brought forward this adjournment motion. The riot started on the
26th July and more than a year is gone—no tangible result......

Mr. President (The Honourable Rir Abdur Rahim) : The Chair does
not want a speech. It only wanted tc know whether any efforts have
been made by Government to obtain compensation or not.

Mr. N. M. Joshi (Nominated Non-Official) : Not, according to our
information, Sir.

8ir Abdul Halim Ghugnavi : Yes, not according to information avail-
able to us.

The Honourable 8ir Muhammad Zafrullah Khan (Leader of the
House) : Not only have efforts been made to obtain compensation, but
the efforts are still being continued and the matter is still the subject of
correspondence between the two Governments.

Mr. President (The Honourable Sir Abdur Rahim) : In those eir-
cumstances the motion is disallowed.

Maapia TrRAIN DisasTER ON THE EASTERN BENGAL RAILWAY.

Mr. President (The Honourable Sir Abdur Rahim) : The mnext
motion is by Mr, Akhil Chandra Datta. He wants to discuss a definite
matter of urgent public importance, namely, ‘‘ the Majdia train dis-
aster on the E. B. Railway which happened on the 17th April, 1939.”’

The Honourable Bir Andrew Olow (Member for Railways and Com-
munications) : I regret that 1 must take objection to this motion. This
was a lamentable disaster which occurred earlier in the year, and as a
result of it four men have been placed on trial on charges relating to the
responsibility for the accident. According to my information the ease is
still sub judice and T do not think jt can suitably be discussed at this

stage.

. Mr. Akhil Chandra Datta (Chittagong and Rajshahi Divisions :
Non-Muhammadan Rural) : In fact. 1 anticipated this objection. I
appreciate it. :

(n)
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Mr. President (The Honourable Sir Abdur Rahim) : The motion is
disallowed.

DesPaTcH oF INDIAN Troors oUTSIDE INDIA.

Mr. President (The Ilonourable Sir Abdur Rahim) : The next
motion is in the name of Sardar Sant Singh. lle wants to discuss a
definite matter of urgent public importance, namely, ‘* the despatch of
Indian troops outside India for purposes other than defence of India and
at the cost of Indian revenues '’

I may inform the House that this motion has been disallowed by
His Excellency the Governor General.

SPECIAL RESERVATION oF PPosTs AND FIxINg MINIMUM REMUNERATION FOR
ANGLO-INDIANS,

Mr. President (The Honourable Sir Abdur Rahim) : There is
another motion standing in the name of Sardar Sant Singh. He wants
to discuss a definite matter of urgent public importance, namely, ‘‘ the
Government of India’s Resolution, Home Department No. 14-5-38, dated
1st May, 1939, providing special reservation of posts and fixing minimum
remuneration for the Anglo-Indian and thus perpetuating racial dis-
erimination in this country ’’.

8ardar Sant Bingh (West Punjab : Sikh) : May I submit to you
that in view of the indisposition of Sir ITenry Gidney, I have given him
an undertaking not to move this motion.

Mr. President (The Ionourable Sir Abdur Rahim) : Then the
Honourable Member doesn’t move it *

8ardar 8ant 8ingh : T do not move it.

GRrIEVANCES OF MUsLIM ExPLOYEES ON THE EASTERN BENGAL RAILway,

Mr. President (The ¥lonourable Sit Abdur Rahim) : The next notice
is from Mr. Nauman. e wishes to discuss a definite matter of urgent
public importance, namely, ‘‘ the failure’ of the Government of India to
set up a board of independent enguiry in the matter of grievances of
Muslim employees on the Eastern Rengal Railway where Muslims are
being discharged, dismissed and yersecuted by non-Muslim Railway
officials 77,

When was this refusal made by the Government of India {

Mr. Muhammad Nauman (Patna and Chota Nagpur cum Orissa :
Muhammadan) : Representation was made last year. Reeently things
have become worse,

Mr, President (The Honourable Sir Abdur Rahim) : When was the
laxt attempt made ?

Mr. Muhammad Nauman : In 1933

Mr. President (The Honourable Sir Abdur Rahim) : T am afraid it
is too late;. The motion is disallowed.

IssUE OF ORDINANCES Nos. T AND IT WHEN THE LEGISLATURE IS IN SESSION.
" i M, President (The Honotrable Sir .Abdur-Rahim) : The next notice
of a’motion for adjournment is also from Sardar Sant Singh. He wishes
to discuss a definite matter of urgent public importance, namely, * thy
issue of Ordinances Nos. I and IT af 1939 in exercise of the powers con-



MOTIONS FOR ADJOURNMENT, 73

ferred by Section 72 of the Governmicent of India Act as set out in the
Nianth Schedule to the Government of India Aet, 1935, and thus depart-
ing from the normal course of enacting legislation with the consent of
the Legislature which is in session and thereby ignoring its rights *’.

I take it that the Ordinance was issued by the Governor General.

8ardar S8ant 8ingh :.Yes, Sir.

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member cannot move any motion with respect to any action of the
(Governor General. X

8ardar 8ant 8ingh : I am not criticising the action of the Gov-
ernor General.

Mr. Pregident (The Honourable Sir Ahdur Rahim) : The Honourable
Member will have to criticise the action of the Governor General. There
have been repeated rulings to the effect that he cannot do so.

Sardar 8ant 8Singh : My point is this. The Session of the House
was to commence on the 30th August. The normal course should have
been to consult this House particularly at this emergent hour.

Mr. President (1'he Honourable Sir Abdur Rahim) : The Ordinance
was issued by the Governor General, the Chair understands. If that is
so, the motion is out of order,

GOVERNOR GENERAL’'S ASSENT TO BILLS.

Secretary of the Assembly : Information has been received that the
following Bills which were passed by both Chambers of the Indian Legis-
lature during the Delhi Session, 1939, have been assented to by His
Excellency the Governor General under the provision of sub-section (1)
of Section 68 of the Government of India Act, as continued by section 317
of the Government of India Aet, 1935, —

(1) The Indian Tariff (Amendment) Aect, 1939,
(2) The Ajmer-Merwara Municipalities Regulation (Amend-
ment) Act, 1939,
(3) The Destructive Insects and Pests (Amendment) Aect, 1939,
) The Motor Vehicles Act, 1939,
(5) The Indian Cotton Cess (Amendment) Act, 1939,
)
)

The Tndian Merchant Shipping (Amendment) Act, 1939,

The Indian Tnecome-tax (Amendment) Aect, 1939,

(8) The Dissolution of Muslita Marriages Act, 1939,

(9) The Standards of Weight Act, 1939,

(10) T]}Igoégmdia“ Merchant Shkipping (Second Amendment) Act,

(11) The Tnsurance (Amendment) Aect, 1939,

(12) The Indian Patents and Designs (Amendment) Aect, 1939,

(13) The Workmen’s Compensation (Amendment) Aect, 1939,

(14) The Cotton Ginning and Pressing Factories (Amendment)
Act, 1939, :

(15) The Emplovment of Children (Amendment) Aect, 1939,
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(16 The Registration of Foreigrers Act, 1939,

‘17) The Indian Succession {Amendment) Aect, 1939,
(18) The Indian Tariff (Secord Amendment) Aect, 1939,
(19) The Coal Mines Safety (Stowing) Aect, 1939,

120) The Sugar Industry (Proteeticn) Aect, 1939,

(21) The Chittagong Port (Amendment) Act, 1939,
(22) The Criminal Law Amendment Act, 1939, and

(23) The Indian Soft Coke Cess (‘ommlttee (Reconstitution and
Incorporation) Aect, 1939,

STATEMENTS LAID ON THE TABLE.
Ner EArNINGS oF RECENTLY (lOoNsTRUCTED RArLway Linms.

The Honourable 8ir Andrew Clow (Member for Railways and
Communications) : Sir, I lay on the table a statement showing the net
earnings for the financial year 1937-35 of recently constructed railway
lines.
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THE INsurRaNCE RuLgs, 1939, anp THE UNITED KINGDOM-INDIA TRADE
AgreeMENT RuLes, 1939.

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar
(Member for Commerce and Labour' : Sir, I lay on the table :

(a) a copy of the Insurance Rules, 1939 ; and

(b) a copy of the United Kingdom-India Trade Agreement Rules,
1939.

The Insurance Rules, 1939.
GOVERNMENT OF INDIA,
DEPARTMENT OF COMMERCE.

NOTIFICATION.
INsURANCE.
Simla, the 3rd June 1939.
No. 587-1. (1)/38.—In exercise of the powers conferred by sub-sectione

(1) and (2) of section 114 of the Insurance Act, 1938 (IV of 1938), read with
section 22 of the General Clauses Act, 1897 (X of 1897), the Central Govern-
ment is pleased to make the following rules, the same having been previously
published as required by sub-section (1) of section 114 of the first mentioned
Act, namely :—

TueE INsuranceE Runes, 1939.

Preliminary.
1. These rules may be called the Insurance Rules, 1939.
Short title.
2. In these rules,—
Definitions. “the Act” means the Insurance Act, 1938

(IV of 1938) and
“ the Bank " means the Reserve Bank of India.
Actuaries.
3. For the purposes of the Act, an actuary shall be either :
Qualifications of actunrics.

(a) a Fellow of the Institute of Actuaries, London, or of the Faculty
of Actuaries in Scotland, or

(b)) an Associate of such Institute or Faculty, or any other person
having actuarial knowledge, to whom a certificate has been

granted under rule 4.
4. An Associate of the Institute of Actuaries, London, or of the Faculty
. of Actuaries in Scotland, or other person, desiring
aosrant of certificntes 0 to obtain a certificate under this rule, shall apply in
writing to the Superintendent of Insurance stating his
quslifications and the particular duties of an actuary under the Act which
he wishes to undertake, and the Superintendent of Insurance may, if he is
satisfied as to the applicant’s competence, grant him a certificate authorising
him to perform all or certain of the duties of an actuary under the Act eub-
ject to such conditions and restrictions as may be specified in the certificate:
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5. (1) Sterling securities shall be sent by the depositor with a covering
letter to the Mannger, Reserve Bank of India, London,

and shall be held by the London office of the Bank
on behalf of the Calcutta office of the Bank.

(2) Deposits in sterling securities shall not be brought on the books of
the Calcutta office of the Bank until that office has received an intimation
in Form I from the London office of the Bank that the securities have been
received.

(3) Deposits, other than deposits in sterling securities, shall be sent by
the depositor with a covering letter to the Manager, Reserve Bank of India,
Calcutta, and shall be held by the Calcutta office of the Bank.

(4) Securities shall be duly transferred to the Bank by the depositor.

(6) Upon receipt of the intimation referred to in sub-rule (2) or of a
deposit under sub-rule (3) the Calcutta office of the Bank shall send—

(a) a certificats in Form II to the depositor ; and
(b) a statement in Form III to the Superintendent of Insurance :

Provided that, if the Bank is not satisfied as to the validity of the
title of the depositor to the securities, it may return them
to him with the request that they shall first be renewed or
that such other measures as may be necessary shall be taken
to clear the title.

(6) The market value of sterling securities held by the Bank shall be
converted at 1s. 6d. to the rupee.

6. When the form or amount of a deposit is changed by reason of a
subsequent deposit, a substitution or a payment under
sub-section (9) or sub-section (10) of section 7 of the
Act, the Bank shall, within two weeks from the entry of such change in the
books of the Bank, send a fresh certificate and a fresh statement of the nature,
and in the manner, described in clauses (a) and (b) of sub-rule (5) of
rule 5. '

7. When a security in deposit matures, or when any yield on such a
security ceases to accrue, the Bank shall not be
bound to inform the depositor ; but, upon receipt of
a requisition from the depositor made in writing and in accordance with the
provisions of the Act, the Bank shall, within six weeks of such a receipt,
collect the discharge value and hold the amount in cash to the credit of the
depositor or invest it in securities specified by the depositor.

8. (1) No interest shall be paid on cash deposits.

Interest and divi-
dends on deposits.

(2) Interest or dividends on sterling securities shall be remitted by the
London office of the Bank to the Calcutta office of the Bank at the Telegraphic
Tr?;aierRateonIndjnprevailingonthedateoftealinﬁonofthe interest
or dividends.

Deposita with the Bank.

Changes in deposits.

Maturing of deposits.
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(3) The Calcutta office of the Bank shall remit interest or dividends on
securities other than sterling securities, and amounts received from the London
office of the Bank under sub-rule (2) without delay to the depositor at an
office in India to be specified by the depositor,—

(a) if the office so specified is at a place where there is an office of
the Bank or a branch of the Imperial Bank of India, by means
of a Government draft, and

(b) in other cases, by a Becurity Deposit Interest Payment Draft on
the nearest Government Treasury,

after deduction of a commission of annas four on every sum of Rs. 100 or
part thereof. _

9. (1) Withdrawals and payments from deposite and purchases of secu-

) rities shall not be made save in accordance with

dﬁ:’;‘g;fmﬂﬂ ste. of  the provisions of the Act and on receipt by the Bank

of a requisition in writing and in accordance with the

provisions of the Act from the depositor, a liquidator acting in accordance
with law or a Court of competent jurisdiction, as the case may be.

(2) The Bank shall not be bound, in pursuance of sub-rule (1), to return
securities actually deposited, but may substitute therefor new scrip of securities
of the same description and amount.

(3) The Bank shall be entitled to charge, for the purchase of securities,
any brokerage payable by the Bank in respect of such purchase.

10. (1) The Superintendent of Insurance shall be entitled, free of any
fee, to inspect or to require from the Bank any
information relating to any security deposited
with the Bank under the Act.

(2) The Bank shall, if so required, furnish the Superintendent of In-
surance, or any person authorised by him in that behalf in writing with a
copy of any entry in any register or book maintained by the Bank relating
to any deposit made with the Bank under the Act.

(3) The Bank shall publish in the Gazette of India as soon as may be
after the lst January in each year a list in Form IV of deposits made with
it under the Act, as at 31st December of the preceding year.

Information a8 regards
deposita.

Prospectuses, Tables and Proposal Forms.

11. (1) No person shall supply or exhibit any prospectus or table of
premium rates to any other person with a view to
the issue of a policy of insurance unless such pros-
pectus or table includes—

(a) & description of the contingency or contingencies to be covered
by insurance and the class or classes of lives or property
eligible for insurance under the terms of such prospectus or
table ;

(%) a full statement of the circumstances, if any, in which rebates
of the premiums quoted in the prospectus or table shall be
allowed on the effecting or renewal of a policy, together with the
rates of rebate applicable to each case; and

Prospectuses and tables,
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(¢) » copy of section 41 of the Act.

(2) The provisions of sub-rule (1) shall be deemed to have been com-
plied with if to every such prospectus or table of premium rates supplied
or exhibited after the date of commencement of the Act is attached in the
form of an addendum a statement containing so much of the matters referred
to in sub-rule (1) as is not already included in the said prospectuses or tables,
but every prospectus and table of premium rates printed after the coming
into force of the Act shall have the matters referred to in the said clauses
incorporated therein.

. (1) Ev ro’ form in the case of life insurance or, in the case

13. (1) Every p Pog:'la.ny other form of insurance, the doocument, if

Proposal forms. any, forming the basis of the contract, shall con-
tain the statement and copy mentioned in clauses (b) and (c) of sub-rule (1)
of rule 11. .

(2) The provisions of sub-rule (2) of rule 11 shall apply mwutatis mutandss
to proposal forms, except that, where an addendum is attached to a pro-
posal form, it shall also be signed by the person who signs the proposal form.

Election of Directors by Policyholders.

13. (1) A person shall not be eligible for election as a° director of an
Qualifications of elected  jngurance company under sub-section (1) of section

directors f insurane
companiee. © € 48 of the Act unless—

(a) he holds, otherwise than by way of assignment or transfer, one
or more policies of life insurance issued by the company satis-
fying the following requirements:—

(v) the policies shall be either whole life policies or endowment life
insurance policies, and not encumbered in any way ; and

(++) the total sum assured by the policies, including any bonuses
that may have attached to them before the date of election,
is not less than Rs. 2,000, where the company has at that
date been carrying on life insurance business for not less
than 5 years, and not less than Rs. 1,000 in other cases ; and

(13) where the company has been carrying on life insurance business
for more than 2 years, each of the policies shall have been in
force for not less than one, two or three years, according as
the company has at the date of election been carrying on
life insurance business for not more than 5 years, for more

than 6 but not more than 8 years, or for more than 8 years;
and
(b) he is not a director (other than an elected director of the company),
manager, legal or technical adviser, managing agent, insurance
agent or employee of any insurer, or an employer of insurance
agents,

(2) If at any date after election as a director, a person ceases to hold
one or more policies of life insurance satisfying all the requirements specified
in clause (a) of sub-rule (1) or begins to hold any disqualifying office or employs
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ment specified in clause (b) thereof, he shall forthwith cease to be an elected
director of the company. )

14. (1) The election of directors under section 48 of the Act shall take

) ) place at a meeting of the holders of policies of life

mﬂ‘;";‘;&o“:’f«‘.‘m‘”" insurance issued by the company, which shall be

o held at the place where the principal office of the
company is situated.

_(2) Not less than 28 days before the meeting is to be held, there shall
be inserted in a newspaper published in the English language and in a news-
paper published in an Indian language circulating in the place where the
principal office of the company is situated and, if there are policyholders of
the company residing in a Province other than that in which the principal
office of the company is situated, in a newspaper published in a principal
language of, and circulating in, that Province, a notice stating the number
of directors to be elected at, and the time and place of, such meeting, which
shall be fixed with a view to affording voters the fullest opportunities for
attending, and informing policyholders how to obtain admission to the meet-
ing according to the manner hereinafter described. Such notice shall also set
forth the qualifications which a person must possess in order to be eligible for
election as a director, and shall invite applications from eligible persons pre-
pared to accept office :

Provided that, where a company prints on its policies the qualifications
of elected directors as set forth in rule 13, and issues, at least three months
before the election, to all existing policyholders whose policies do not con-
tain a statement of those qualifications, for attachment to their policies a slip
setting forth those qualifications, the notice to be published in newspapers
in accordance with this sub-rule need not set forth those qualifications :

Provided further that a company may, in respect of one or more Pro-
vinces, instead of publishing the notice in newspapers, send it by post to every
policyholder residing therein.

(3) The applications from eligible persons prepared to accept office as
elected directors of the company shall be sent by registered post to the prin-
cipal office of the company so as to reach it not less than 10 days before the
date of the meeting. Such applications shall be made in the English
language or in a principal language of the Province in which the principal office
of the company is situated. If the number of such applicants does not exceed
the number of directors to be elected, all such applicants shall be deemed to
have been elected as directors, and it shall not be necessary to hold the meeting
of policyholders as previously announced. The company shall in that event
inform the policyholders forthwith by notice inserted in newspapers as in sub-
rule (2), or by notice sent individually by post or by both methods, of the
names of persons elected as directors and of the cancellation of the meeting.

(4) Every policyholder who desires to attend the meeting shall apply
to the company for a certificate of admission, such application to reach the
company not leas than 15 days before the date of the meeting, and the com-
pany on being satisfied that the applicant holds a policy of life insurance issued
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by the company shall issue a certificate at least 6 days before the date of the
meeting. Such oertificate shall, if applied for by post, be sent only to the
address of the policyholder, or if applied for in person, be delivered only on
production of the relevant policy. A oertificate of admission shall not be
transferable.

(6) No person other than those whose presence is necessary for the con-
duct of the meeting shall be admitted to the meeting unless he produces the
certificate of admission granted to him under sub-rule (4).

(6) The meeting shall be presided over by the Chairman for the time
being of the Board of Directors of the company, or in his absence by any
director nominated by him, or in the absence of any such director by a chair-
man elected by the policyholders present at the meeting.

(7) Votes for the election of directors may be given at the meeting
either personally or by proxy and in the manner hereinafter provided in this
rule. The instrument appointing a proxy shall be in writing under the hand of
the appointor in favour of a policyholder. and shall be presented at the prin-
cipal office of the company not less than 6 days before the date of the meeting.

(8) Every policyholder present at the meeting shall be given one voting
paper on his own behalf and one voting paper in respect of each proxy, if
any, which he holds. The number of votes to be given on each voting paper
shall not exceed the number of directors to be elected and not more than one
vote shall be given on each voting paper to any one candidate.

(9) The votes shall be counted by the company’s auditors if present in
that capacity, or failing them by scrutineers appointed by the meeting and
working under the supervision of the Chairman. The result of the ballot shall
be announced at the meeting, and in the event of an equality of votes the
election shall be decided by lot.

(10) The first meeting of policyholders in accordance with this rule shall
be held not later than one year after the commencement of the Act or in the
case of a company incorporated after the commencement of the Act, within
two vears of the date of registration to carry on life insurance business.

(11) An election held in accordance with this rule shall not be invalid
merely by reason of the accidental omission to send any notice or other docu-
ment to, or the non-receipt of any notice or other document by, any policy-
holder, or of any other accidental irregularity or informality in the observance
of the provisions of this rule.

156. (1) A director elected in accordance with these rules shall, as re-

Elected directors sub. £8Tds Tetirement from office and all other matters,

jected to the same miles be subject to the same rules and regulations as the
as other directors. other directors of the company.

(2) In the event of a casual vacancy arising among the directors elect-
ed in accordance with these rules the remaining directors may fill the vacancy

by appointing a policyholder who is eligible under rule 13 for election as a
director, and the person so appointed shall be subject to retirement at the

same time as the director in whose place he is appointed.
L166LAD
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Insurance Agents. E

16. An mdmdual who desires to obtain or renew a licence to act as an
Issue of licences to insurance agent shall proceed as follows :—
insurance agents.

(a) He shall pay into the Reserve Bank of India or where there is
no office of that Bank into the Imperial Bank of India acting
as the agent of that Bank or into any Government Treasury,
a fee of one rupee for credit under the head “ XXXVI—Miscel-
laneous Departments—Miscellaneous--Fees realised under the
Insurance Act, 1938 ”, and obtain a receipt therefor.

(b) He shall also obtain from the officer authorised by the Superintend-
ent of Insurance under subsection (1) of section 42 of the Act
for the Province in which the applicant resides, or, if there is no
such officer or the applicant resides outside British India, from
‘the Superintendent of Insurance, a form of application for the
licence which shall be as prescribed in Form V.

(c) He shall then send the completed application form together with
the receipt to the aforesaid officer or the Superintendent of
Insurance, as the case may be, who shall, after taking all reason-
able steps to satisfy himself that the application is in order and
that the applicant is not disqualified from holding a licence, issue
a licence in Form VI :

Provided that where it appears that a former licence of the applicant
has been cancelled by the Superintendent of Insurance on the
ground that the applicant has knowingly contravened a provi-
sion of the Act the officer shall report the matter to the Super-
intendent of Insurance.

17. Where the Superintendent of Insurance cancels the licence of an in-
. . surance agent under subsection (5) of section 42
Cancellation of liences. ¢+ the Act he shall :—
(a) inform all the officers authorised by him under subsection (1)
of section 42 of the Act that the licence has been cancelled,
(b) require the agent to return the licence issued to him, and
(c) cause the fact of cancellation to be announced in the Gazette of India
and in such Provincial Gazette or Gazettes as he deems fit.
Provident Societies.
18. (1) Provident societies which immediately before the commence-
Transaction of bond Ment of the Act were transacting bond investment
investment business. business may continue to receive, premiums or con-
tributions and to make payments in respect of such business but shall not under-
take any new business of that class.
(2) For the purpose of sub-rule (1), * bond investment business’ means
the business of, effecting contracts by the issue of bonds, endowment certi-
ficates or other documents, whereby in return for one or more premiums paid

to the provident society, the payment is insured of a sum or series of sums,
at & future date or dates, whether fixed beforehand or determined by chance,
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19. (1) Every provident society shall in addition to the matters specified
Rules of provident 1D clauses (a) to (o) of subsection (1) of section T4
socicties, of the Act set forth in its rules :—

(¢) that where a policy is applied for on the life of a person other
than the person paying the prémiums on such policy, the name
of the person paying the premiums and his relationship to the
life insured shall be inserted in the policy, the policy shall not
be issued till the life insured (or if he be not of age his legal guar-
dian) has given his consent in writing to the insurance being
effected, and the amount secured shall not be excessive having'
regard to the interest of the person paving the premiums in the:
life insured ;

(1) the disqualifications, if any. due to change of occupation, resi-
dence, or other specified cause ;

(tét) the terms upon which any policy may be kept in force for a ré-
duced benefit without liahility to payment of further
premiums ;

(fv) a statement to the effect that all policies issued after the commence-
ment of the Act shall have clearly set out therein the matters
referred to in section 68 and in clauses (f), (g). (k), () and (4)
of subsection (1) of section 74 of the Act and those referred to
in clauses (#1) and (¢7¢) above

(v) the method of voting at the meetings of the managing body and the
number constituting a quorum :

(vi) a statement that no dividend shall be declared except as a result
of a valuation under subsection (1) of section 81;

(v17) a statement, that no bonus other than an interim bonus shall be
declared except as a result of a valuation made in accordance
with subsection (1) of section 81, that the rate of such bonus
shall not exceed that recommended by the actuary. and that
no interim bonus shall be declared at a rate exceeding that
approved by an actuary ; and

(vidi) a statement that the paid-up capital shall not be treated as part
of the society’s assets for the purpose of showing a divisible
surplus at the time of any investigation made under subsection
(1) of section 81, and that where assets of the nature of organis
sation or preliminary expenses exceed the paid-up capital the
fund shall be diminished by the amount of such excess for
the purpose of ascertaining the financial condition of the
society.

(2) All rules made by a Tocal or Provincial Government under section
24 of the Provident Insurance Societies Act, 1912, are hereby repealed.

20. (1) The revenue account and balance sheet of a provident society

Ko shall be prepared in accordance with Forms VII
statomonte "2 #2d and VIII respectively, and in their completion regard
' shall be had to the notes appended thereto.

L169LAD -
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(2) It it so desires & provident society may submit & profit and loss
account in addition to & revenue account and balance sheet.

. (3) The statements required under clauses (a) () and (b) of subsection
(2) of section 80 of the Act shall be prepared in accordance with Forms IX and
X respectively.

21. (1) Whenever an investigation is made into the financial condition
of a provident society under section 81 of the Act

Actuarial reports. the report of the actuary—

(a) shall, so far as practicable, be prepared in accordance with the
regulations and requirements contained in the Fourth Schedule
to the Act except that it shall not be necessary to supply a
consolidated revenue account in Form G, a stalement in
Form DDD of additions to and deductions from policies and a
statement in Form DDDD of particulars of policies forfeited or
lapsed ;

(b) shall contain in the appropriate places the information required
in clauses (a) to () of subsection (2) of section 81;

(c) shall state the proportion of the renewal premium income spent
in payment of commission and other expenses in each year
during the period since the last investigation after allowing,
as the cost of the new business of the year, 7§ per cent. of
single premiums und 90 per cent. of first year’s premiums
falling due in the year after deduction of those unpaid under
policies allowed to lapse in the year;

(d) shall state whether the actuary has taken steps to prevent the
policy reserve values from being less than the minimum
surrender values ;

(e) shall have appended to it a certificate as prescribed in subsection
(2) of section 81; and

(f) shall contain a statement that in no case where a policy has been
written off as a lapse does there exist any further liability actual
or contingent.

(2) Where an investigation into the financial condition of a provident
society is made as at a date other than the expiration of the year of account,
the accounts for the period since the expiration of the last year of account
and the balance sheet as at the date at which the investigation is made shall
be prepared and audited in the manner provided by the Act and these rules.

22. Every document submitted to the Superintendent of edInsumnce
iomat under section 82 of the Act shall be signed by two
mgmitted b‘; "Siﬁl'-’ui':.ﬁ‘i or more directors where the Society i8 a company
£ocieties. incorporated under the Indian Companies Act, 1913,
or under the Indian Companies Act, 1882, or under the Indian Companies
Act, 1866, or under any Act repealed thereby or by the proprietors in any
other case, and in addition, in all cases, by the principal officer of the society.
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23. The notices referred to in subsection (6) of section 92 of the Act shall

be sent by post to the last known addresses of the persons concerned,

Notices under section 88 recorded in the society’s books, and certificates
92 (6). of posting shall be obtained therefor :

Provided that the liquidator may at his discretion send all or any of the

notices by registered post.

Fees.

24. (1) The fee for registration under section 3 of the Act shall be one
hundred rupees for each of the following classes of

Feea under the Act and ; : :
the manner of coflection. msun;.nce business done or to be done by the insurer,
namely :—

(7) life insurance,

(+7) fire insurance,

{#7) marine insurance,

(7v) accident and miscellaneous insurance, including workmen’s com-
pensation and motor-car insurance :

Provided that where the business done or to be done is marine insur-
ance business relating to country craft or its cargo and no other form of
marine insurance the fee for registration shall be fifty rupees for that class
of business and provided further that where an insurer who has obtained a
certificate of registration for carrying on marine insurance business relating

to country craft or 118 cargo subsequently upplies for registration to carry on
any other class of marine insurance business the fee for such registration shall

be fifty rupees only.

(2} The fee for registration shall be paid into the Bank or where tlicre is no
office of the Bank, into the Imperial Bank of India acting as the agent of that
Bank or into any Government Treasury for credit under the head ** XXXVI-
Miscellaneous Departments—Miscellaneous—Fees realised under the Insurance
Act, 1938, and the receipt shall be sent along with the application for
regist ration,

(3) The fees payuble under subscction (1) of section 20 of the Act shall
be paid in the manner provided in sub-rule (2).

Miscellaneous.

25. An actuary investigating the financial condition of an insurcr shall,

Additional vartiou] in addition to the reports, statements and abstracts
JH0NnA CUIATE : H H

to be given hypﬁmmm required to be furnished under section 13 of the Act,

furnish statements with regard to the {following

matters :—

(@) whether he has taken steps to prevent the policy reserve values
from being less than the minimum surrender values;

(b) the proportion of the renewal premium income spent in payment
of commission and other expenses in each year during the
period since the last investigation after allowing, as the cost of
the new business of the year, 74 per cent. of single premiums and
90 per cent. of first year's premiums falling due in the year
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after deduction of those. unpaid under pohclea allowed to lapse
in:the year.
26, The declaration referred to in claunse (d} of subsect.lon (2) of sect.lon
16 of the Act shall be in Form XI and one copy,of
poem o ']’;"?g)“l‘;;‘ the declaration shall be signed in the marner des-
" cribed in subsection (2) of section 15 of the Act.

27. Every insurer, so long as he has policies on the dividing principle
Rots . . remaining in force, shall submit all returns required
lividing hsun respect  of ynder the Act or these rules in respect of such busi-
ness separately from the comresponding returns in
respect of otber insurance business, and along with the Yevenue account shall
also furnish in respect of such business returns in Forms XII, XIITand XIV
respectively. Four copies shall be submitted of each of these three last men-
tioned returns, of which one of each shall be signed in the manner described

in subsection (2) of section 15 of the Act.

SCHEDULE.
Form L.
(See Rule 5.)
RESERVE BANK OF INDIA.
To
The Manager,
Reserve Bank of India,
Calcutta, London.................... 14

This is to inform you that the. ......... ... ... ... ... ............
have this day deposited the undermentioned securities.

Manager.
; 7 | R
| |
f X | i [nterest <
i ' Murket Value : or X =
Numbor. Loan. Face Valne (in (ex-dividend) Dividend 2
| sterling). in sterling. paid up to é

|
|
|
|

Total . [ i (R A S A TR wl e |
e it [T o ] . .
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Form II.
(See Rule b.)
RESERVE BANK OF INDIA.
Securities Department,
No.L' T
8. T Calcutte,................ 19 .

Certified that the..............ooiiiiiiiiii e ienannns

have made the undernoted deposits in terms of the Insurance Act, 1938.
Manager.

‘ Approved Becurities,

| Cash.

| Interest or Divid- | Market

i Number.| Loan. Face Value. - end paid up to I Value. j

1 I 2 3 4 5 6 7

|

|

|

!

|

|

{

!
Total

. Grand Total of columns 8and 7 Ra..... yesasaanns .



LEGISLATIVE ASSEMBLY.

[30TE Avc. 1939.

“108eusyy

Yueyg oYy 4q peurejuIvm §Y00g 9Y) UI S9LI3UL 3G} g3la 53aIHe 0A0QW o) 18Y) pegHIK)

| L)
va h ™ L o ! R o -y
‘ouquA Roog | wnjwp Govy [ weo] “an[up yoog | -onjup 0wy | uvop on[vA yoog | -enes ovg| weo]
qre) W) L ¢]
“wonunseg “So1LInc0eg ‘sofy1moeg
‘o], “ywodep moN *(useapqym syeodop Suipujoxa) symodep Bupmry
-wma.— -G-U< SudgmnH oaa -“o ...... ﬂog kcvg ....................
................................................ QH—G MQ M—GJB uo @—Uq sgov MO E‘—.ﬂognm Oﬂu WEO% ﬁgassm
Qﬂ ................ O—ﬂ— BGQ \-8@ .O.z 00“20%0&
“839n0[8)) ‘yueurjreda(y serpuMoeg
'VIANI 40 JINVE TAYASHY
(‘g oy %g)

‘I wxog



STATEMENTS LAID ON THWE TABLE.

“(son[ea o3ug) sonyLmong g3 Jo omrey

‘wjsodep Jo aamyepN

© 61 I9QUIA0R(T I8Tg
99 U0 WIpU] Jo YUe{ 2AI0893 943 jo Lpojsno Yy UI PoY ‘gee )0V eoweImsuy og) Jopun sy1sodap jo 3sr]

("01 9ny 2ag)
*Al wIog




90 . LRGUSLATIVE ASSEMBLY. [30TH Ave. 1939.
Form V.
(See Rule 16.)

Application for a licence to act as an Insurance Agent for the year ending
3ist March 19 .

(1) Full name of the applicant . L (0))
(2) Father’s name | @
{3) Permanent home address N I (3)
(4) Present posta! anddreas . (4)
(5) Age and date of birth . . .. )
(8) Doesthe applicant hold a licence and if so sinoe when has !
he been holding a licence * . . . . . . (8;
(7) What is the number of the licence held, if uny ? . ‘I (7)
(8) Has the applicant been found to be of unsound mind by | (8)
a Court of competent jurisdiction ? '
i
(9) Has the applicant been found guilty of criminal mis- | (9
appropriation or criminal breach of trust or cheating by
a of competent jurisdiction ? !
I
(10) In the course of any judicial proceedings relating to any | (10)

polioy of ineurance or the winding up of an msurance ii
company or in the course of an investigation of the affairs |
of an insurer has the applicant been found guilty of or to

have knowingly participated in or connived at any fraud, |
dishonesty or misrepresentation against an insurer or |
an assured ? :

(11) Has the spplicant’s licence been oancelled at any time | (1)
by the Superintendent of Insurance and if so when?

(12) Has an application for a licence ever been refused t If | (1%)
80, when and by whom ? '

Declaration.
I, the applicant, declare that the above answers are true and that the

licence for which I hereby apply will be used only by myself for soliciting
or procuring insurance business.

Dated 19 Signature.

N.B.—The attention of the applicant is drawn to section 104 of the Insurance Act, 1938, *
which provides that whoover in any domument ired for the purposes of any of the prowvi-
sions of that Act wilfuliy makes a statement false in any material partioular knowing it to be
false shall be punishable with imprisonment for a‘term whi .Eyemd to three years, or
with fine which may extend to one thousand rmpees. or with .
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Form VI.
(See Rule 16.)
No. of Licence. .........

Licence to act as an Insurance Agent under Part II of the Insurance Act,
1938.

of

having paid the prescribed fee and having made the necessary declaration
1s hereby authorised to act as an Insurance Agent up to 31st March 19 .

Dated the day of 19

Officer authorised under subsection (1) of section 42 of the Act.
Superintendent of Insurance

Signature of Licence-holder
to be made as soon as licence is received.

Nors.—If it is desired to renew this licence for a forther Jnflod the procedure Iaid down
in tule 16 of the Insurance Rules, 1839, shall be followsd and applicatins for senewal should
resch the issuing authority at least two months hefore the exiding licence expires.
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Notes relating to the Revenue Aocount—(Form VII).

1. All items in this account shall be net amounts after deduction of
the amounts paid and received in respect of reassurances of the society’s

riaks.

2. A society transacting more than one class of business shall show in
its accounts the premium income, the claims and the funds separately for
business under each class of contingency prescribed or authorised under sec-

tion 65. (See rule 18.)

3. If any sum has been deducted from the expenses and credit has been
taken for it in the balance sheet as an asset the sum so deducted shall be
shown in a separate statement, as follows :—

Statement regarding preliminary expenses, etc., submitted by the
for the year ending 19 .

Balance at beginning of year either of the adverse balance of any
rofit and loss or revenue account or such bad debts and pre-
Eminary and other expenses as may not have been included in
the profit and loss or revenue account either as loss or outgo but
for which credit is taken in the balance sheet as assets . Rs.

Addition thereto during the year not shown as loss or outgo in
either the profit and loss or revenue account . . . Rs.

Total Ra.

Less amount written off during the year as per profit and loss or re-

venue account. . . Rs.

Balanoe at the end of year still shown as assets in the balance sheet  Rs.

4. The society may, if it so desires, show in this account the amount
of commission on new business separately from commission on renewal pre-
miums.

5. The items on the income side shall relate to income whether actually
received or not and the items on the expenditure side shall relate to expendi-
ture whether actually paid or not.

6. Any office premises which form part of the assets of any fund of the so-
ciety shall be treated as an interest earning investment and accordingly in
the revenue account a fair rent for the premises shall be included under the
heading  Interest, Dividends and Rents " and a proper charge for the use
thereof shall be included in the appropriate place in the expenses of manage-

ment.
7. The following information shall be supplied in addition, namely, the

gross premium income for each class of contingency for which the net pre-
mium income is shown separately in the revenue accoynt. (See note 1.)
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STATEMENTS LAID ON THE TABLE, 09
Footnotes to Balanocs Shest—(Form VIII)

(@) If the society has deposited security as cover in respect of any of
these items the amount and nature of the securities so deposited shall be
olearly indicated on the face of the balance sheet.

(b) These items are or have been included in the corresponding items
in the revenue ascount or profit and loss account. Outstanding and accru-
ing interest, dividend and rents shall be shown after deduction of income-
tax or the income-tax shall be provided for amongst the liabilities on the
other side of the balance sheet.

(¢) Such items as amount of liability in respect of bills discounted, un-
called capital in respect of other investments, etc., shall be shown in their
several categories under the heading ‘contingent liabilities ’ or the appro-
priate items on the assets side shall be set out in such detail as will clearly
indicate the amount of uncalled capital.

(d) Either this item shall be shown net or the commission shall be pro-
vided for amongst the liabilities on the other side of the balance sheet.

(¢) Under this heading shall be included such items as the following
which ghall be shown under separate headings suitably described :—

Office furniture, goodwill, preliminary, formation and organisation
expenses, development. expenditure account, discount on deben-
tures issued, other expenditure carried forward to be written
off in future vears. adverse balance of profit and loss account,
ete. The amounts included in the balance sheet shall not bhe
In excess of cost,

Statement and Certificales relating to the Balance Sheet.

I. There shall be appended to the balance sheet a statement showing
separately for every asset which is included in the balance sheet, the full title
and particulars of the asset, and the value at which it is included in the above
balance sheet, and in the case of assets being stock exchange securities. the
nominal value and the market value as at the date of the balance sheet. In
stating the market value of a stock exchange security no credit shall be taken
in the statement for accrued interest.

II. To the balance sheet shall be appended :—

(a) A certificate signed by the same persons as are required to sign
the balance sheet certifying that the values of all the aasets
have been reviewed as at the date of the balance sheet and
that in their belief the assets set forth therein are shown in the
aggregate at amounts not exceeding their realisable or market
value under each of the several headings *“ Loans”, * Inveat
ments ”, ‘“ Agents’ Balances ", “ Qutstanding premiums *’, * In-
terest, dividends and rents outstanding ", * Interest, dividends
and rents accruing but not due”, “Bundrv dehtors” “Bills
receivable ” and the items entered under * other acoounts .

L169LAD ' a2
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Footnotes to Balance Sheet—(Form VI1II)—oconcld.

Provided that if the persons signing the certificate are unable to
oertify without reservation that the assets set forth in the balance
sheet are so shown as aforesaid, a full explanation shall be given.

(b) A certificate signed by the auditor (which shall be in addition
to any other certificate or report he is required by law to give
with respect to the balance sheet) certifying that he has veri-
fied the cash balances. the loans and investments.
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Form X,
(See Rule 20.)

Statement under clause (b) of sub-section (2) of section 80 in respect
of (here insert name of provident society) for the year
ending. ....... e 19......

— No. Sum ineured.
Policies effected— o

By husband or wife

s 8ON .

,» daughter .

,, father '|

»» mother . .I'l

» brother . . |

» Sister

» grandson .

»» grand-daughter .

+» nephew

» Diece

» any other person

Total I
Form XI,
(See Rule 26.)

It is hereby certified that all amounts received directly or indirectly
at credit of the revenue account in respect of business transacted in India
referred to in clause (b) of sub-section (2) of section 16 of the Act, whether
from the head office of the insurer or from any other source outside India,
have been shown in the afore-mentioned revenue account, exoept such sums
as properly appertain to the capital account, and it is further certified that
all expenditure, including claims, attributable to business in India, met during
the year in question from sources arising outside India, has been shown in the

said revenue account except such sums as properly appertain to the capital
sccount.
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Form XIII.

(See Rule 27.)
Submitted by the (here insert name of insurer) for the year ending
19

[30rH Ave. 1989

Number of dividing insurance polwul
effected in the year under review
sums payable at death or

survivanoe.
And so on for
each other table
Under | Under of dividing
table table | insurance business
No. 1. | No. 2. insuring sums
payable at death

or survivanoe.

(1) Number of Policies insuring money to be
paid on the death of a male life—

Effected during the year by—

the life insured

his wife .
» 8OD .
,»» daughter
,»» father
» mother
,»» brother
,» Bister

any person other than the above relationa

(2) Number of Policies insuring money to be paid
on the death of a female life—

effected during the year by—
the life insured .

her husband
» 80D .
» daughter .
» father
» mother
» brother
» sister . .
any person other than the above relations .

Total number of Policies effected in the year

If the different tables be not

the above Form, the headings to the Form may be altered accordingly.

from one another by numbers, as assumed in
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Form XIV.
(See Rule 27.)
Submitted by the (here insert name of insurer) for the year ending
19 .

.

Number of dividing insurance policies effected
in the year under review insuring sums
payable at death or survivanoe.

Age of life on the death of whom i i
the policy monies become | And 8o on for

payable. leach other table of

Under | Under | Under | dividing insurance

table table table | business insuring
No.1. | No.2. | No. 3. sums payable

I
, at death or
I survivance,
|
Under 5 years . !
Over 5 and under 10 . i
» 10 v 15 ; {
, 10 » 20 . |
w2 ., 2% ! !
»n 28 » 30
.80 . 3 !
.3 . 40 5
» 40 »” 45
. 45 50 ) |
» 60 "» 56 .
» B8 ”" 60
» 60 " 65
» 65 » 70
s 10 .
Total number of policies effected in the | (Those totals should with tho
year. t.ot",als in :'Form | 1)

. f the different tables be not distinguished from one unother by numbers, as assumed
in the nbove Form. the headings to the Form may be altered pccordingly.

A. H. LLOYD,
Addl. Secy. to the Govt. of India.
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Unitzd Kingdom-India Trade Agreement Bules, 1939,

In exercise of the powers conferred by sub-section (2) of seetion 3 of the Indian
Tariff Act, 1934 (XXXII of 1934), and in supersession of the notification of the
Government of India in the Department of Commerce, No. 780-T. (11), dated the 2dth
December, 1932, the Oentral Government is pleased to make the following Rules :—

Rules.

1. Short title—These Rules may be called the United Kingdom-India Trade
Agreement Rules, 1939.

2. Application.—These Rules apply to goods consigned from the following
countries, namely :—

() The United Kingdom of Great Britain and Northern Ireland, and

(b) The Oolor’es, British Protectorates, and territories under the British
Mandate specified in the First Schedule. '

8. Definition.—In these Rules—

(@) ““ Act ’’ means the Indian Tariff Act, 1934 (XXXII of 1934) ;

(b) “* British Colony '’ means any country specified in the First Schedule ;

(¢) ‘¢ expenditure on material ’’ means the cost to the manufacturer of the
material at the factory or works, including containers but excluding
royalties ;

(d) *‘ factory or works cost '’ means the cost of production to the manufacturer
at the factory or works and shall include the value of containers and other
forms of interior packing ordinarily sold with the article when it is sold
retail, but shall not include the manufacturer’s or exporter’s profit or the
cost of exterior packing, carriage to port and other charges incidental to
the export of the article subsequent to its manufacture ; and

(e) ‘¢ United Kingdom ’’ means the United Kingdom of Great Britain and
Northern Ircland.

4. No article shall be deemed to be the produce or manufacture of the United King-
dom or a British Colony unless the Customs Collector is satisfied—

(1) subjeet to the provisions of rule 5 that the article has been consigned from
such country ; and

(2) (@) where the article is unmanufactured, that it has been grown or produced
in such country, and

(b) where the article is manufactured—-

(i) that it has been wholly manufactured in such country from material
produced in such country ; or

(ii) that it has been wholly manufactured in such country from unmanu-
factured materials ; or

(iii) that it has been partially manufactured in such country and that the
final process of ‘manufacture has been performed in such country, and
that the expenditure on material produced and labour performed in
such country in the manufacture of the article is not less in the case
of an article specified in the Becond Schedule than one-half and in the
case of other articles than one-quarter of the factory or works cost of
the article in ita finished state :

Provided that where the goods are consigned from a British Colony the
material produced and labour performed in any other British Colony
may be reckoned as though it were material produced or labour per-
formed in the colony from which the goods were consigned.

Kzplanation.—For the purposes of sub-clause (#i) of clause 2 (b) the final process
of manufacture shall not he deemed to have been performed in any country in which
no process other than a process of mixing, bottling, labelling, packing into retail con-
tainers or the like has been performed, but where such process as aforesaid has been
performed in the country in which the final process of manufacture has also been per-
formed nothing herein shall render the cost of such process incligible for inelusion in the
computation of the fraction of the factory or works cost of the article in its finished
ltst:hv;hieh represents expenditure on material produced and labour performed in that
<country.



STATEMENTS LAID ON THE TABLE. 107

5. Articles of a description specified in the first column of the Third Schedule which
have been consigned from the United Kingdom but are in other respocts eligible under
rule 4 to be deemed to be the produce or manufacture of a country specified in the
corresponding entry in the second column thereof shall be deemed to be the produce
or manufacture of that country notwithstanding the fact that they were not consigned
therefrom.

6. If the owner of any goods entered for home consumption claims that they are

chargeable with a preferential rate of duly, but
C"BW? fHO;'B procedure tf';' 800d8 g unnble nt the time of entry to sati.u{)" the
entered for home consumption. Customs Collector that the goods fulfil the con-
ditions laid down in rule 4 or rule 4 read with rule 5, as the case may be, the Customs
Collector—

(i) shall levy and collect the duty at the standard rate, and, if at any time
within a period of three months from the date of payment of duty at the
standard rate he receives an application in this behalf from the owmer
of the goods and is duly satisfied that the goods are entitled to entry at
the preferential rate, shall make a refund to the owner of the extra duty
levied ; or

(#) may, in his diseretion, levy and collect the duty provisionally at the pre-
ferential rate, subject to the execution by the owner of the goods of a
bond in one of the Forms prescribed in the Fourth Schedule binding him-
self to pay the balance of the duty.

7. (1) No claim that goods are chnrgeable with a preferential rate of duty shall
be considered by the Customs Collector in respect of goods imported by post unless—

(@) at the time of arrival in British India such goods are covered by a declara-
tion as to the country of origin entered in the customs declaration form
or (in the absence of such a form) on the wrapper of the package, or

(b) such claim is made by the owner at any time before delivery of the goods

. is taken.

(2) If the owner of the goods is unable to satisfy the Customs Collector that the
goods fulfil the conditions laid down in rule 4 or ruke 4 rend with rule 5, the Customs
Collector shall proceed in the manner prescribed in rule 6.

8. (1) If the owner of any goods cntered for warehousing eclaims that they are
. chargeable with a preferential rate of duty, but is
E:gfg’g:?:rg;%ﬁ:gm forgoods  ynable at the time of emtry to satisfy the Cus-

) g toms Collector that the goods fulfil the condi-
tions laid down in rule 4 or rule 4 rcad with rule 5, as the case may be, the Customs
Collector shall assess duty at the standard rate.

(2) If the Customs Collector is satisfied before the goods are removed from
the warehouse that they are churgeable with a preferential rate of duty, he shall ro-
sssess them accordingly at the time of suech removal,

_ (8) If the goods are removed from the warehouse without the Customs Collector
being 80 satisfied, they may be dealt with in the manner prescribed in rule 6.
9. Where any payment of duty due under n bond has not been made in accordance
Power to | id bal therewith, and upor demand being made, the
dut o she; ﬂ?hzzd unpai ances as Customs Colleetor may, in his discretion and
¥ without prejudice to his power to enforee the bo:n.d,
recover the amount due at any time as if it were duty short-levied within the meaning
of section 39 of the Bea Customs Act, 1878 (VIII of 1878).

FIRST BCHEDULE.
[Bee Bule 2 (b) and 8 (b).]
LisT or BRITISH .COLONIES.
East Africa.
1. Kenya, Uganda Protectorate, and the Mandatory Territory of Tanganyika.
2. Northern Rhodesis.
8. Nyasaland Protectorate.
4. Bomaliland Protectorate.
5. Zanzibar Protectorate.
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10.
11.

12,

13.

14,
15.

16.
doms).

17.
18.
19.
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South Afrioa (including St. Helena).

. Basutoland.

. Bechuanaland Protectorate.
. Bwaziland.

. 8t. Helena.

West Afrioa.
Gambia.
Gold Coast.
Togoland under British Mandate.
Nigeria.
The Camerons undcr British Mandate.
Sierra Leone.

Lastern and Far Eastern.,
Arab Littoral of the Persian Gulf (i.e., Bahrein, Kuwait and the Trucial Shaikh-
Ceylon.

Hong Kong.
Malaya (t.e., the Straits Settlements, the Federated Malay States and the Un-

federated Malay States of Johore, Kedah, Kalantan, Perlis and Trengganu).

20.
21.
22,
23.

24,
25.
26.

217.
28.
29.
30.
31.

32,
33.
84,
35.
86.
37.
38.

Mauritius.
North Borneo.
Sarawak.
Scychelles.

Mediterranean.

Cyprus. !
Gibraltar.

Malta.
Paoific.

British Solomon Islands Protectorate.
Fiji.

Gilbert and Ellice Islands.

Tonga.

New Hebrides (Condominium).

West Indian (including the Falkland Tslands).
Bahamas.
Barbados.
Bermuda.
British Guiana.
British Honduras.
Jamaica.
Cayman Islands. o
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89. Turks and Caicos Islands,

40. Loeward Islands, .., Antigus, Dominica, Montserrat, Bt. Christopher-Nevis and
the Virgin Islands,

41, Trinidad and Tobago.

42, Windward Islands, i.e., Grenada, Bt. Lucia and 8t. Vincent.

43. Falkland Islands.

SECOND SCHEDULE.
[See Bule 4 (2) (b) (#).]

1. Bewing and Knitting Machines (and parts thereof) to be worked by manual
labour or which require for their operation less than one quarter of one brake-horse-
power.

2. Cycles (other than motor cycles) imported entire or in sections and parts and
accessories thereof ; excluding rubber tyres and tubes.

3. Motor cars including taxicabs and articles (other than rubber tyres and tubes)
adapted for use exclusively as parts and accessories thereof.

4. Motor omnibuses ; chassis of motor omnibuses, motor vans and motor lorries ;
and parts of mechanically propelled vehicles and accessories excluding rubber tyres and
tubes.

5. Motor cycles and motor scooters and articles (other than rubber tyres and tubes)
adapted for use as parts and accessories thereof).

THIRD SCHEDULE.
[Bee Rule 5.]

Description of articles. Country.

Angostura biters .. Trinidad.

Bahamas.

Barbados.

Bermuda.

British Guiana.

British Honduras.

Jamaica.

Rum 4 Leeward Ialands, i.e., Antigua, Dominiea,
Montserrat, 8t. Christopher-Nevis and
the Virgin Islands.

Mauritius,

Trinidad.

Windward Islands, .., Grenada, 8t.

. Lucia and St. Vincent.

FOURTH SCHEDULE.
[See Rule 6 (i).]
FORM A.

ENOW ALL MEN by these presents that I|we of and
of am|are held and firmly bound unto the
Governor-General of India in Council (or, after the establishment of the Federation
of India, the Governor-General of India) in the sum of Ra. to be paid
to the Governor-General of India in Council (or, after the establishment of the Federa-
tion of India, the Governor-General of India) his successors or assigns for which pay-
ment, well and truly to be made I|we bind myself|ourselves and each of us my|our and
each of our heirs and legal representatives firmly by these presents sealed with my|our
respective seals, dated this day of 19 .
WHEREAS I am|we are the importer(s) of the goods named below which to the best
of my|our belief fulfil the conditions laid down by the rules made under sub-section (2)
of section 3 of the Indian Tariff Act, 1034, for determining their eligibility to a pre-
ferential rate of duty under the First Schedule to that Aet AND WHEREAS I|we have not
been able to produece at the time of making entry of such goods at the- Oustom House
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evidence to satisfy the Customs Oollector that those conditions are fulfilled AND WHEREAS
the Customs Collestor has agreed provisionally to aceept duty at the preferential rate
pending the production of such evidence and Ijwe have agreed that if such evideuce
is n;: presented to :::da Customa Golloe;crbwim three months of the date of this bond
or being so presented is not accepted by him as satisfastory Ijwe will to tha
Gustoms Collector on demand the difference between the duty QEIL' at the g:zfemtid
rate and the duty leviable at the standard rate on the said goods Mow the condition of
this bond is such that if the necessary evidence as aforesaid shall be produced to the
Customs Collector within the naid period and he shull accept such evidence as satis-
ractory or if Ilwe shall puy on demand the difference between the duty paid at the
preferential rate and the duty leviable at the standard rate on the said goods, then the
nl:;v; written bond shall be void, otherwise the snme shall be and remain in full force
and virtune.

Bigned, sealed and delivered
by the above named in the \

presence of — N
FORM AA.
KNOW ALL MEN BY these presents we of and
of (hereinafter referred to as ‘¢ the Importers ’”)
and we (Indenting House or Bankers) of (hereinafter referred

to as ‘¢ the sureties '’) are held and firmly bound unto the Governor-Genmeral of India
in Council (or, after the establishment of the Federation of Indin, the Governor-Gencral
of India) in the sum of Rs. to be paid to the Governor-General of
India in Council (or, after the establishment of the Federation of Indin, the Governor-
General of India) his successors or assigns for which payment well and truly to be made
we hereby jointly and severally bind ourselves and each of us and each of our heirs
and legal representatives firmly by these presents sealed with our respective scals,
dated this day of 19 .

WHEREAS we the importers arc the importers of the goods named below and we
the sureties huve heen concerned in the purchase by the importers of the said guods
(are the Bankers of the Importers) AND WHEREAS to the hest of the knowledge and
belief of ue the Importers and of ua the Sureties the said goods fulfil the conditions
laid down by the rules made under sub-gection (2) of section 3 of the Indian Tariff
Act, 1934, for determining their eligibility to a preferential rate of duty under the
First Schedule to that Act AXP WHERFEAS the Ininorters have not heen able to prodice
at -the time of making entry of such goods at the Custom House evidence to satiafy
the Customs Collector that those ronditiopms are fulfillel AND WHEREAS the Customs
CoNlector has ngreed provisienally to accept duty at the preferential rate pending the
production of such evidence and the Importers have agreed that if such evidence is
not presented to the Customs Collector within three months of the date of this bond or
being 8o presented is mot accepted by him ns satisfactory they the Tmporters will pay
to the Customs Collector on demand the difference hetween the duty paid at the pre.
ferential rate and the duty leviable at the standard rate on the said goods Now the
condition of this bond is such that if the necessary evidence as aforesaid shall be pro-
doced to the Customs Collector within the said period and he shall accept such evidence
natisfactory or if the Importers or failing them the Bureties shall Jny on demand the
difference between the duty paid at the preferential rate and the duty leviable at the
standard rate on the said goods, then the above written bond shall be void, otherwise
the same shall be and remain in full force and virtue.

Bigned, sealed and delivered
by the above named in the
presence of—

FOBRM B.

ENow ALL MEN by these presents that Ijwe of and
- of am|are held and firmly bound aunto the .the
Governor-General of Indis in Couneil (or, after the establishment of the Federation .

of Indis, the Governor-General of Indis) in the sum of Bs. to be-
peid to the Govermor-Gemeral of India in Cowneil (or, after the establishment of the -
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Federation of ladis, the Governor-Gemeral of India) his succeasozrs or assigns for
whjeh payment well and truly to be made Ijwe bind myselfjourselves and each of us
myjour and each of our heirs and legal representatives firmly by these presents sealed
with my|our respective seals, dated this day of 19 .

WHEREAS 1 am|we are a regular importer(s) of goods which fulfil the conditious
laid down by the rules made under sub-section (2) of sectivn 3 of the Indiun Tariff
Act, 1934, for determining their eligibility to preferential rates of duty under the
First Schedule to that Act AND WHEREAS it is likely that from time to time I|we may
not be able to produce at the time of making entry of goods at the Custom House evi-
dence to satisfy the Customs Collector that those conditions are fulfilled and that the
goods, particulars of which are contained in the bill of entry, are assessable to customs
duty at the preferential rate AND WHEREAS the Customs Collector at .............. ..
bas agreed that if, having regard to the nature or partieula.ru of such goods as detailed
in such bill of entry, he is of opinion that it is likely that the necessary evidencc is
capable of being produeed to satisfv him that the goods are entitled to be asscssed
for customs duty at the preferentinl rate he will provisionally accept duty on such
goods at the preferential rate pending the production by mejus of the necessary evi-
dence, and I/we have undertaken that in every such case I;we will within three months
from the date of making entry of such goods present such evidence to the Custows
Collector and that if such evidence is not in every case presented within the period
aforesaid or if being presented it is not accepted by the Customs Collector I|we will
forthwith on demand pay to the Customs Collector the difference between the duty
paid on such goods at the preferentinl rate and the duty leviable at the standard rate
AND WHEREAS it has been further agreed with the Customs Collector that the security
given by these presents shall cover a total sum representing the difference between such

rates of duty of Ras. and that if and whenever the total unadjnsted
claims by the Customs Collector against me|us in respect of such unpaid duty shall
amonnt to more than Ra. the Cuatoms Colleetor may refuse to consider

the possibility of evidence being procurable though not available at the time of making
entry of any further goods unless I|we shall offer to the (ustoms Collector and he shall
be willing to accept a further bond in similar terms hereto for such amount as the
('ustoms Collector shall decide Now the condition of the above written bond or obliga-
tion is such that if the necessary evidence as aforesaid shall be produced to the Customs
Collector within three months from the respective dutes or making the entry from time
to time of any such goods and the Customs Collector shall accept such evidence or if
the difference between the duty paid on any such goods at the preferential rate and
the duty leviable at the standard rate shall from time to time be paid by melus on the
demand of the Customs Collector then the above written bond or obligation shall be
void ; otherwise the same shall be and remain in full force and virtue.

Signed, mealed and delivered
by the above named in the
presence of—

[Commerce Department Notifieation, No. 20-T. (21)|39, dated 17th June 1939.]

REGISTRATION OF FoREIGNERS ( ExEMPTION) ORDER, 1939.

The Honourable Mr. J, A. Thorne (Home Member) : Sir, I lay on
the table a copy of the Re_gintration of Foreigners (Exemption) Order,

1939,

Registration of Foreigners (Ezemption) Order, 1939.

No. 21|82|39-Political, dated the 21st June 1989.—In exercise of the power con-
ferred by section 6 of the Registration of Foreigners Aect, 1930 (XVI of 1939), the
gert&tral Government is pleased to make the Declarations hereinafter set out in ihis

er =
. 1. That the provisions of the Registzation of Foreigners Rules, 1039 (hereinafier
in this Order referred to as the Rules) shall not apply to, or in relation to, any person
who has not attained the age of sixteen years, -
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&Mthoptovhimofthehhu,uuptlmho!thepmﬂdmo!mhlt,u,
15 and 16 as apply to, or in relation to, passengers and visitors who are not foreignaps
shali not apply to, or in relation to, any subject of His Majesty. '

8. That the provisions of the Rules, except rule 8 and such of the provisions of
rules 4, 14, 16 and 16 as apply to, or in relation to, passen and visitors wh
rot foreigners, shall not apply to, or in relation to,— it ™ Yoo are

(@) any foreigner in the service of His Majeaty ;

(b) any British protected person ;

(o) the wife and any child of—

(#) any person duly appointed by a foreign Government to exercise dip-
lomatic functions ; or
(%) any consul or vice-comsul ; N

(d) any person who is a subject of the Sultan of Museat and Oman ;

(e) any person of Asiatie birth who is & subject of any State having sovereignty
over any territory of which the boundaries are coterminous with the
boundaries, external or internal, of India ; or

(7) any foreigner not specified in any of the preceding clauses of this Declara-
tion who enters British India solely in transit to a destination beyond
British India, for so long as he is authorised to travel in British India
under a licence previously obtained by him from the Registration Officer
of the place at which he enters British India and complies with such
conditions as to route and other matters as may be specifiad in the said
licence.

4. That the provisions of rules 4, 15 and 16 of the Rules shall not apply to, or in
relation to, any passenger to whom Declaration 2 or 3 of this Order applies and who
enters, or departs from, British India on board any vessel travelling solely between a
port in British India and a port in Burma, Ceylon, French India, or Portuguese India.

5. That, subject to the condition that he has obtained permission from the Regis-
tration Officer to land in British India, the provisions of the Rules except rules 8 and
14 shall not apply to, or in relation , to, any passenger who arrives in British India
on any vessel in transit to a destination beyond British India and who re-embarks and
continues his journey on the vessel on which he arrived in British India.

8. That the provisions of the Rules except rules 8 and 14 and sub-clause (d) of
sub-rule (1) of rule 16 shall not apply, for so long as the vessel on which he is

loyed remains at a port in British India, to, or in relation to, any seaman as
ﬂsd in the Rules who is not a resident of British India and does not land in British
India for discharge.

(84.) H. J. FRAMPTON,

Deputy Secretary to the Government of India.

REPORT ON THE PitOGRESS OF THE SCHEMES FINANCED FROM THE GRANTS FOR
RuraL DEVELOPMENT.

The Honourable 8ir Jeremy Raisman (Finance Member) : 8ir, I lay
on the table a eopy of the Report on the progress of the schemes financed
from the grants for Rural Development for the period 1st January to

30th November, 1938.

Raport on the Progress of the Sohemes finamoed from the Grants for Rural
Development.

A gtatement of the progress up to the end of December 1937, of the schemes
finaneed from the Government of India’s grants for rural development in the
provinces and the local administrations was presented to the Legislature on the
20th March 1938. The statement below furnishes particulars of the progress
since made up to the end of November 1938. Allotments from the second grant
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have since the presentation of the last report been made to the Punjab, Central
Provinces and Berar, Coorg and Delhi also. The balance to be allotted at the
end of the period covered by this report was Re, 83,48,615, which will be made

available as and when funds are required.

MADRAS.

Allotments from the Fixpenditure up to
Government of 30th November

India’s grant. 1938.
Rs. Rs.
(1) Village communications .. 447,540 4,27 558
(2) Rural  water supply including
protected water supply .. 526,810 3,62,515*
(3) Rural sanitation including a
Health Unit . .. 3,00,000 1,790,118
(4) Discretionary grants by Collectors 48,650 48,370
(6) Establishment .. 2,035
Total .. 13,73,000 10,569,642

*This includes expenditure up to 31st December 1938,
2. A total sum of about Rs. 3,00,767 as indicated below has been resumed from
the allotment for redistribution on & contributory basis :

Re,
Village communications 15,202
Rural water supply .. . . .. 164,464
Rural sanitation including a Health Unit .. .. 120821
Discretionary grants by Collectors 280
Total .. 3,00,767

The net allotment thns stood at Rs, 10,72,233 and the expenditure at
Rs, 10,59,542.

3. The progress of the different schemes during the first eleven months of
1938, was as follows :—

(1) Village communications—A sum of Ras, 6,881 was spent during the
period under report. In all, abcut 90 miles of earth work formation, 43 miles
of metalling, 1856 miles of road construction and improvements to about 75 miles
of existing cart tracks and roads have been completed, besides comstruction of
numerous culverts and bridges.

(2) Rural water supply including protected water supply schemes.—The
amount spent under this head during the year ending 31st December 1938,
was Rs, 11,927, bringing the total expenditure to Rs. 3,62,515. Altogether sbout
645 well works and 7 protected water supply schemes have been wmpleted
The construction of a few more wells is still in progress,

L168LAD n
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(3) (a) Rwral samstation—This scheme was closed with effect from 31st
March 1937, as stated in the last report. The difference of Rs. 8,164 between
expenditure under the head as indicated above, viz. Rs. 1,79,118 and the figure
as last reported viz., Rs. 1,87,282 represents the sale proceeds of concrete slahs
for bore-hole latrines, ete., credited to the head after the close of the scheme.

(b) Poonamalee Health Unit scheme.—This experimental scheme of in-
tensive health work has completed it third year of working. The various aspects
of work done by the staff of the Health Unit during the eleven months ending
30th November 1938, are briefly described below :

. (V) Visal statistics.—There were 1,788 births and 987 deaths in the area of the

Unit as against 1,704 births and 1,061 deaths during the corresponding period
of 1937, There was a distinet fail in deaths, particularly of infants,
infant mortality being 265 giving a rate of 148,21 us aguinst 306 during the same
period in 1937, with a rate of 179.58. The fall was appreciable in the group
below one month. There were 8 maternal deaths with a rate of 4.30 per mille as
against 12 maternal deaths with a rate of 6.8 in the firat eleven months of 1937.
The low ma'ernal mortality and the reduced infant mortality are attributed to
people taking greater advantage of the free midwifery serviee and ante-natal
and infant elinies provided. The cause of every death was, as usual, investigated
and placed on record.

(#) Vaccination.—The Health Inspectors carried out 9,517 primary and re-
vaccinations.

(fii) Epidemic discases.—There wer. 8 stray altucks of cholera resulting
in death in 4 cases. The incidence of small-pox was greater, with 42 attacks
and 8 deaths,

In the ease of cholera, measures for a systematic disinfeetion of all in-
feeted houses and daily chlorination of all water supplics in the affected area
werc adopted as a matter of routine. Preventive inoecuintion among the eontacts
and in the neighbourhood was also carried out. In the ecase of amall-pox,
vaccination was adopted as the main preventive measure. There is at present
{:fg opporition from the people to these precautionary measures than

ore,

Preventive inoculation for enteric was also carried out in addition to disin-
fection and chlorination as in the case of cholera,

(iv) Maternity and Child Welfare.—The activities of the Health Unit
staff under this head are very much appreciated by the public. The work in
this field is entirely advisory except in the matter of conducting lahour cases.
During the period under report the midwives of the Health Unit conducted
1.248 cases of labour out of 1,788 births as agninst 1.140 cases out of 1,704
births in the corresponding period of 1937. The percentage of confinements
conducted by the Health Unit staff has gradually increased and it is now 69.8
per cent., as compared with 66 3 per cent., for the same period in 1937. If the
number of maternity cases attended to by other midwives working in the area
of the Health Unit is also taken into account, the percentage of births getting
skilled assistance comes to 76.6. This high percentage for a rural population
in the third year of work of the Unit is quite encouraging.

In addition to attending to deliveries, the whole maternity staff does intem-
give house visiting both for educating the public and for registering all ante-
natal cases. The Woman Medical Officer paid 2,844 house visits, while the
Health Visgitors and Midwives have reeorded 20,258 ante-natal and 10,018
post-natal visits, besides numerous visits to infants and children under sshool
going age. The ante-natal registration has rvached the very high figure of
985 per cent. the remaining 15 per cent. being mainly due to late arrivals
into the area or cases eonducted in a Local Fund Hospital bronght from out-
gide the Health Unit area. About 283 eclinics and numerous mother classes
were held. The staff of the Health Unit also treated cases of minor ailments,
while the more difficult ones were referred to hospitals. '
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(v) School hygiene.—The medical inspection of school children was com-
pleted last year and during this year the schools were visited to advise treat-
mont for the defects already noted and to give health talks. Boys were en-
oouraged to keep their houses elean. Advantage was also taken of the monthly
meetings of school teachers to speak to them on health subjeets,

(vi) Health education.—The education of the public by means of magie
lantern lectures, cinema shows and group tlalks on bealth subjects was continued.
In all, the Health Unit staff delivered 248 lectures with magic lanterns, 66 with
cinema and 425 without the aid of either. They also gave numerous talks at
schools, in villages and at elinics. Six health exhibitions were held. Health
propaganda was also carried on through leaflets. These measures have resulted
in a better response from the people.

(vii) Hookworm.—The result of the survey for hookworm has revealed that
the infection is widespread in the area. Masg treatment is carried out, the total
number treated during the period under report being 1,844, A special survey is
now in progress among the school going population, the number so far examined
being 167, out of which 132 or 79 per cent. were positive.

(viti) Laboratory work.—Apart from the test of urine, faeces and blood,
attempts have been made to send sampies of motions and vomits from all sus-
pected cases of cholera for examination. In connection with water supply, samplea
of water from bore wells were sent for laboratory test and all doubtful sources
were sbandoned. The area of the Unit appears to be filarial. A filarial sur-
vey is in progress,

(iz) General sanitation—1It is still found difficult to make the people under-
slund that it is to their advantage to keep their houses and immediate surround-
ings clean and sanitary. At the instance of the Health Unit staff, 679 houses
were white washed, 23 windows were provided to houses, 1,835 back yards were
cleaned, 829 fly breeding places and 415 mosquito breeding places were attended
to, 100 latrines and 115 earth drains were constructed and 132 soakage pits were
dug for disposing of waste water. The people were encouraged to oconstruct
simple bore hole latrines in their houses by the supply of concrete slabs at one-
third cost.

(z) Water supply—The existing sources of water supply in the area
consist mainly of shallow wells, supplemented by tanks in a few cases. These
are quite unprotected and are liable to be a source of danger in times of epi-
demics. A scheme for the provision of protected water supply by means of
bore wells was therefore drawn up and during the year 8 borings were com-
pleted.

(xi) Ezxpenditure.—The expenditure during the first eleven months of
1938 was Rs. 21,560-12-5, of which a sum of Rs. 12,219-12-4 was met from the
rural development grant allotted in 1936-37, and the balance from the contri-
bution made by the Rockefeller Foundation.

(zii) General—The Health Unit recorded satisfactory progress and it
continued to attract  distingnished visitors and also students of Public
Health,

(4) Discretionary grants by Collectors.—A sum of Rs, 1,213 was spent
during  the period making up a total expenditure of Rs. 48,370. The
balance of the allotment (Rs. 280) has been resumed.’

(5) Anti-malarial operations.—All anti-malarial schemes taken up for execu-
tion from the grant were completed prior to 1838, and an aceount of the schemes
carried out was given in the last report. An expenditure of Rs, 1,141 was incurred
during 1938, mainly on effecting improvements to the anti-malarial drainage
works construsted at Gudalur in the Nilgiris. The total expepditure on these
schemes upto 30th November 1938, was Rs. 49,946, -

L168jAD
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4. 1936-37 Allotment.—In all a sum of Rs. 14 lakhs was sanctioned to districts
on the basis of rural g{o:uluﬁon. as shown in the following statement, twelve lakhs

from the allotment of Rs. 15 lakhs made in 1936-37 and two lakhs from the amounts
resumed out of the grants made in 1935-36.
Name of the District. Amount of grant
sanctioned.
Ra.
1. Anantapur . .. .. 33,830
2. Aroot, North .. 71,170
3. Aroot, South .. .. 81,870
4. Bellary . 29,170
5. Chingleput . 51,330
8. Chittoor e .r . 50,170
7. Coimbatore 85,600
8. Coddapah .. . . 31,500
9. Godavari, East 61,830
10. Godavari, ;bmt 39,660
11. Guntur 85,330
12. Kanars, South . 46,670
13. Kistna . .. 39,660
14. Kurnool 36,170
16. Madura .e 64,170
16, Malabar .. 1L,20,170
17. Nellore . 50,180
18. Nilgiris, The .. . .. . .. 4,870
19. Ramnad .. .. B3,670
20. Salem 82,830
21. Tanjore . . 73,500
22. Tinnevelly 56,000
28. Trichinopoly .. .. 60,670
24. Vizagapatam .. .. 115500
14,00,000

Besides the grant of Rs. 14,960 sanctioned from the reserve and referred (o
in the last report, a special grant of Rs. 10,833 for the provision of a protected
water supply scheme for the Pannaikadu village in the Madura distriet and
snother grant of Rs. 660 for the acquisition of lands covered by the anti-malarial
operations in Chintapalle village in the ageney tracts of the Vizagapatam distriet
were sanctioned from the reserve kept with Government during 1938.
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6. A sum of Rs, 278,879 out of the above grants and another sum of
Rs. 68,146 from local contributions were spent during the period under report
a8 shown below :

Amount spent Amount spent
from the from local

grants. contributions.
Rs. Rs.

Rural water supply .. .. .. .. 1,48,279 32,959
Rural sanitation .. .. .. .. .. 10,653 1,357
Village communications .. .. .. 97,676 24,769
Encouragoment and development of loan and sale co-opera-

tive societies .. .. .. .. 9,126
Formation and encouragemont of co-operative socieitos for

consolidation of holdings.
Poonamallee Health Unit scheme .. 12,220 9,341
Establishment .. .. .. 1,025

Total 2,78,879 68,416

6. The progress of the schemes during the period under report was as follows:

(1) Rural water supply—About 518 works relating to the construetion of
new wells and repairs and improvements to old ones were completed and 388
works were in progress. The protected water supply scheme in the Nilgiris, for
which a special grant of Rs. 4,960 was sanctioned in 1937 was also completed.

(2) Rural sanstation.—The expenditure incurred under this head was mostly
on the construction of bore hole and dry earth latrines. In all, about 70 sanita-
tion works were completed and 41 works were in progress.

(3) Village communications.—The works falling under this category related
to the formation of, and repairs to, roads, village streets and cart tracks and to
construction of culverts and bridges. About 149 works were completed and 113
were in progress,

(4) Encouragement and development of co-operative loan and sale socie-
ties.—Subsidies to the extent of Rs. 11,924 were sanctioned for the construction
of 11 godowns at a total cost of Rs. 49,200 in the distriets of Coimbatore (1),
Godavari West (1), Madura (1), Malabar (1), Ramnad (1), and Salem (6).
A sum of Rs. 19,525 was also sanctioned from provincial funds as loans to three
of these societies to enable them to meet their share of the cost of the godowns.
In the remaining cases, the societies found the required capital from other sources.

Two of the societies in the Chittoor district which were granted subsidies and
loans in 1937, decided not to construect godowns and so surrendered the amounts.
Omne society in Chittoor continued to receive the grant of a subsidy of Rs. 20
per mensem towards the cost of its establishment.

(5) Formation and encouragement of co-operative societies for comsolidation
of holdings.—It was only towards the end of August 1938, that the grant was
made available for this purprse. The District Officers have been permitted to
meet from the grant two-sixths of the fees payable for obtaining encumbrance
certificates and for registration of documents ; one-sixth being met by the socie-
ties concerned from their own funds and the remaining half being remitted by
the Provincial Government. No expenditure was however incurred in this connec-
tion during the period under report.

7. The grant had hitherto been spent, as a rule, only on contributory basis,
the villagers contributing a third of the cost of the schemes underjaken for their
benefit. Representations were made to the Government that a strict enforcement
of this prineiple stood in the way of the scheduled castes and other poorer classes
of the rural population benefiting to any reasonable extent from the grant. The
contributory principle was therefore relaxed from the middle of May 1938, and
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the Distriet Officers were itted to receive smaller contributions than the
Rm reseribed minimum or to forego such eontributions ém toto, subject to the con-

othhemuntofthognntmspentahouldnotmmymuuede
oent. of the grant allotted to their distriots,

BOMBAY.
Allotments Expenditure up
from the to 30th Nov.
Government ember 1938.
of India’s
grent.
Ra. Ra.
(1) Agricultural schemes including animal hushandry .. 2,31,260 1,798,761
(2) Industrial chemes .. .. .. .. 30,196 25,725
(3) Public Health and sanitation .. . .. 74,5909 63,802
(4) Rural water supply . .. .. 76,709 80,420
(5) Village communications .. .. . 80,407 50,473
(6) Eduoation . .. .. . 50,709 47,852
(7) Propaganda in the districta . . e 31,468 31,468
(8) Special Agricultural and Industrial schem.es . 29,062 29,082
(8) Miscellaneous .. .. .. .. .. 20,925 20,925
(10) Unallotted reserve . .. .. .. 4,27,685
Total *10,62,000 4,79,488

*Includes allotments from Rs. 5,00,000 (second grant) earmarked but mot yet
allotted by the Government of India.

2 Adgricultural schemes including animal husbandry.—The distribution of
seeds of improved varieties of paddy, sugarcane, cotton, nachni, wheat, bajri and
tqbacoo was carried out on An extensive scale in ulmost all the districts of the pro-
vinee.

In the Belgaum district 4,600 acres of land were sown with improved seeds
of paddy, 7,16,750 sets of the J. 213 variety of sugarcane were supplied to culti-
vators and 600 acres were sown with unpmved strains of nagli.

In the Bijapur district 900 bags of Jayavant cotton seed, 148 bags of wheat
and 100 bags of jowar were distributed through the agency of the Famine Relief
Association.

In the Dharwar distriet 380 bags of improved strains of paddy were distri-
buted. .
In Kanara the amount utilised represents the pay of Kamgars who were
engaged for spraying betelnut gardens as a preventive measure against the
disease known as Koleroga.

In Ratnagiri, a subsidy of Re, 1,000 was given to the taluks development
association for the purchase of unpmvad seeds. A palm-spraying machine was
purchased for demonstration purposes at & cost of Rs. 31-6-0.

In Ahmednagar district Rs. 1,425 were spent on the purchase of improved
" geeds. Rs. 2,612 were spent in Eut Khbandesh distriet to help eultivators in
borticultural openhons, erop- pmuctlon by means of gun-elubs, conservation of
g0il and the construction of a eattle u}) ‘vat’. Rs. 5500 were spent in
West Khandesh for work done by the uka development associstions, preven-
tion of soil erosion and cattle
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The teluka development associations of Abmedabad and Kaira districts were

ivan grants for supplying to the agriculturists improved seeds and implements
or cultivation. A sum of Re 200 was spent in Broach and Panch Mahals dis-
triet for popularising B. D. 8. cotton seeds. In almost all districts, fruit culture
has been organised in rural areas on & wider scale. In the Belgaum distriet
pomegranate cultivation has been introduced in the Gokak Canal tract. An im-
proved variety of pineapple has also been introduced in the Chiandgad mahal
and the Khanapur taluka of the same distriet.

In the Bijapur district the mursery maintained at the district headquarters
functioned during the year. But as it is found that it is not self-snpporting, il
has been decided to transfer it to the taluka development association.

In the Dharwar district 250 grafts of mango, 150 of lemon and 75 of mosambi
were supplied to growers. .

In the Kanara district 240 mango grafts, 344 pineapple suckers and 75 cocoa-
nut seedlings were distributed in the villages.

In Kolaba 1,000 cashewnut seedings and 450 pineapple suckers were distri-
buted. '

In Nasik district 8,980 canes of improved varieties were distributed.

In Batara district improved seeds and 1,237 mango-grafts were supplied to
farmers. In Sholapur distriet improved implements were given to cultivators,

In Surat wheat No. 224, pine-apple suckers and plant pullers were supplied
at concession rates. Rs. 1,020 were utilised for purchase of sugarcane crushers,
peerless guns, wheat thrasher Allan-Gandhi harrows, ete. In Thana Rs. 3,730 were
spent on the development of varkas land, eontrol of mangosel:;ppers, eontro] of
betel vine wilt, development of Ulhas valley, distribution of s, silage making,
conducting a grain depot and the manufacture of bone meal.

The trained bunding sub-overseer appointed for the Belgaum and Bijapur
districts supervised the construetion of 16 bunds. In Poona distriect a grant of
Rs. 700 was made for the pay and travelling allowance of the bunding overseer.

A cattle breeding farm opened at Yedhalli in Bijapur district is doing good
work. One breeding bull has been purchased during the year under report in
addition to the 5 ecows purchased previously.

In Poona district subsidies were given of Rs. 200 to each of the 10 taluka
development associations and Rs. 600 for stud-bulls and Rs. 300 for the travelling
veterinary dispensary. Stud bulls were also maintained in the districts of Broach
and Panch Mahals, Surat and Thana.

. The improved implements kept in 6 implement depots opened in the
Belgaum district were freely availed of by the cultivators.

Twenty-three improved gul furnaces were built in the sugarcane tract of
Hukkeri, Chikodi and Athni talukas of the Belgaum distriet under the super-
vision of an officer of the Agricultural Department. Trained masons were em-
ployed by the Village Improvement Association, Belgaum, with a view to making
their services available to cultivators free of charge.

The pumping plani installed at Kasap in the Kolaba district irrigated an
aren of 14} aecres for vegetable crops. Similarly, the Balsad ‘rahat’ at Vayal
in the same district irrigated 2} acres. Two Balsad ‘ rabat’ were fitted up during
the year on the Kundalika valley which irrigated vegetable and sugarcane erops.

3. Industrial schemes.—In the Belgaum district 35 Rhode Island Red and
White Leghorn fowls were distributed at half price, the other half being met
from the grant. Four poultry ineubators and brooders have been located at 4
centres in the district for the advantage of the neighbouring villagers.

- The poultry farm opened at Karjat in the Kolaba district distributed 401

hatching eggs of the White Leghorn and Rhode Island Red- breeds. Six White

Leghorn hens and 3 cocks were also supplied at concession rates. Thirteen Rhode

:ﬂland Red fowls were obtained from the farm at Kirkee and distributed free of
arge.



20 LEGISLATIVE ABSEMBLY. [30rr Ava. 1939,

. Out of the 52 birds in the poultry farm at Bijapur 48 succumbed to a eonta-

gious disease. A seheme for the prevention of such disease has been drawn up in
consultation with the Direclor of Agrioulture. .
) Poultry farms are being encouraged in the East Khandesh, West Khandesh,
Nasik, Satara and Sholapur distriets. A poultry kamgar made a survey in four
talukas of East Khandesh and advised the poultry breeders in regard to the feed-
ing and maintaining of fowls. The Yellur Egg Sale Society in Satars distriet is
carrying on the industry on a co-operative basis, In BSholapur distriot a farm
was ectablished at Khardi.

Poultry breeding is going on in the Ahmedabad, Surat, Thana and Kaira
distriets. 1In Thana the poultry farms of the White and Rhode Island
Red breeds under the management of the 8. P. H. High 8ehool, Bordi, are report-
ed to be doing well. .

The instructor appointed in the Ratnagiri distriet to give demonstrations to
the weavers in the improved methods of handloom weaving eompleted his course
of instruetion at 5 centres out of the 9 selected for the purpose and is now work-
ing at the sixth. .

At Kusumbe in West Khandesh distriet students are taught to prepare agri-
cultural implements and enrpets. The taluka development association, Taloda,
has started a hand-loom for making earpets and horse-belts. 85 villagers inelud-
ing 35 Bhils have been trained in weaving. Paper hackets are prepared in two
villages. In Nasik distriet the weaving class at Vavi was successtul. A weaving
society has been sturted at Vinchur with a sabsidy of Re. 800. In Satara district
a grant of Rs. 400 has been sanctioned for butter-making industries at Bhilwadi
and Masuchiwadi. Propaganda for hee-keeping has also been started.

4. Public Health and sanitation.—(a) Bore-hole latrines.—One hundred and
thirty-nine bore-hole latrines have been dug in the villages of the Belgaum distriet.

(b) Child welfare.—In the Ratnagiri district the District Executive Committee
has sanctioned Rs. 470 towards the cost of training 8 dais. Three
have already completed their course and two more are under training. Similarly,
in the Bijapur district four dais have completed their course and two are under
training.

(¢) Gambusia fish—Two post-graduate students of the Karnatak College,
Dharwar, are earrying on experiments with Prof. Gideon of the same college with
a view to introducing Gambusia fish in wells where guinea worm is common. The
experiment is expected to be completed by the end of January 1939. Rs, 600 have
been sanctioned for it.

In Ahmednagar district a grant of Re. 700 has been made for the training of
dais. Arrangements have been made with the district local board to convert step-
wells into draw-wells involving expenditure to the extent of Rs. 2,000. In East
Khandesh distriet the villagers are taking advantage of the dispensaries at Fatteh-
pur and Mhaswad.  Bore-hole and trench latrines have heen constructed in 7
villages in West Khandesh distriet. The Bhil Sundbar Samiti in Sakri taluka
bas opened several medical relief centres in the Bhil area. In Nasik district one
dai and six school teachers have been trained in elementary medica] knowledge.
In Poona district the following grants have heen manctioned :—

(1) Rs. 500 to Lady Health Visitor Scheme, Mundhava.

(2) Rs. 500 to Village Panchayats and Village Improvement Committees
for medical centres. .

(3) Rs. 500 for travelling allowance to Doctors who visit medical centres.
(4) Rs. 1,000 to the maternity home at Indapur.

(5) Re. 100 to Christa Seva Sangha for purchasing medicines.

(6Y Rs. 500 for maternity and child welfare.
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In Satara district four dai training elasses were organised by the Health
"Asaociation and 83 dais were suocessful in the test. A contribution of Rs. 600
was sanctioned to the association.

. In Ahmedabad distrist Rs. 2,200 were allotted for the maintenanee of village
sanitation and maternity homes and nurses. In Kaira, table dis were
opened at 5 villages in Kapadvanj taluka and at one village of Matar taluka

In Surat an aggregate amount of Rs, 1,525 was spent for starting and main-
taining table dispensaries, training of village dais in maternity hospitals, for
employing qualified midwives to instruet village dais on hygienic methods and
labour cases and for free distribution of gquinine in malarial tracts.

In Thana distriet 10 boxes containing Ayurvedic and Allopathic medicines
were purchased and were given in charge of teachers who were specially trained
for 10 days in the civil hospital.

In Broach and Panch Mahals district Rs. 960 were spent in Wagra taluka
in lighting streets, cleaning wells and streets and filling up pits in the villages.

5. Water supply.—A grant of Rs. 3,590 has been sanctioned in the Dharwar
district for various water works. Out of these the construction of wells at
Madanbhavi, Koliwad and Ganjur is in progress.

In West Khandesh district a special well has been constructed for the
scheduled class people. A special grant for village water supply has been
allotted in Sakri taluka. The village panchayats have repaired, constructed and
converted some step-wells into draw-wells. In Satara district Rs, 135 have been
spent on the repair of a Harijan well and Rs. 60 on the construction of a trough
for the cattle at Vaduth.

Tn Broach and Panch Mahals distriet Rs. 663 were apent on deepening wells,
excavating village tanks, building ovaras, and repairing water troughs. In
Thana district a permanent bandhara near Sanjan has been built during the
year. The tank at Mamnoli in Kalyan taluka has been deepened, and the boring
of wells is likely to be taken up in the near future.

6. Communications—In the Belgaum district a grant of Rs. 100 was made
to the villagers of Kangrali for planting trees along an approach road construet-

ed by them.

In the Dharwar distriet construction of roads at Harobelwadi and Madan-
bhavi and of an approach road at Ugginkeri is in progress. Culverts at Mugad,
stone pavings at Shelabhavi and a bridge at Bhadrapur have been constructed.

Repairs to 5 roads in the Pen taluka and an approach road to Thal village
in the Alibag taluka and 10 approach roads in Roba taluka of the Kolaba distriet
have been undertaken by the local village improvement committees.

The Chafe-Jaigad road undertaken in the Ratnagiri distriet has been com-
pleted. An amount of Rs. 2,113 was spent on the work during the vear under
report. The construction of a jetty at Umroli in the same district was subsidised
with a sum of Rs. 150 from the village improvement grant.

In East Khandesh the villagers have constructed 3 roads of 2 to 4 miles in
length. In West Khandesh distriet permanent roads bave been eonstructed in
one village, and 5 roads repaired in 5 villages. One culvert has also been
constructed. In Nasik distriet 4 village approach roads have been constructed.
In Satara district roads and gutters have been repaired in about 70 villages. In
Poona distriet six cart tracts have been repaired by the villagers.

In Broach and Panch Mahals district viilage roads, approach roads, bridge,
etc., have been repaired. In Surat a sum of Rs. 5,380 was spent on road im-
pmvement works ; while in Thana a road at Valvada has been constructed at &
oost of Rs. 250.

7. Education—The three touring libraries started in the Belga.um distriet
continue to work satisfactorily.
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In Ahmednagar distriet Rs. 75 were given for condueting night-classes.
The Bhil Sudhar Samiti in West Khandesh distriot has opened 11 schools for
Bhils. The Distriet Local Board, Nasik, iz building a boarding house at Peint
for Kokani boys and Rs. 2,000 have been eaurmarked by way of subsidy to the
institution. The secheme of subsidising the gacthi schools continues. In Poons
distriet 50 copies of a publication “ Prathamie Shikshan” (Primary Education)
have been purehased and supplied to village libraries. In Satara district Rs. 50
were granted to the boarding house managed by the villagers of Khanapur. In
Sholapur Distriet seven circnlating villay: libraries have been started, and 700
bocks purehased. The sechool teachers under the supervision of the mamlatdars
arrange for the circulation of the books.

8. Propaganda.—The sets of slides supplied to the Belgaum distriet Co-
ﬁ‘perntive Institute were exhibited by the propaganda officer during the eourse of

18 tour.

In Abhmednagar district grants to the exieut of Rs. 1,487 have been paid for
encouraging village improvement work in gencral. In West Khandesh and Nasik
distriets magic lantern lectures are arrauged,

9. Miscellaneous.—In Dharwar distric. an amount of Rs, 28 was spent on
the purehase of petty articles. In Bijapur an amount of Hs. 132 wus spent
on repairs to model huts constrneted for the backward classes.

An agricultural and cattle show was organised at Mohadi in West Khandesh
district. Rs. 2,000 were earmarked for cpening Nagli Stores (Grain Banks) in
Nasik distriet. Three snch stores have been opened.

In Broach and Panch Mahals Rs. 317 were spent for construeting a library
building and surrounding neem trees with pucca otas. In Bombay suburban
district Ra. 500 were utilised in building three blocks of tenements for mahars at
Ghatkopar,

10. Special agricultural and industrial schemes.—These schemes included—

(a) Improvement of the buffalo.
(b) Scheme for the improvement of poultry.
(¢) Co-operative egg collecting, grading and marketing.

Out of these three schemes, scheme (a) was ahsorbed into the ordinary aeti-
vities of the Agricultural Department frer: 1937-38 and scheme (¢) was diseon-
tinuved from 1937-38.

In addition, premia were piven to six approved poultry farms who are oo-
operating with the Live Stock Expert to (Government in poultry improvement.

BENGAL.
Allotments  Expenditure
from the upto 30th
Government  November
of India's 1938.
grant.
First grant.
Rs. Rs.
(1) Establishment of seed, paddy and crop demonstration 1,098,000 1,08,800
centros.
(2) Improvement of cattle and fodder crops .. .. 1,75,000 1,74,200
(8) Improvement of ponltry .. .. . 800 500
(4) Propaganda work in districts .. . .. 20,000 18,700
(6) Wireless transmission in Midnapore 17,000 16,700

(6) Establishment of an Agricultural Institute at Daulatpur 50,000 80,000
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Allotments Expenditure
from the apto
30th

Government
of Indis’s  November
grant. 1938.
Ras. Ras.
(7) Establishment of ooir spinmng and vuvmg demonstra-
tion parties . . 40,700 40,700
(8) Establishment of Union Bo.rd Dupennnas, improve-
ment of water-supply and grant to Sriniketan .. 3,95,000 3,81,800
(8) Attachment of agricultural farms, etc., to secondary
schools and provision of play-grounds and village hslls 2,34,000 232,600
(10) Grants-in-aid to Boy-Soouts, Girl-Guides and Bratachari
movement .. . . . 20,000 20,000
(11) Minor drainage and flushing lohomel . .. 3,083,000 2,76,000
(12) Improvement in Chittagong Hill Tracts .. . 30,000 29,200
(18) Discretionary grants to Commissioners and District
Officers .. .. .. .. .. 2,065,800 2,02,600
Total first grant .. 16,00,000 15,32,800
Second grant.
(1) Improvemont of rural water-supply .. .. 2,20,700 1,865,700
(2) Provision of playing fields and recreation grounds for
villages and village schools .. . 70,900 61,000
(3) Improvement of village communications—
(a) Excluding waterways .. .. ..
72,900 65,300
(b) Including watorways
(4) Improvement of rural sanitation .. .. .. 12,300 6,300
(5) Extension of cattle-improvement scheme to more dis-
tricts .. .. .. .. .. 79,800 97,300
Total socond grant .. 4,56,600 4,15,600
GraxNDp ToTaL .. 20,66,600 19,48,400

2. Scheme for establishment of seed, paddy and crop demonstration centres,
(first grant).—Cultivation of a different erop in the various centres (approxi-
mately 450) was attended with success except in a few farms where the crops were
damaged by flood.

3. Improvement of cattle and fodder crops (first grant) and extension of cattls
improvement scheme to more districts (second gramt).—The total number of stud
bulls distributed in various distriets is 1,100. Up to the 31st October 1937,
35 lakhs of Napier grass cuttings had been issued and 14,000 scrub bulls castrated
Since then a further 2,512 maunds of Napier grass cuttings and 166 maunds of
fodder seeds have been issued to cattle owners and 25,237 serub bulls have been
castrated. 8,006 progeny of stud bulls have heen inspected. The great majority
of stud bu.lls are in good serving condition.

The excess over the allotment has been met from the funds allocated from
the Provincial revenues to be eventually recovered from the Government of India.

4. Improvement of pouliry (first gramt) —A good number of cockerels, eggs
and breeding fowls have been issued to villagers with instructions as to the proper
method of poultry keeping.
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5. Propaganda work in the distriots (first gromt).—Loudspeakers and
gramophones were purchased and despatched to the Distriet Officers. Bome
speaial . gramophone records were prepared and distributed.

6. Wireless transmission in Midmapore (first gramt).—The actual expendi-
ture incurred by the All-India Radio who Lave been entrusted with the i lation
and maintenanee of the Radio sets is Re. 16,700. The unspent balance will be
utilised in full during the current financiul yvear and further expenditure will be
inourred from provincial revenues in continuing this scheme.

T. Establishment of an Agricultural Institute at Dawlatpwr (first gromt).—
The expenditure incurred on this account so far is Ra, 30,000. The balance of
Rs. 20,000 is expected to be spent in fult during the remaining months of the
ocurrent year.

8. Establishment of coir spinming and weaving demonstration parties (first
grant).—Spinning and weaving demonstration parties were formed and loeated
in selécted districts. 330 students were admitted of whom 216 were actually
trained. Out of this number 119 have taken up coir spinning for their livelihood.
Vacational elasses for training in the manufaeture of coir have been started by
various public institutions and rural reconstruction societies. Many women have
adopted coir manufacture as a part-time cecupation. Further expenditure on this
scheme is being met out of provincial revenues.

9. Establishment of Union Board Dispensaries, etc. (first grant) and Improve-
ment of rural water-supply (second gramt)—

Number of Number of
projects projecta
approved. earried out.

(a) Union Board Dispcnsarics 123 116
(b) Water.supply—
Tvbe-wella . .. 2,985 2,241
Masnory wells .. . 377 253
Tanks .. .. 108 66
Ring wells .. .. 293 231
Other kinds of wells .. . . 216 187
Ring wells in Terrsi and lmpmvamant 0( ux:stmg
sources of water suply in Darjeeling District .. Fully carried out.

10. Grant to Sriniketan (first grant)—All the five village health societies
contemplated in the scheme have been started and are working satisfactorily.
The societies will hecome self-supporting from the 3rd year.

11. Attachment of agricultural farms, etec., to Secondary Schools and provision
for play-grounds and village halls—(firsi grant).—The original sanctioned allot-
ment was Rs. 1,80,000 under the Director of Public Instruction. It was supple-
mented by a further allotment of Rs. 54,000 under the Home Department. The
unspent balance of the grant is expected to be fully utilised during 1938-39,

12. Minor drainage and flushing scheme—(first gramt).—It was decided that
these schemes should be exeented by District Bouards under the supervision of the
Engineer Officers of Government, after the schemes are selected and approved
both by Government and the District Bonrd: cor.cerned. It was also decided that
one-third of the estimated cost as well as the future maintenance charges of each
individual scheme should be borne by the Distriet Boards concerned and the re-
maining two-thirds would be met out of the Government of India’s first grant.
On_this principle 30 schemes in 15 districts were selected and approved out of

which 9 have been completed, 14 are neariug completion and the remaining 7 have
not yet been taken up,
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13. Improvement sn Chittagong Hill Tracts—(first grant).—The details of
the expenditure incurred are :—
Allotments Expenditure

from the npto
t the end of
of India's  November

grant. 1938,

Re. Ras,
1. Rangamati water supply scheme .. .. .. 5,000 5,000
2, Water supply .. . .. . . 17,300 17,200
3. Clearing rivers of snags . .. . 200 200
4. Construction of small bridges and communications .. 3,600 3,500
3. Draining of Dhebas .. .. .. 2,000 2,000
8. Agricultural and Industrial improvement for exhibition 800 6800
7. Agricultural and Industrisl improvement .. .. 1,200 700
30,000 29,200

14. Playing fields and recreation grounds and smprovement of village com-
munication— (second grant).—The allotments made from the Government of
India’s second grant are nearly exhausted.

15. Improvement of rural sanitation—(second gramt).—Some antimalaria
and drainage works have been carried out and other sanitary works (viz., conser-
vaney arrangements and the like) are in progress

UNITED PROVINCES.

Allotments Expenditure
from the upto

Government, 30th

of India’s November

grant. 1938.

Rs. Ra.
1. Main scheme . . . 7,00,000 7,31,335
2. Departmental (Agriculture) schemes 3,28,000 2,10,625
3. Kumaun schemes .. . 50,000 50,000
4. Public Health schemes .. . 3,16,000 1,83,004
5. Industrial schemes e .. 70,000 18,981
8. Publicity schemes . . 36,000 15,894
15,00,000 12,089,920

, The last mentioned five sehemes totalling Rs. 8,00,000 were finally wound u

+in February 1938 and unspent balances aggregating to Rs. 3,21,407 were resumeg
by the Provincial Government. This amount was made available for allotments
nndes the main scheme. With the resumgtion of unspent balances, these schemes
closed.

Expenditure incurred under the ‘main scheme’ up to 30th November 1938,
amounted to as under :

Rs.
Main scheme . .. .. .. .. .. .. 6,606,714
Other items. viz., rural communications, water and seed supply .. .. 64,621
7.31,336

Out of the balance abont 2.40 lakhs have already been placed at the disposal
4§ of the District Officers to be spent on rural development activities in accordance
‘# with the instructions issued by the Government of ?ndia. The balance unallotted
¥ amounts to Rs. 50,872,
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The Provineial Government have issued a upmh'. . roport regarding all
thamc u?;fl rliu‘::;lide\relopmnt under their control ineluding those financed from
en

PUNJAB.

Allotmenta
. from the u
Government
of India’s Nmb-
grant.
Ra. Ra.
First grant,
{1) Consolidation of holdings . . 2,01,768 2,01,768
(2) Banitary improvementa in Gujrat dutnct .. .. .. 8,820 8,820
(8) Bore-hole latrines in the Gmdupu djm'iot . 10,000 9,084
(4) Wat r supoly schemes .. . . .o 2,25,322 1,00,800*
(3) Serum ocellars 20,225 18,053
(8) Reconatruction of Vatennuy Hnlplhh m Boht‘k \
district .. 12,000 11,478
(7) Construction of 10 Veterinary Ho.pm.h . . 60,000 50032
(8) Broadcasting echeme .. . . . 48,040 44,835
(9) Tanning schome .. .. .. .. 75,920 71,983
(10) Fruit growing .. .. .. .. .. 62,000 62,000
(11) Well boring .. .. .. . .. 25,808 25,808
(12) Discretionary grants . . .. .. 1,00,000 95,087
Total 8,50,000 7,090,835

*Includes Rs. 1,000 and Rs. 2,300 on account of expenditure incurred in connection with
cinema films and londepwakers and sheep development originally sanctioned in Government
of India letter No. D.-3170-B., dated the 23rd August, 1935.

Second grant.
(1) Water supply schemea .. .. - . 1,48,019 ..
(2) Consolidation of holdings .. . . 1,81,006 1,44,789
(3) Reclamation of Choas .. . .. .e 12,830 972
(8) Village Industries . . 4,270 1,684
(5) Award of prizes for good cat.tle belongmg to the memb-
ers of Co-oporative Bocieties|, .. 3,000
(6) Village improvement scheme through Co-opentwe
Department .. 2,000
{7) Construction of a normal sr-honl for vemcnhr t-uchan
to give training with emphasis on domestic science .. 51,200
(8) A centrv for iraining teachers to run Girls Guides Com-
penies and Blue Bird Flocks e 10,000 10,000
(9) Scholarships for the tnmmg of Dais and Nnm Dait
in rural areas .. 10,600 2,087
(10) Appointment of Lady Auut.n.nt \.o &In Inlpnctm'(hm-
ral of Civil Hospitals, Punjab .. 18,375 14,717
{11) Sheep dovolopment in the Bouth Weet Pn.n]sb .. 5,860 ..
{1?) Peovelopment of mcllgﬁnonl sheop bmdlng in the Hariana
tract . 8,240 ..
(13) Gh;kwal tahsil aml aomaﬂut.wn proloet . . 11,000 8,773
(11) Cinema films and loudspeakors .. .. . 21,000 3,100
{15) Coloured pictures and posters . .- - 10,000 1,180
(15) Work in the Army .. . . .. 4,500 415
(17) Well boring .. 18,000 15,686
(18) V:ll-ge xmprovment -uhomu t.lu'ough Dmrwt Oﬁoun 91.1;45; 18,456

Total .. 611,000 2,10,689
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First gromt.

2. (1) Consolidation of holdings—

(a) Co-operative Department.—An area of 52,764 acres has been consolidated
during the period under report at a cost of Rs. 88,303 which gives an average
of Rs. 1-10-9 per acre. Large areas are under operation. The movement is
gaining momentum and the work is proceeding satisfactorily. The total area
consolidated from the commencement of the scheme upto date comes to 1,27,693
acres. The work is of the utmost importance as it 18 much the quickest way
of increasing the peasant proprietor’s income. This increase runs from 10 to
25 per cent.

(b) Revenue Department.—Successful operations have been carried on in the
Sialkot, Rohtak, Gujrat and Jhelum districts during the year. The Punjab
Consolidation of Holdings Act and the rules thereunder were enforced in the
above districts during the period under report. By the end of November 1938,
consolidation of 26,566 acres was completed and an area of 42,807 acres was in
hand. The scheme has been a success and the zamindars of several other
villages have applied for consolidation of their scattered holdings, but for want
of funds the work could not be undertaken. The two grants made by the Gov-
ernment of India of Rs. 50,000 each for this scheme have been spent. The
operations are now being financed from the Provincial Development Fund.

(2) Santtary improvements in the Gujrat districi.—Sanitary improvements
consisting of street paving, drainage and the making of wells safe from conta-
mination have been completed at a cost of Rs, 26,486. Two-thirds of this total
cost has been met from equal contributions by Dehat Sudhar Committees and
the Distriet Boards.

(3) Bore-hole latrines in the Gurdaspur district.—Three thousand one
hundred and forty-six latrines have been put up in rural areas of this distriet at
a cost of Rs. 9,084. The work however, was brought to a premature close to
determine the safety or otherwise of these conveniences on the purity of the sub-
80il water.

(4) Eight Water supply schemes—

(i) Palampur water supply scheme, district Kangra, estimated cost
Rs, 21841 —This work has since been completed. The accounts are being
closed,

(ii) Vehoa water supply scheme, district Dera Ghazi Khan, estimated cost
Ks. 30,003.—The pump house and storage and sedimentation tanks are well
advanced. Machinery has arrived and is being set up. The work is expected
to be completed within two or three months.

(iii) Sakhs Sarwar water supply, district Dera Ghasi Khan, estimated cost
Rs. 36,008.—Boring work for the tube well No. 1 is nearly eompleted. One get
of pumping machinery has been delivered and the other is on order. Full liabi-

lities have been incurred for the work. It is expeeted that the work will be
completed by March 1939,

(iv) Burekhel water supply, district Mianwali, estimated cost Rs. 22,583.—
The work has been completed and is in use. The accounts are being closed.

(v) Choa water supply, district Shahpur, estimated cost Rs. 30,666.—The
work is in hand. All materials have been delivered at site and pipeline con-
struction has been begun. It is expected that the work will be finished by
March 1939,

(vi) Toba village water supply, district Jhelum, estimated cost Rs. 45,454.—
The work has been completed and is in use.

(vii) Jabbi village water supply, district Shahpur, estimated cost Rs. 27,343.—
The scheme for the Joint Jabbi and Dhokri water supply in place of the original
Jabbi scheme is under examination.

(viii) Sanawan village water supply, district Mionwali, estimated cost
Bs. 8,401.—The work has been completed and is in use.
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(5) Serwm cellars—One hundred and forty-one serum oellars have heen
completed at a cost of Ras, 18,953, i

(6) Recomstruction nf Veterinary Hospitals at Rohtak.—The Veterinar
Hoepital at Rohtak has been completed at a cost of Rs, 11,478. 7

(7) Construction of Veterinary Hospitals in rural areas.—All the Veterinary
Hospitals have since been completed at a cost of Rs. 50,032,

(8) Broadcasting scheme—During the period 1st Docember 1937 to 8lst
March 1938, twelve receiving sets continued to work in some of the vi
of Karnal, Gurgaon and Rohtak districts. The villagers showed s keen interest
in the rural programme and many applications for installation of community
sets were received from those villages where sets were not installed. The rural
programme comprising the following subjects was much appreciated :—

Use of improved implements, sowing of good crops, digging of manure
pits, ventilation and local and foreign news,

The programme was also made more instructive by ineluding in it talks
o:o subjects of health, removal of social evils, civic responsibilities, indebtedness,
eto.

Instruction was combined with entertainment to make the programme more
attractive to the village folk by broadeasting dramas portraying village life,
stories and dialogues bearing on rural reconstruction subjects.

With the opening of the Lahore Broadeasting Station by the All-India
Radio, the scheme was transferred from Delhi to Lahore on 1st April 1938.
Twelve sets installed in villages were delivered to the Deputy Commissioner,
Gurgaon, for maintaining them in the distriet of Gurgaon and a sum of Rs. 1,000
has been placed at his disposal for this work,

Since the transfer of the Punjab Rural Broadeasting scheme from Delhi
to the Lahore Radio Station it has been possible to devote more funds towards
the improvement of the rural programme. The installation of sets in vi
at Government expense has, however, been abandoned. Considerable success
has been achieved in making the programme suitable for the rural areas and
further efforts in this direction are being continued.

(9) Tanning scheme.—The scheme was started in the year 1935-36 with
an allotment of Rs. 75,920. A sum of Rs. 28,000 has been spent on the acquisi-
tion of land and the construction of buildings for the Tanning Institute at
Jullundur. Machinery and equipment worth about Rs. 30,000 has been pur-
chased. The Institute has become popular as a large number of chamars and
educated persons have received and are receiving training in tanning by modern
methods therein.

The services of the Research Assistant were dispensed with in the beginning
of the current financial year as no funds were available to retain him. During
hig stay he produced samples of leather tanned with Carissa Spinarum leaves.
They are much superior to the samples tanned with babool with the aid of starch
and other substances. The research work was continued in the Laboratory
attached to the Institute by the students and the Chemical Assistant who is paid
from the provincial grant.

Two travelling demonstration parties—one in the Multan and the other
in the Gurgaon district—gave popular demonstrations to chamars in improved
methods of tanning. These proved useful and popular, but they had to stop
work in the second week of April 1937, owing to lack of funds.

(10) Fruit growing.—The scheme is divided into two parte—

(a) Making arrangements for the supply of plants at cbeap rates from
various reliable nurseries provided for the purpose—Rs. 47,000.

(b) Establishment of Fruit Preservation and Canning plant on & semi~
commereial seale for experimental purposes, etc.—Rs, 15,000.
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As regards (@), the nine nurseries at District headquarters and other important
places in the provinee, viz. [Samli ‘}Murree Hills), Sargodha, Lyallpur, Muzaffar-
garh, Gujranwala, Gurdaspur, Jullundur, Montgomery, Karmal], which
were financed from the grant, have proved of great help in the supply of fruit
plants at comparatively cheap rates in the provinee.

(b) The Fruit Preservation and Canning P.ant which was established as
un experimental measure on semi-commercial scale hag given a great impetus
to this industry and has awakened considerable interest in the public in general.
A good number of visitors and prospective fruit preservers have been coming
to visit the plant and to get _an idea of the cost and method of manufacture of
various products. During the period from 16th November 1937 to April 1938
about 1,400 bottles of lemon squash, orange squash and lime juice cordial were
manufactured in addition to the manufacture of abouf 150 lbs. of marmalades
and canning some grape fruit. In the summer of 1937 about seven hundred
bottles of tomato ketchup and tomato juice and about 500 lbs. of pear jam were
prepared besides the canning of about 800 tins of pears. These products are
finding a ready sale in the market.

(11) Well-boring.—The overhead charges
porarily abolished from 1st June 1938 on all agricultural bores as was done on
the previous occasion on receipt of the first grant from the Government of India.
This concession gave a considerable stimulus to well boring.

(12) Discretionary grants—A sum of Rs. 95,087 has been spent out of
the total sum of Rs. 1,00,000 granted for this purpose. The general nature of
this grant was described in the report for the period ending with 31st July

1936.

of Re. 0-12-0 per foot were tem-

Second Grant,

8. (1) Water supply schemes—No expenditure was inenrred upto 30th
November 1938 on any of the following water supply schemes as funds were
allotted for them only recently :—

(a) Hissar water supply schemes.
(b) Hoshiarpur water supply schemes,

(¢) Kangra water supply schemes, )
(2) Consolidation of holdings.~—This has already been dealt with in para.

2(1).

(3) Reclamation of Chos.

(4) Village Iudwfﬂsa. No noteworthy progress has so far

(6) Award of prises for good catile been made owing to the fact that
belong_in_q to the members of Co-operative the actual allotment of funds has
Societies. been made only recently.

(6) Village improvement schemes J
through Co-operative Department.

(7) Consiruction of a normal school for women vernacular teachers to give
training with emphasis on domestic science.—As the estimates for the work were
recently sanctioned, no expenditure has been incurred, on this scheme upto 30th

November 1938,

(8) A centre for training teachers to run Girls Guide Companies and Blue
Bird Flocks—The work has finished at a cost of Rs, 21,626, out of which
a sum of Ra, 10,000 has heen met from the (lovernment of India’s second grant
for this purpose.

L160LAD 1
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(9) Scholarships for the training of Dais and Nurse Dais in rural areas.—

he scheme for the training of Dais and Nurse Dass was implemented on 1st

October 1838. Fifty Nurse Dais and a hundred trained Dais have been awarded

acholarships of Rs, 15 and Rs. 10 per mensem each respectively. The remain-
ing scholarships will be awarded from 1st April 1939.

In selecting candidates for training ss Nurse Dais and Dais only women

from rural areas have been chosen, the number selected for each distriet being
based on the rural population of that district, '

(10) Appomtment of a Lady Assistant to the Inspector General of Civil
Hospitals, Punjob.—When Dr. E. Hamilton Browne, M.B., ChM. D.T.M.,
W.M.S.,, who was selected for this post, assumed charge of the appointment on
16th February 1937, there bad heen no regular and systematic inspection of
Women's Hospitals or Women’s Sections of Civil Hospitals for a period of

12 years, ie., since 1925 when the post was diseontinued on account of financial
stringency. ‘

On 1st January 1937, there were 52 Women's Hospitals and 38 Women's
Bections of Civil Hospitals under the charge of medical women in the province.
There is at present a total number of 103 Women’s Hospitals and Women's
Sections of Civil Hospitals in the Punjab under the charge of women doctors.

The Women’s cadre of the Punjab Civil Medical Service consisted of
2 Women Assistant Surgeons and that of the Punjab Subordinate Medical
Service of 34 Women Sub-Assistant Surgeons on lst January 1937. Sinee
then the Women's cadre of Assistant Surgeons has becn increased to 5 and
that of the Punjab Subordinate Medical Service to 48 Women Sub-
Assistant Surgeons.

During this period Dr. Hamilton Browne has, in addition to inspections
of Women’s Hospitals and Women’s Sections, made a survey of Tehsil Head-
quarters in which no women Sub-Assistant Surgeons were employed to find
out the facilities provided, the use made of the hospitals by the women of
the ilaga, the general conditions of the hospitals, towns and ilagas with
special reference to requirements in regard to female medical aid, e.g., isola-
tion of the towns in the districts, their distance from the nearest women doctor,
ete. These inspections have proved very instructive and illuminating and have
served to illustrate to a startling degree, the great need for medieal women in
the rural areas of the province.

(11) Sheep development in the South West Punjab.—No expenditure has
been incurred on this scheme so far.

(12) Development of indigenous sheep breeding in the Hariama Tract.—
On account of the severe fodder famine in the Hariana tract it has not been
found possible to incur any expenditure under the scheme during the period
under report.

(13) Chakwal tahsil soil comservation project.—Spurs have been built in
the Jhelum river bed to prevent erogion of part of tﬁe area of village Murid
on the Bauj Khas which was in great danger of destruction from the effects
of erosion. In spite of heavy rains in 1938 the damage done by floods to the
spurs (which had been built and pitched with sand bags and stones and 30,000
ghisham plants) was not serions and was easily repaired while the condition
of the plantation is reported to be very good. No damage has been done to
the village or its fields,

Experimental work in bund construetion with a view to eontrolling the
flow water from the Surla unclassed forests in the Chakwal tahsil of the
Jhelum district is also in progress. The bunds constructed so far held up a
largé quantity of silt while the result of sowings and plantings along the
contour trenches is reported to be satisfactory.



STATEMENTS LAID ON THE TABLE, 181

(14) Cinema films and loudspsakers.—Five fllme have been purchased
from the Indian Red Cross Socwty and Universal Piotures India Limited. The
Coronation technicolour film has been shown te soldiers in the Punjab in almoat
all Cantonments,

(16) Coloured pictures and posters.—The making of pictures sumitable for
rural areas is not an easy job and requires not only technical skill on the part
of the artist but also necessitates thorough aequaintance with rural life in
the province." Combination of these qualities is rarely found in an artist
and it was only after a great deal of labour on the part of the artist and
the Commissioner, Rural Reconstruction, PunJab that four suitable pictures
bave been produced. These pictures are still in the eourse of printing and more
piotures will follow in due course,

(16) Work in the Army.—A model wall showing ventilation, chimneys and
other necessities of a village home has been construced in Lahore Cantonment
for demonstration to soldiers. It is proposed to construct similar walls in each
Cantonment in the Punjab. Portable models are also under preparation for de-
monstration to soldiers serving in the Punjab,

The Commissioner, Rural Reconstruction, Punjab, is in tonch with Army
Headquarters and various commands to find out other possible ways of assisting
military aunthorities in teaching rural reconstruction to their Punjab personnel.

(17) Well-boring.—This has already been dealt with in para. 2 (11).

(18) Village improvement schemes through District Officers—Out of the
amount of Rs. 91,547 allotted to the following Distriet Officers a sum of Rs. 18,486
was spent up to the end of November 1938, on village improvement schemes, e ig
improvement of village roads, street pavement, making of drains and pits for
manure and improvement of water supply in villages :—

1. Ferozepore,
2. Lahore.
3. Amritsar.
4. Gurdaspur.
5. Sheikhupura.
6. Rawalpindi.
7. Attock.
8. Montgomery.
9. Jhang,
10. Muzaffargarh,
BIHAR,
Allotments diture
from the Er[:le:h
Government 30th
of India’s  November
grant. 1938,
Re. Rs,
1. Village communications .. 2,96,400 2,15,135
2. Rural water supply 4,20,210 3,34,287
8. Miscellaneous .. . . . 1,22,000 89,168
4. Village welfare schemes .. . . .. 80,000 16,330
5. Unallotted reserve . .. 48,800 o

981,500 6,54.990

s aviestt
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2 Village ocommwnications —During the period under review 805 schemes

road projects could not be taken up owing to the apathy of the local people who

referred that the grant should be spent on irrigation schemes. In the Tirhut
Btmnon the villagers have shown appreciation of the value of the Government
grant and have co-operated in the execution of the schemes for village communi-
eatione. In the district of Champaran there has been no exponditure under this
whereas it is reported from the distriet of Saran that the villagers are not
showing mueh keenness for the construction of roads, and some of the roads
made out of the grant are already being eucroached upon by the people who
are in the habit of making encroachments on public roads. Action has been
taken in some cases under Section 133 of the Criminal Procedure Code to
: this growing tendency on the part of the villagers. It is also reported
in the Tirhut Divigion, the whole of which is subject to severe annual
and inundations, and particularly in the distriet'of Saran, the roads
e out of the rural development grant have suffered substantial damage and

are in a state of disrepair,

In the Bhagalpur Division progress has been generally satisfactory in
the district of Bhagalpur, but in the Monghyr distpict it has been rather slow

f

1131

willingness on the part of the villagers to contribute either in cash or in kind.
latter ecause bas considerably handicapped the progress in the distriet
of Purnea. The incidence of floods has had the same damaging effect on the
roads eonstructed out of the rural development grant in this Division as in the
Tirhut Division.

In the Chota Nagpur Division the soil is peculiarly suitable for road
making and lasting roads requiring very little recurring expenditure on main-
tenance and repairs have been and can be made from the grant in this Divi-
gsion. The main difficulties experienced have been the lack of enthusiasm of
the people for road projects as compared to irrigation schemes, the difficulty
of proper supervision owing to the large aren of the districts, the difficulty
in getting gifts of land from the landlords or tenants and the unwillingness of
villagers to contribute one-third of the cost.

3. Rural water supply—3,422 schemes were sanctioned and 2492 taken
. As already reported in previous years, the villages show much
enthusiasm for water supply schemes than for village communi-
and the Provincial Government agree with the unanimous view of the
Distriet Officers that money on water cupply schemes is better spent to the
greater and more permanent bemefit of the rural population than on village eom-
mmnications. Satisfactory progress has been reported from all parts of the
provinee in the execaution of water supply schemes. In Bihar proper, these
seshemes have proved of particular benefit to the depressed classes for whom there
were previously no wells, but the District Officer of Saran reports that it is
difficult to secure the one-third contribulion for the construction of the wells
from the depressed eclasses either in cash or as labour. The members of the
depressed classes mostly earn their livelihood by working as day labourers and
find it difficult to work without any remmneration on the ginking of wells for any
length of time as it affects their sole meuns of livelihood. Suggestions have been
made by loeal officers to tide over these diffictliies which are receiving the comsi-
deration of the Provinecial Government. The District Officer of Saran also
reports that the eonstruction of a type of wells which is suitable for drinking
purposes a8 well as for the purpose of irrigatior has proved a great success in
that distriect. The construction of new wells in the distriet of Muzaffarpur is
reported to have greatly alleviated the snfferings of people from the scarcity. of
good drinking water and there is still a general elamour for more wells in the
Sadr sub-division of that distriet. The sinking of wells has proved somewhat
diffieult in Jamui sub-division of the Munghyr distrist owing to the rocky nature

-
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of the sub-soil. Lack of co-operation and gereral apathy in the construction
of wells on the part of the backward Santal population has also been reported
from the Banka sub-division in the distriet of Bhagalpur. Apart, however, from
these instances, little difficulty has been experienced in the econstruction of wells
which, gemerally speaking, has proved tu be a great success and has been fully
appreciated by the people.

4 Miscellaneous projects.—These consist of eonstruction of sluice gates
and small drainage regulators and projects for repairs to and strengthening of
private embankments bordering the river Gogra in Saran and are contined to the
Tirhut Division only. It i, however, reported that these works have not achieved
the objects for which they were constructed and have not been able to withstand
the heavy floods to which the greater part of the Tirhut Division is subject. The
District Officer of Saran considers it more suitable to utilise the money under this
head for desilting of drainage chanmels in the interior which have become choked
up with silt. In the districts of Champaran and Darbhanga, the grant was
spent on desilting of tanks which were rendered useless by deposit of sand due
to carthquake and those which had been neglected for a long time by their pro-
prietors owing to their straitened circumstunces. The renovation of these tanks
has proved of considerable benefit to the villupers and their cattle and has also
provided villagers with reservoirs of water for minor irrigation. By far the
nicsl important project in this category that has been undertaken is the Bharthua
Chaur drainage scheme in the distriet of Muczaffarpur which has now been com-
pleted. The completion of this project has proved a great econmomic
as it has brought into eultivation hundreds of acres of fertile land which were
previously a useless swamp and breeding ground for mosquitos. A eimilar projest
estimated to cost about Rs, 1,800 was sanctioned in the Hajipur sub-division of
the Muzaffarpur distriet but has not yet heen tuken up.

5. Village welfare schemes.—The scheme contemplates an intensive pro-
gramme of rural reconstruction at selected centres by setting up village organisa-
tions on co-operative lines. The programme of work includes, among other things,
the introduction of improved methods of agriculture, encouragement of ecottage
industries, improvement of village seanitation, provision of good drinking water,
expansion of primary education and introduction of social amenities like village
sports, reading rooms, ete. Work has been started in four selected centres, one
in each division. In each dentre, which comprises a group of four or five villages,
there are a Rural Welfare Officer and a Villace Guide who with the assistanee of
a Rural Reconstruction Committee carry out the whole programme.

Among the improvements effected the following deserve special mention :—

(¢¥) Mass literacy :—Holding of night schools in the centres have been
much appreciated by the villugers, and at one centre about 200
adults have heen made literate, while at another there are 33 literasy
centres where 750 students receive edmeation at night and a girls’
school with 30 gir] students and similar work is in progress at the
other two centres. A village library with over 600 books is maintained
at one centre, a reading room at another and Seouting has been in-
troduced at two centres.

(#) Village sanitation :—Attempts have been made to teach the villagers
how to keep their environments free from filth and dirt. Preparation
soakage-pits, disinfection of welle and inoculation of children and
cattle have reccived attention in all the villages under these centres.
Fortnightly cleaning of villames is an important item of the pro-
gramme. Wells were disinfected and new wells were sunk at some
places,

(%) Other items :—Among other items, attempts made to develop cottage
industries and to effeet agricultura] improvements and for the setile-
ment of village disputes are worthy of mention.
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6. Genera] remarks.—In view of the difficulty of supervision of the work

of village communications by the Sub-divisional Officers and of the still ter
of maintaining these roads, the Provineial Govammt have,

ooncurrence of the Government of India, transferred the work in rega.rd to village
pommunications to the District Boards subject to the condition that the control of

diture and power of sanctioning individual eehemes will rest with the Distrist
mn This decision, it was hoped, will result in satisfactory exeeution of the
schemes of village communications and will ensure the future maintenance of the
roads eonstructed out of the grant. The Pruviucial Government have, however,
recently deeided with the coneurrence of the Government of India that the entire
balanee remaining out of the sums placed at the disposal of the Distrist Officers
in the Chota Nagpur Division, Patna Divirion, as also of the Distrist Officers
of Santal Parganas and Bhagalpur, and 75 per cent. of the grant available in the
district of Monghyr shsll, subject only to the retention of funds to meet com-
mitments already made, be diverted to water supply schemes. Such schemes may
3 either new schemes or repair schemes and will eonsist’ of the construction

(a) Ahars (reservoirs) and
(b) Bandhs and Danrs (embankments for conservation of water) and the
desilting of tanks.

Progress has been somewhat slow duc te the enforcement of the prineiple of
one-third contribution, but nevertheless the Provineial Government are of opinion
that this eondition should be retained as au integral part of the scheme.

CENTRAL PROVINCES AND BERAR.

Allotments Expenditure

from the u
Government !m
of India's November
grant. 1938.
Rs. Ra.
1. Rural water supply .. .. 1,20,000 05,063
2. District Officora’ discretionary grants .. 100,000 75,750
3. Welfare of aboriginal tribes in scheduled districts 40,000 33.528
4. Cheap plan dispensaries in villages 15,000 17.360
+ 14,009 4
§. Experiments in poultry farming .. 10,000 9,068
6. Improved bulls for District Councils 30,000 22,230
7. Farm in Mandla district .. .. 30,000 25,188
8. Additional Debt conciliation Boards 1,00,000 1,00,000
9. Cinemas on lorries for demonstration work 20,000 19,220
10. Purchase of boring plants .. .. .. 15,000 13,045
11. Btorage accommodation for cultivators’ produce .. 20,000 6,708
12. Travelling dispensaries in rural areas .. .. 19,476 11,373

Total .. 5,33,485 4,390,342
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2. Rural water supply.—The scheme contemplates the construction of 211
wells in the 19 districts of the province and the improvement of water supply in
iyatwari areas by the construction of 28 new wells and one tank, repairs to 38
5, 10 tanks and the construction of 1 watcer channel. The expenditure against
this grant is less than that shown in the last report. The reason for the reduction
of Rs. 18,989 is that District Councils to whon: the money is advanced in the first
instance werc required to refund the unspent balanee on works which they have
completed. It was hoped that the entire ¢rant would be utilised by the close of
March 1938, but the local bodies eould not fulfil the eondition in respect of their
contributory share and most of them have applied for further extension of time
till the middle of June 1939, which has beer ganctioned by the Provineial
Government.

3. Discretionary grants.—-As previousiy reported the whole of the expendi-
ture under this head is devoted to the constrnetion of new wells, new tanks, repairs
of old wells and tanks, repair of roads and construction of causeways on village
roads. Such works number 308 in all of which 246 have been completed. The
balance left on the 1st December 1938, on aceount of 62 works which are in pro-
gress, will be expended during the fortheoming hot weather.

4. Grant for the welfare of aboriginal triles.—The schemes sanctioned by the
Provineial Government include travelling dispensaries, construction of new roads
and wells or repairs thereto and a emall contribution to a dispensary in the Chanda
district for the treatment of aborignals suffering from a disease called “ yaws”.
These works are 33 in number. A sum of Rs. 9,000 was allotted for the main-
tenance of two travelling dispensaries [or two years in the Raipur and Mandla
districts. These dispensaries have done useful work. A cheap plan dispensary
at Khamla in the Betul distriet will soon be established. The link road from
Khapa to Lutia in the Chhindwara distriet has now been eompleted. It has
provided a valuable means of access to the Batka-Khapa Jagir, one of the wildest
and most inaceessible regions in the Chhindwara district inhabited by aboriginal
tribes. Of the remaining 29 works, 24 have since been completed. It is hoped
that the balanee of the prant will be expended during the year 1939-40.

5. Cheap plan dispenasries—Out of the first allotment of Rs. 16,000 cheap
plan dispensaries have heen provided for Atnair in the Betual district, Kurkheda,
and Bhamragarh in the Chanda distriet, Mounds in the Nagpur district, Mohta
in the Betul distriet and Bilaigarh in the Raipur district. The first four dispen-
saries have already started working and the construction of buildings at the latter
two places is expected to commence soon.

From the second instalinent of Rs, 14,000 seven additional dispensaries are
proposed to be opened at Sahaspur Lohara in the Drug distriet, Raipur forest
village in the Amraoti district, Lamta jn the Balaghat distriet, Barhi in the
Jubbulpore distriet, Baldi in the Nimar district, Karanjia in the Mandla distriet
and Chicholi in the Betul distriet.

G. Erperiments in poultry farming—Or the Borgaon Farm, suitable poultry
houses, hens, ete., have been provided as alreadv reported in the previouns report,
but owing to the gradual increase in the number of birds the present accommoda-
tion is not enough, and steps are being taken t{o provide additional accommodation
at an estimated cost of Rs. 666,

Birds and eggs produced on this farm are advertise¢ in rural areas through
the agency of the demonstration staff of the Agrieulture Department and also by
exhibiting the birds at fhe ‘ Farmers Day’ demonstrations on Government farms
fairs and exhibitions.

On the Telinkheri Farm the poultry breeding experiments made good pro-
gress during the year under report. The number of birds was 475. During the
Year 22 improved cocks were distributed in the province: Fifty-three hens and
pullets, eight cocks and 799 eggs for hatehing were sold.
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7. Provision of bulls for Districi Council.—In addition to 100 bulls and 19
buffalo bulls mentioned in the last report 63 additional bulls have been distributed
free of eost out of the Government of India grant to Distriet Couneils and other
institutions during the period under report. It is expected that the whole of the
allotment will be spent by the end of the current flnancial year.

8. Opeming of a farm im the Mandla district.—In addition to the buildings
referred to in the last report, the following bulidings are to be constructed during
the current financial year :—

1. Central hall.
2. Overieer's quarters.
3. Implement shed.

The running expenditore of the farm is now being met from provincial
revenues.

An area of 125-44 acres was put under kharif crops. Various types of
kodon, kutki, groundnut, tur, soyabean, til, paddy, etc., were tried.

The rabi cropping includes various types of wheat, gram, linseed and peas
which are at present under trial

A considerable portion of the farm has bheen improved by laying out * bunds ”,
roads, ete. Plots for raising transplanted paddy are also being laid out.

Twelve pure Malvi cows have been obtained to start a breeding herd there.
These will be headed by a bull from Powarkhera (Hoshangabad) farm.

Eight pure Murrah huffalo-cows have also heen purchased for the same pur-
pose at a cost of Rs. 852. It is hoped to spend the balance of the grant during
the ensuing financial year.

9. Debt Conciliation Boards,—QOut of the five, centres, viz., Chhindwara,
Damoh-Hatta, Amraoti-Chandur, Khandwa, and Ramtek-Umrer, at which Debt
Coneiliation Boards were set up with the aid of the Government of India’s grant,
the Amraoti-Chandur centre alone is now working, its expenditure being met from
provincial revenues. The rest have been closed down.

10. Cinema outfit for demonmstration work.—The fitting: and equipment of
both the Cinema Demonstration Lorries have been completed. They are now being
used for demonstration work in the interior of the province. Spare parts worth
about Rs. 200 have been ordered and the available balance of Rs. 580 will be
utilised during 1939-40.

11. Purchase of two well-boring plants—As already stated in the last report
both the units ordered through the Tndian Stores Department have been received.
Bome special tools, ete., are to he ordered during the enrrent year. The remaining
amount is likely to be spent during the next financial year.

12. Storage acrommodation for cultivators’ produce.—The work of cons-
tructing the godowns at Raipur and Bilaspur has been nearly completed and the
one at Drug will be eompleted very shortly. A sum of Rs. 12,000 will be spent
during the current financial year towards the construction of these three godowns.
In all the three places growers’ associations have been organised. As regards the
two godowns to be constructed in the Nagpur distriet, it is hoped to construct ome
at Kohli during the current financial year and materials for the same are being
ordered through the Indian Stores Department. The other godown at Kalamba
will be constructed during 1939-40 and it is hoped to expend the balance by that

_ 18. Travelling dispensaries—Out of the allotment from the second grant
sanctioned by the Government of India, twelve additional travelling dispensaries
have been started during the period nnder report. ' '
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14. General.—From the second grant a sum of Rs. 33,486 was distributed as

Ra.
Cheap plan dispensaries . . .. 14,009
Travelling dispensaries e 19,476

Programmes of works relating to other schemes have been prepared and are under
examination.

NORTH-WEST FRONTIER PROVINCE.
(a) Allotments  Expenditure

from the upto
Government 30th
of India's November

graat. 1938.

» Ra. Ras.
1. Drinking water supply achemes .. . .. 81,401 41,842
2. Inter-village communications . . .. 2,027 350
3. Rural sanitation .. . . . 6,850 ..
4. Village irrigation channels . .- . 16,763 .
b. Villago demonstration plots scheme .. .. 11,015 5,222
6. Fruit cultivation scheme .. .s .e .e 9,268 8,079

7. Discretionary grant including grant for control of hill

torrents in D. 1. Khan .. . e e 86,906 86,906
8. Improvement of village roads . .. . 5,137 5,137
9. Anti-malorial Measures .. .. .. .. 15,000 15,000
10. Markoting facilities for local industries ‘e . 2,106 »(b) 2,106
11. Bara irrigation .. .. .. .. .. 4,264 | 4,264
12, Industrial shops e e e . 7,500 7,600
13. Manufacture of Shora Bone Meal .. . .. 18,075 18,076
14. Unallotted roserave . . .. . 33,888 ..
3,00,000 1,92,481

(a) The details diffor from those given in the last report and are based on the latest in”
formation. Tho allotmont of Ra. 10,000 shown in the last report for the opening of achool farms
has been withdrawn and credited to the Reserve.

(6) No exponditure will be incurred from the second grant under the heads shown against
item Nos. 7—13.

2. Drinking water supplies—During the period under report thirty-three
water supply schemes were sanctioned. Proposals from the districts were
received very late and the expenditure upto the 30th November 1938 is
therefore small. Every effort is being made to complete the schemes before the
elose of 1938-39.

The automatic water-diviner and boring plant which was purchased in
1937-38 to carry out a sub-soil survey has not given satisfaetory results in the
Dera Ismail Khan district owing to the sub-soil water being saline. It is being
now tried in the Bannu distriet. -

3. Inter-village communications.—Fourteen schemes under this head have been
sanctioned. Expenditure has been small owing to delay in submitting the schemes
by districts. Every effort is being made to complete the schemes before the close
of 1938-39, o

4. Rural samitation.—The sum of Rs. 6,850 for rural sanitation schemes has
been sanctioned for the construction of pucca drains and metalling of kacha streets
in Peshawar and Kohat distriets.
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5. Village irrigation chammels—Nine schemes under this head have been
sanctioned during the period. Thoupwditweu&ntbomrlmher 1938 is
nil, as sanction has only recently been accorded. 'orts will be made to complete
the schemes before the close of the eurrent financial year.

6. Villags demonstration plot schemes.—Village demonstration plot schemes
were started in March 1038 and sixteen holdings have been selected at different
places in the province. The plots are being supervised by Kamdars under the
instructions of the Agricultural Assistant appointed for the purpose,

7. Fruit cultivation scheme.—The fruit cultivation scheme was started in
February 1938 in order to assist the eunltivators in combating the diseases of fruit
trees. The work is in progress and the samindars are beginning to appreciate the
services of this orchard-servicing unit, and to adopt the necessary measures them-

ASSAM.
Allotments Expenditure
from the upto
Government 30th
of India's November
grant. 1938,
Ras. Re.
Rural water supply 3,92,326 2,13,000
Village roads 1,70,858 1,04,000
Village sanitation 50,998 30,000
Discretionary grants for public utility 64,015 33,000
Boro irrigation .. 40,000 30,961
Cattle breeding .. 65,000 33,009

7.83,197* 4,682,060

* Includes allotments from Ras. 5,00,000 (second grant) earmarked but not yetallotted by the
Government of India.

2. The Boro irrigation scheme is now complete. Allotments from the
second grant have only been made in some areag and for some of the items of the
scheme. The expenditure actually incurred during the period against the second
grant under water supply, village roads, village sanitation and public utility, in

laces where allotments from the second grant have been made, is reported to total
. 24,923, In many areas the programme for expenditure from the first grant is
being amalgamated with that for the second grant.

3. Progress of schemes—

(a) Rural water supply.—In the non-excluded areas 107 wells and 13 tanks
were constructed and 2 old tanks removated. The contribution of the
took the form of free supply of lands, labour and free ecarriage of ma
Progress was delayed in many cases by one or more of the following caunses—

(1) Delay in the selection of sites.

(2) Lack of expert staff and skilled contraetors.

(8) Early rains.

(4) Attempts to secure cash eontributions, which in the great majority of

eases failed.

(5) Failure of borings.
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The experience with the w wells constructed has, in the Surma Valley at
least, not been encouraging. y in one subdivision (Bouth Sylhet) were they
found so satisfactory that the programme is being pursued. Elsewhere the Pro-
vincial Government are in favour of tube wells rather than tanks, which are
liable to pollution. There are some complaints, however, of tube well water having
an unpleasant taste.

In the excluded areas 13 wells were constructed and some water springs im-
proved. The loecal contribution towards this scheme was mostly in the shape of
free labour supplied by the villagers.

(b) Village roads.—In the non-excluded areas 136 miles of village roads and
a large number of culverts and bridges were constructed. BSome roads and
bridges were also improved or widened. Land for the roads was obtained free.
The maintenance of these roads will provide a problem in the future. The most
important of the road projects, viz., the construction of a road from Jarain to
Dawki in the Khasi and Jaintia Hills, is still in progress, but the portion com-
pleted hag since been taken over by the Distriet Officer for maintenance.

In the excluded areas two and a half miles of village road, ten miles of
bridle path and one bridge were constrneted and steps taken for the protection of
another bridge. The villagers supplied free labour.

(¢) Village sanitation.—The bulk of the money was spent in the construction
of wells, tanks, village roads, bridges and culverts, the reclamation and cleansing
of old tanks, the repairing of existing roads, the construction of drains and in
anti-malarial measures. Land and labour were given free, as also cash con-
tributions in some cases.

(@) Discretionary grants.—In the non-excluded areas, these grants were
mainly used to supplement the allotments for village roads and rural water
supply. Allotments were also made for expenditure on poultry breeding, pur-
chase of books for village circulating libraries, purchase of charkas and Jacquard
machines, construction of irrigation channels, excavation and improvement of
waterways for boats, anti-malarial measures, raising of bunds for helping boro
cultivation, cultivation of jhare grass to stop spread of water hyacinth, duck
rearing, and for assisting some night schools and a leper colony. Some of the
schemes were assisted by the supply of free land and labour by the villagers and
among the notable sanitary improvements was the introduetion of borehole latrines
in a riumber of villages.

In the excluded areas the most important work taken up was the construction
of a new building at Aijal in the Lushai Hills for the manufacture of rugs by the
Lushais, which the Superintendent considers will materially raise the economic
eondition of the people. The work is in progress. The principle of local con-
tribution and the condition that the amount spent by the District Officer at his
diseretion should not exceed ten per cent. of the allotment for the distriet were
waived in this case by the Government of [ndia in view of the peculiar conditione
of the district. Money has also been spent on village roads and water supply and
the opening of channels to irrigate terraces for wet rice cultivation in the North
Cachar Hills, where it is most desirable to encourage the system in preference to
shifting cultivation.

(e) Boro srrigation.—The amount shown under this head was spent in
paying off the balance of the price of the pumping sets purchased during the
preceding period (1st July 1936 to 30th November 1937) and in purchasing spare

arts for the old machines. A balance of Rs. 38-0-9 only has been surrendered

y the Director of Agriculture which with the permission of the Central Govern-
ment may be diverted to other schemes. The Department had 24 pumping sets—
20 purchased with funds from the Government of India’s grant during the previous
Jears and 4 purchased with funds provided by the Government of Assam. Of
these, 3 were out of order, 1 was hired out to a private individual, 5 were kept 88
Teserve against emergenoy, and 15 were actually employed in earrying out



140 LEGISLATIVE ASSEMBLY. [30rE Ava. 1999.

dmmhhmot&ncﬂﬁmotbmmmmm The
15 pumping sets were distributed as shown below :—

Goalpars distriot 3
Nowgong distriot 3
Sylhet district .. ']

15

With the help of these 15 machines about 22,000 maunds of boro paddy were
harvested from about 3,000 bighas (about 1,000 acres) of land, compared with
about 20,000 maunds of paddy obtained by means of 17 pumps from sbhout 4,000
bighas in the preceding year. The Director of Agriculiure regards the result as
a satisfactory improvement in respect of the area actnally cultivated and of the
outturn. Three individuals were encouraged by the suceeis of the experiment to
purchase pumps for themselves through the Provincial Government.

Cattle breeding.—On the basis of an original programme to supply 168 bulls,
96 bulls were distributed in groups during the year to different districts, with
maintenance allowances not exceeding Rs. 5 per mensem. In some cases no main-
tenanee allowances were needed. Among the bulls purchased in the previous
3 died and 2 having been discarded as unsuitable were sold in auction. T
into account 52 bulls previously issued 148 were in service on 1st December 1938,
and a total of 4,451 eows have heen served. This work is muech appreciated and
there has been a demand for bulls from all parts of the province. The number of
bulls ultimately to be supplied ha= therefore been raised to 208. Thirteen stockmen
were employed to supervise the groups. The total expenditure on this head has
been Rs. 18,098-13-9 to date.

A sum of Rs. 15,000 paid to the Livestock Improvement Association of Assam
is included in the expenditure of Rs. 28,099, This sum has been distributed to
the subdivisional branches of the Association by the Provincial Executive Com-
mittee for the purchase and maintenance of bulls and for holding Cattle Shows.
The work of organisation has been an uphill task, hut has been gaining strength
by experience.

4. General remarks—

(a) Local contributions.—It has generally been found difficult to persuade the

rs to contribute in cash. Consequently schemes for the opening of ring

wells and tube wells have only proceeded with great difficulty and much delay.

On the other hand there has been a great deal of lahour given free particularly for

work on roads, which aceording to the estimation of the local officers in many eases

compares favourably with the Government’s grant and in some cases far exoeeds it.

In the absence of a complete departmental ageney to supervise and check the work

it is naturally difficult to assess accurately the value of such free labour, and in
respect of the first grant some District Officers have not attempted to do so.

(b) Maintenance.—In one or two cases Loeal Boards have represented either
that the works carried out are not up to such standards as would justify their
maintenance from the Loeal Funds, or that they have not the means to provide
maintenance for works for which they were not responsible. In general, indeed,
the poverty of most loeal hodies in Assam in likely to make this question of main-
tenance an important and diffienlt one.

(¢) Imspection—The Divisional Commissioners have furnished very full
reports on the works carried out to the Provineial Government, which show
inter 3lia the loeal econtributions, as estimated, and the dates and agen
inspeetions. Thebommgationmdutﬂabrudmnhmhwe alsooiodn
gﬁemnmﬂy watched by officers of the Agriculture Doptrt‘ment and by thb Distriet
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ORIBSA.
Allotments  Expeaditure
from the wp Lo
Govornment  30th
of India’s Novomler
grant, 1938.
Ras. Ra.
1. Village communication . .e 1,27,616 1,14,800
2. Rural water supply .. . .. 1,609,685 1,32,768
3. Village uplift .. .. .. 2,300 2,058
4. Village welfare schems . .. 10,000 4,063
5. Cattle breeding . .. .- 10,000 10,000

3,09,500 263,860

2. The allotments for Village communication and Water supply reported
last year had to be redistributed aceording to the requirements of certain
localities. The progress of the schemes is explained in the following paragraphs.

3. In Cuttack district, out of 454 communication projects 324 have been
completed, 46 cancelled and 84 are in progress, and out of 591 water supply pro-
jeots, 303 have been completed, 77 cancelled, 81 are in progress and 30 have not
yet been taken up. The Collector reports that the progress of work is usually
slow owing to the reluctance of the villagers to bear their share of the eost either
in the shape of labour or otherwise.

4.. In Balasore, out of 139 projects for communications, the Collector reports
that 71 schemes have been completed, 42 are in progress, 11 have not yet been
taken up and 15 were abandoned owing to practical dificulties and lack of village
co-operation.

Out of 283 schemes for water supply 191 have been completed, 31 are in
progress, 43 have not yet been taken up and 18 abandoned, the villagers having

taken no interest in them.

5. In Puri, out of 94 communications and 181 water supply projects sane-
tioned, 78 and 158 projects respectively have been completed and the remain-
ing are in progress.

6. In Sambalpur, out of 286 projects for village communication and 250
for rural water supply 259 and 229 projects respectively have so far been com-
pleted and the remaining 27 and 21 projects are expected to be completed before
the close of the year. The Deputy Commissioner reports that good communiea-
tions have resulted in greater mobility in rural areas and agriculturists are able
to select the market where they can sell their articles at the most favourable
terms instead of disposing of them in their village at whatever price they will
fetech. The execution of water supply projects has been of immense help to the
villagers. They have relieved the villagers of their anxiety during times of
searcity of water and have to a great extent diminished n the danger from
epidemic diseases.

7. In Ganjam, 2 communication, 32 water supply and 7 village uplift
schemes have been completed and only 2 water supply schemes are pending eom-
pletion.

8. In Koraput, 21 well projects and 9 roads have been completed. The Col-
lector reports that the inhabitants of the district are lazy and conservative in
their habits and show little active desire to improve their material condition. This
is_not surprising as the majority of the population belong to the aboriginal
tribes. It is, however, hoped that the successful completion of the works will
encourage villagers to come forward for grants and show a spirit of co-opera-
tion, though it is very likely that in this distriet it can only be a slow and
gradual process. .
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9. No provision has been made so far for the future maintenance of the
works exeouted from this grant. The question is under examination,

10. The nI.IA&s welfare scheme which is being worked at Derserdeuli in the
distriet of Cuttack and to which a sum of Rs. 10,000 has been allotted records a
history of gradual progress and is active in 4 villages adjacent to the centre.
The staff employed consists of one welfare officer, one guide and one kamdar.
A Dai (nurse) has been trained in the Cuttack General Hospital and is also work-
ing in the village welfare centre. The general feutures of the work done at the
centre are indicated below : —

(i) Public Health and sanitation.—General lectures on 'Ipomonal hygiene and
village sanitation were given in each of the four villages. The nutritive value of
different diets was explained to the villagers. Easing in open places was dis-
couraged and trenched latrines were introduced. Clearance of village roads onee
a week was organised. Roads measuring 220 yards in'length were repaired and
new roads measuring 500 yards were constructed. 3 tanks were cleared and one
tank was exeavated. 37 persons were vaecinated against small-pox.

(ii) Literacy.—Reading of newspapers and delivery of lectures on welfare
topies were continued on two days every week. Three night schools for adults and
one school for girls were started. A school house was also constructed. The
school for girls had subsequently to be closed owing to fall in attendance.

(iii) Cottage imdustry.—Ericulture and spinning of eri yarn were continued
by six persons. Spinning by spinning wheels was demonstrated. Instructions on
cotton spinning were given to seven persons. Three cowherd boys were induced
to spin through takli. A spinning competition was organised and 25 persons took
part in it. The villagers produced 65 dhoty pieces, 14 saris, 10 lungis and 38 yards
of mosquito curtain which were all purchased by the local people.

(iv) Agriculture—The Department of Agriculture supplied seeds free of
cost for demonstration to work out the agricultural programme. People were
encouraged to grow vegetables and fruits in their bari-lands. Local fruit trees
were utilised for graft-making. Four compost pits were made in Derserdeuli.

(v) Improvement of cattle—Three cultivators were induced to ecultivate
Napier's fodder and Guinea grass on small plots. Cuttings were supplied free.
20 cows were served by the bull of the Utkal Gomangal Samiti, and 4 calves have
been horn—one male and 3 female. The calves show distinct signs of improvement.

(vi) Village amenities.—Poran-path was continued. 4 magic lantern lectures
were given. Some games were arranged. The students of the adult schools
arranged a picnie. g[‘wo melas were organised by the villagers.

(vii) Disputes—A panchayat of 5 members was formed in each of the four
villages. A central panchayat was also formed which includes the local zamindars
and the welfare officers besides prominent men of the villages. This central
panchayat arhitrated a long standing dispute among the villagers of Derserdeuli.
Ten other village disputes, both civil and eriminal, were also snecessfully settied
by the central panchayat.

11. The foregoing is a somewhat bare aecount of the work done during the year.
On the whole greater attention has been paid to the improvement of the sources
of water supply than to communications. In the nature t_)f things wqu of this
nature, which depends mainly on the co-operation of the villagers for its success,
is bound to be an uphill task. Apathy, ignorance, caste prejndice as reflected in
disinelination to do any manual labour, and the lack of mntual trust among the
rural population have to be overcome. When these factors are taken into eon-
sderation there is every reason to think that the scheme has on the whole been
worked successfully and has been appreciated by the masses in the country-side ¢
and on the assumption that fresh grants will be forthcoming from the Centtal
Government, the Provineial Government look forward with eonfidence, to another
year of useful activity,
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SIND.
Allotments Expenditure
from the upto
Government 30th
of India’s November
grant. 1938,
Rs. Rs.
1. Agricltural schemes .. e 35,000 30,393
2. Industrial sachemes - . 21,600 9,917
3. Discretionary grants .. .. 81,400 51,780
1,38,000 92,100

2. Before deseribing the progress made during the period under report, it is
necessary to point out that the whole aspect of the work of rural reconstruction in
this province has been changed since the appointment of the Special Officer for
Rural Reeonstruction. The main features of the new programmes are as
follows :—

(a) While work of a general nature, especially that undertaken by the
Agricultural and Industries Departments and general schemes of
water-supply and sanitation, is undertaken thronghout the districts,
a small area has been selected for intensive development in each
district.

(b) A District Improvement Committee has been set up in each district and
Village Committees formed in the villages selected for intensive
improvement.

(¢) The work done from the Government of India’s grant and that done
from the grants now provided by the Government of Bind is now. in
accordance with a single definite programme, although expenditure
from the Government of India’s grants is confined to definite heads.

3. Agricultural and Industrial schemes—

(i) Agricultural schemes.—The 18 seed and implement depots mentioned in
the previous report continued to function. They sold about 11,804 maunds of pure
seed of improved varieties of cotton, rice, juwar, bajri and oil seeds and 39
improved agricultural implements and they ecomplied with 381 requisitions for the
hire of implements. A new feature of the work was that the depot kamgars were
gent into the villages to demonstrate the working of improved types of ploughs,
and improved methods of cultivation. It is hoped to increase the number of
depots to 33 in the future.

(ii) Industrial schemes.—The work of cottage industries was during the period
under report practically confined to demonstrations in soap making and rope-
making. In the latter case the Demonstrator has continued to work in Bukiur,
but it is proposed shortly to send him to the talukas of the Upper Sind frontier.

4. Discretionary grants—The expenditure from the Government of India's
grant under this head is confined to improvement of water-supply, sanitation and
bygiene. New features during the period under report were—

(i) The provision of a considerable number of tube wells in Thar Parkar
and Hyderabad districts, and in the areas selested for intensive
improvement.

(ii) Construction of bathing ghats.

(iii) Bupply of cess-pool carts.

(iv) Bupply of village medicine chests.

(v) Improving and deepening of tanks. g
(vi) Encouragement to the junior Red Cross movement.
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The touring medical officer has continned to do good work in the Upper Sind
fromtier distriet.

5. General remarks.—The progress made since the a tment of the
Honorary Officer for Rural Reconstruction has been very recr l::i: substantial and
in the areas selected for intensive development there is already a mew spirit in the

! . A Publicity Officer has also been appointed and he has been furnished
with material for cinema and magie-lantern shows. The Provincial Government
intend further to provide a substantial amount for rural improvement in the budget
for the fortheoming financial year.

DELHI.
Allotments Expenditure
from the u
Government
of Indla's November
grant. 1938,
Ra. Ra.
1. Improvement of water supply .. 70,500 43,568
II. Communications - 12,500 12,074
III. Reserve .. .. 17,000 10,691
Total 1,00,000 68,331

2. (I) Improvement of water mupply.—The commitments mentioned in the
report for the period ending the 31st December 1937 have been met. In addition
repairs are in progress to 34 depressed class wells in three sails and in one village
of a fourth sasl. Two tube wells and a test bore are also being made. The esti-
mated cost of these new works, which have not yet been paid for, is Ra. 9,368.

The liabilities under this head are thus—

Ra.
For works completed (all paid for) .. . 43,566
For works in progress .. . . .. . 9,368

52,034

To this may be added about Rs. 17,000 for further works sanctioned and to
be completed within a few weeks so that the expenditure incurred or now foreseen
is Rs, 70,000 roundly.

IL. Roads and communications.—The works ecompleted in addition to those
already reported are improvements to the Nangloi-Magholpur road at a cost of
Rs. 1,003-1-3, and to short stretches of unmetalled roads at Khera Khurd and Neb
Serai at a cost of Rs. 125, The villagers contributed half the total expenditure
upon the latter work. The total expenditure under this head thus amounts to just
over Rs. 12,000 against the allotment of Rs. 12,600. _

III. Deputy Commissioner’s reserve—The expenditure under this head is
largely indistinguishable from that under head II and the item of Ra. 1,003 referred
to under Head IT has in fact been transferred from Head III since the last report
was submitted. The works eompleted are enlverts at Katwaria Serai and Silampur
st a cost of Ra. 7,951, The works in progress are the construetion of an Irrigation
bund at Mebpalpur, the digging of pends at Puth Khurd and Bawana and the
metalling of approaches to Khera Khurd cana] bridge. The estimated eost of
these works is Re, 6,100.
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The liabilities under this head are therefore as follows :—

Ra.
For works com pleted 10,602
For works in progrees .. .. .. .. .. 5,060
For works sanctioned but not yet begun (Khoru Khurd canal bridge
approaches) .. . ‘e . . .. 150
Total 16,793

3. Summary.—Including actual disbursements, payments due to contractors,
and all sanctioned items, the d;;rrogresa of expenditure against the sanctioned allot-
ment of Rs. 1,00,000 is as under :—

I. Improvement of water supply .. . 69,034
1I. Roads and communications .. . 12,074
II1. Deputy Commissioner's reserve . - 16,792

Total 98,800

The small balance is reserved for the present for emergent cases.

In almost all works under Head I, villagers have been made to contribute
either in labour, cash or kind during the year under report. Due to the famine
conditions prevailing this year, cash contributions have been made only in a few
cases. Under Heads II and III contributions have been made in the shape of
labour.

Al

AJMER-MERWARA,
Allotments Expenditure
from the ;S:E
Government
of India's November

grant. 1038,
Ra. Ra.

(1) Tmprovement of village roads and construction of
small bridges and culverts .. . - 23,250 27,200

(2) Pro nda for improvement of culture and
my conditions . Lo .. .. 22,750 19,160
(3) Improvement of live stock .. . . 1,000 1,588
(4) Discretionary grant .. 8,000 8,000
Total 50,000 50,952

The excess expenditure, vis., Rs, 952 is debitable to the second grant of Re. 50,000

2. Improvement of wilage roads and comsirustion of small bridges and cul-
verts—Further improvements and repairs were carried out on the Bhinai Kekri
road, the Beawar Jalia Kotra road and the Srinagar Kanpura road which were
originally selested. The works on the latter two roads afforded relief to villagers
in tl:ll:a areas where distress is prevalent due to the failare of the erops.

160LAD x
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3. Propaganda for improvement of ogriculture and samitory oconditions.—
Three agricultural assistants aided by eight agricultural demonstrators, toured the
villages and did propaganda and demonstration work. Practical demonstrations
were given of cleaning village streets, providil:i drainage, and fllling pits and
depreesions. Quinine was distributed during the malaria season. plan of
agricultural operations included experiments in the following erops :—

Wheat, barley, oats, gram, linseed, sugarcane, tobacco, lucerne, mangold
barseem, cotton, groundnut, maize, bajra, jawar, early arhar nm{
soya beans.

Trials were carried out in the cultivators’ own flelds in selected villagea and
us a result of these experiments some of the «cultivators have now adopted
improved seeds, notably Punjab C. 591 wheat, giant Jamnagar bajra, and Co. 290
sugareane.

The Sindwahi gur boiling furnace was demonstrated at*7 places,

Demonstrations were also given of :—

(1) the manufacture of rain watered compost ;

(2) the preparation of bone char manure ;

(3) silage making ;

(4) the use of green manure ;

(5) the use of cover crops ;

(6) line sowing of cotton ;

(7) drying of cotton seed to eradicate the pink bollworm ;

(8) interculture of cotton by the Indore ridger ;

(9) control.of juar smut by the treatment of seed with copper sulphate
solution ;

(10) control of the Katra insect and white ant by the application of poironed
bran ;

(11) destruction of fleld rats by poison ;

(12) clarifieation of cane juice by the activated earbon process ; and

(13) the use of improved implements such as the monsoon plough Kans
plough and seed drill.

The season was unfortunately unfavourable to agricultural experiments owing to
the severe shortage of rain.

Agricutural demonstrations and exhibitions of improved seeds were organised
on the oceasions of the Teja fair at Kekri and Beawar and the Pushkar fair.
Cinematograph shows of agricultural films were also provided.

Five Indore ridgers were sold during the year under report.

Instruetions on the following subjects were given to villagers by the Agri-
cultural Assistants :—

Care and improvement of live & fruit and vegetable farming, rural sani-
tation, education, co-operation and social reform.

. Free supply of medicines was made to villagers in the more unhealthy tracts
by school teachers, in whose charge 100 medicine chests, purchased through the
Public Health Department, United Provinces were placed. This system proved a
suecess. . . . .

4, Improvement. of live stock.—Of the 4 bulls of the Tharparkar and. Hariana
breeds meintsined for breeding purposes, one died. 2 bulls are still immature.
The remaining bull .covered 33 cows during the year.
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5. Discretionary grant.—The grant of Ra. 3,000 was allotted for the following
purposes :— o
(1) Construction of a causeway across the nullah in mile 4 of the Beawar
Jalia Kotra road—Rs, 2,000,
(2) Propaganda for hetter living in rural areas—Rs. 1,000.
The work of constructing the causeway has been completed.

Two Sub-Inspectors were engaged on Rs. 40 each per mensem with effect from
the 1st September 1937 for condueting propaganda on better living. During the
period under report, these Sub-Inspectors opened thirteen societies in the district,
and did propaganda work as a result of which the villagers began to abandon their
more wasteful habits and eurtailed expenses on funcrals and on social festivities.

COORG.
Allotments Expenditure

from the u
Government S&'ﬁ
of India's November

grant. 1938.

Ra. Res.

(1) Discrotionary grant .. 17,346 11,439
52,5685 33,126

(2) Water supply achemes

(3) Rural sanitation - Angers 3,000 1,333
(4) Cattle broading 1,740 982
{6) Veterinary shod 1,260 1,100
(8) Beo-keeping . 3,000 3,000
(7 Village corumunication 4,269 1,134

Tutal 83,200 52,114

2. Discretionary grant.—The grant was utilised for sinking four wells for
drinking water in places where the need for it was keenly felt, restoring a tank,
repairing two channels, constructing a dam across a stream for the purpose of
irrigation, putting up a spar-bridge and for clearing noxious weeds such as lantana,
Silage pits were opened in important centres and the method of preserving
succalent fodder for cattle was demonstrated to the public. The results in all
these cases are satisfactory. '

8. Water supply schemes.—During the year under report twelve tanks were
regtored, two channels were excavated, an anicut was constructed and twelve
wells were sunk, and all these works are in good condition. They have been
accomplished to the best of advantage of the rural population and the results
achieved can be said to be satisfactory.

4. Rural sawmstation.—In all 280 bore-hole latrines were constructed and the
people were advised to have bore-hole latrines wherever necessary, as a result of
which, the sanitary condition of some of the rural areas has. improved eon-
siderably. _ o

5. Cattle-breeding.—Five bulls, two Gir and four Murrab buffaro bull calves
were bought during the year for distribution to various oo-operative ecredit
societies, and to cattle owners with a view to improve eattle breeding ip important

8. Veterinary sheds—The construction of two suitable sheds for housing
breeding bulls was completed at a cost of Rs, 1,100’ _ _

7. Bes-Leeping.—A sum of Rs. B,000 was spent towards the purchase of neces-
sary machinery for extracting honey from box-hives. Bee-keeping is taken up
as a subsidiary industry in a large scale throughout the provinee, S

8. Village communications—Two village roads were opened, . and three
NP:lmd and ‘were made fit for vehicular traffic. The condition of these roads is
good.

L169L.AD x2
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The Honourable Bir Jeremy Raisman (Finance Member) : Sir, I
lay on the table.*

(1) Central Government Appropriation Accounts of the Defence
Services for the year 1937-38.

(2) Central Government Audit Report—Defence Services 1939
(including report on the Appropriation Accounts of the
Defence Services for 1937-38).

(3) Commercial Appendix to the Appropristion Accounts of the
Defence Serviees for the year 1937-38 and the Audit Report
thereon.

(4) Appropriation Accounts of Railways in India for 1987-38 ;
Part I—Review and Part II—Detailed Appropriation
Accounts,

(5) Railway Audit Report 1939.

(6) Capital Statements, Balance Sheets and Profit and Loss
Accounts of Railways in India including the Balance Sheet
and the Profit and Loss Account of the Tatanagar Work-
shops.

(7) Balance Sheets of Railway C(ollieries and Statements of all in
costs of coal for 1937-38.

(8) Central Government Finance Accounts 1937-38 and the Audit
Report 1939.

THE INDIAN RAILWAYS (AMENDMENT) BILL.
InsErTION OF NEW SecTioNn 42-B.

The Honourable 8ir Andrew Clow (Member for Railways and Com-
munications) : 8ir, I move :

¢ That the Bill further to amend the Indian Railways Act, 1890, for a certain par-
pose (imsertion of new section 42B) be conmtinued.’’

The House will recollect that the Bill, copies of which are in front of
them, was introduced by Sir Sultan Ahmad in July, 1937. The House
adopted a motion for the circulation of the Bill in February, 1938 and the
opinions have all been received. It would have been possible to make a
motion on the further stages of the Bill last Session but I uncerstand
that that Session was somewhat congested and no motion was made. Im)
consequence, this motion for continuance is necessary. We attach some
importance to the Bill and if the House adopts this motion, I propose at
a later date to make a motion for referring it to a Select Committee,

Mr. President (The Honourable Sir Abdur Rahim) : Motion
moved :

‘‘ That the Bill further to amend the Indian Railways Act, 1890, for a eertain pur-
pose (insertion of new section 42B) be continued.’'’

Sir Mubhammad Yamin Khan (Agra Division: Muhammadan
Rural) : The objection, so far as I remember, taken at that time was to the
use of the words ‘‘ Federal Railway Authority '’. The Assembly at that
time discussed this matter at great length. The point was how this
Assembly could be asked to acquiesce in Federation when they have not
given their verdiet to this effect.

*Not ineluded in these debates, but copies have been placed in the Library of the
House—E. of D.
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Now, as regards the words which are used here, viz., ‘‘ the Federal
Railway Authority ', there is no such thing in existence at present and how

can this proposed ‘new section confer any powers at present on that
Authorlty and how can this section, therefore, be enacted ! 1 would like
the Honourable Member to explain that point.

The Honourable Bir Andrew QOlow : That, I submit, is a point that
we might discuss when the Bill comes up. Obviously it would not confer
any powers at present on the Federal Railway Authority because no such
authority is in existence.

) Mr. President (The Honourable Sir Abdur Rahim) : The question
18 :

‘¢ That the Bill further to amend the Indian Railways Act, 1890, for a certain pur-
pose (insertion of new section 42B) be continued.’’

The motion was adopted.

THE INDIAN RUBBER CONTROL (AMENDMENT; BILL.
The Honourable 8ir Muhammad Zafrullah Khan (Law Member) :

8ir, 1 move :

‘‘ That the Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar be added to
tl;; Select Oommittee on the Bill further to amend the Indian Rubber Conmtrol Act,
1934,

Mr. President (The Hounourable Sir Abdur Rahim) : The Chair
does not think this motion is necessary. Sir Nripendra Sircar is succeeded
by the Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar. He
was a Member of this House when the Bill was introduced ?

The Honourable 8ir Muhammad Zafrullah Khan : The Honourable
Dewan Bahadur Sir A. Ramaswami Mudaliar suceceeds me really. Some
doubt on this position was cast and ........

Mr. President (The Honourable Sir Abdur Rahim) : The Chair
follows the latest ruling of Sir Shanmukham Chetty reported in ‘‘ Decisions
from the Chair ', 1931-34, at pages 42 and 43. The Chair does not think
it is necessary for the Honourable Member to make this motion.

THE INDIAN ARBITRATION BILL.
The Honourable 8ir Muhammad Zafrullah Khan (Law Member)

Sir, I introduce the Bill to consolidate and amend the law relating to
Arbitration.

THE INDIAN TEA CESS (AMENDMENT) BILL.

The Honourable Dewan Bahadur Bir A. Ramaswami Mudaliar
(Member for Commerce and Labour) : Sir, I beg to move for leave to
introduce a Bill further to amend the Indian Tea Cess Act, 1903, for a
certain purpose.

. Mr. President (The Honourable Sir Abdur Rahim) : The question
18 :

‘‘ That leave be granted to introduce a Bill further to amend the Indian Tea Cess
Act, 1903, for a certain purpose.’’

’I'he motion was adopted.
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The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar :
Bir, 1 introduce the Bill.

THE MEDICAL DIPLOMAS BILL.

Mr. G & Bozman (Secretary, Departmeut of Education, Health
and Lands) : Sir, I beg to move for leave to introduce a Bill to make the
provision referred to in sub-section (1) of section 120 of the Government
of India Aect, 1935.

Mr. President (The Honourable Sir Abdur Rahim) : The question

is:
‘‘ That leave be granted to introduce a Bill to make the provision referred to in
wb-section (1) of section 120 of the Government of Indis Act, 1935.'’

The motion was adopted.
Mr. G. 8. Boxman : Sir, I introduce the Bill.

THE CODE OF CIVIL PROCEDURE (AMENDMENT) BILL.

The Honourable Mr. J. A. Thorne (Home Member) : Sir, I beg to
move for leave to introduce a Bill further to amend the Code of Civil
Procedure, 1908, for a certain purpose

Mr. President (The Honourable Sir Abdur Rahim) : The question
i :

“‘ That leave be granted to introduce a Bill further to amend the Oode of Civil
Procedure, 1908, for a certain purpose.’’

The motion was adopted.

The Honourable Mr. J. A, Thorne : Sir, I introduce the Bill

THE INDIAN CENSUS BILL.

The Honourable Mr. J. A. Thorne (Home Member) : Sir, 1 beg to
move for leave to introduce a Bill to provide for certain matters in con-
nection with the taking of the census.

Mr. President (The Honourable Sir Abdur Rahim) : The question
18 :

‘¢ That leave be granted to introduce a Bill to provide for certain matters in com-
neetion with the taking of the census.’’

The motion was adopted.
The Honourable Mr. J. A. Thorne : Sir, T introduce the Bill,

THE INDIAN SALT (AMENDMENT) BILL.

The Honourable 8ir Jeremy Raisman (Finance Member) : S8ir, I
move for leave to introduce a Bill further to amend the Indian Salt Act,
1882, for certain purposes.

_ Mr. President (The Honourable 8ir Abdur Rahim) : The question
is :

‘¢ That leave be granted to introduce a Bill further to amend the Indian Balt Aot,
1882, for certain purposes.’’

The motion was adopted.

The Honourable Sir Jeremy Raisman : 8ir, T introduce the Bill.



MOTION RE REPORT OF THE PACIFIC LOCOMOTIVE
COMMITTEE.

The Honourable 8ir Andrew Clow (Member for Railways and Com-
munieations) : Sir, I move : ‘
; ‘‘ That the Beport of the Pacific Locomotive Committee be taken into considera-
on.
I need not dwell on the circumstances in which this Committee was
pointed because these will be within the recollection of this House. Just
about a year ago they voted & supplementary grant for the purpose of
defraying the costs of the Committee. The report has been in the hands
of Honourable Members for about two months, and I trust that they have
studied it carefully. The Committee had a difficult and arduous task and
I am sure all Honourable Members will agree with me that they have
brought to it both a wealth of varied experience and very devoted care
and attention. I might mention that they covered 7,000 miles of our
Railways, travelling frequently at speeds at which we would not allow
Members of this House or the public to be carried, and they visited all
our leading broad-gauge workshops. I shall have occasion to recur later
to the value to India of this report. But I might mention that it is not
only to India that I believe it will be found valuable : the British Minister
of Transport, speaking a short time ago, said of this Committee’s work
that ‘* this is a magnificent example of collaboration and on behalf of the
Ministry I welcome all the work that has been done '’. This report will
be studied in other countries also and I believe that it makes a contribu-
tion of lasting value to the problems with which it deals. It puts not
merely laymen like ourselves but those who have made a life-long study
of these matters in possession of new light on this very difficult subject.

Now, the report is & long and complex one and, obviously, I cannot
attempt to deal with more than its broad conclusions in a speech of this
kind. So we have circulated to Honourable Members a pamphlet which
deals with the detailed recommendations and gives a brief indication of
the action which the Railway Board are taking or the action which is
contemplated on each of these recommendations. I do not propose to refer
to these details further in this speech ; but, of course, if any Honourable
Member wishes to raise any point arising out of that pamphlet, I shall do
my best to deal with it in my reply.

If Honourable Members will look at the terms of reference they will
find that they fall into two groups ; the first three deal with the past and
the second three with the future : and I propose to deal with the subject
in that order. So far as the past is concerned, I think four main issues
arise. These relate to, first, the policy of standardization ; secondly, the
choice of the Pacific type of locomotives ; thirdly, the actual design of the
locomotives ; and fourthly, the placing of the orders before the engines
had been fully tried. Of these, the first two need not detain us long. As
regards the policy of standardization, I do not think we need have any
hesitation in coming to the conclusion that it was a wise step. It did
create certain difficulties by transferring responsibility to a considerable
extent from England to India. This increased the difficulties of co-
ordination and references will be found to that point in the Committee's
report. But both from the financial and administrative point of view it

(181 )
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[Sir Audrew Claw.]
wus obviously sound and 1 might add that if we can embark on the con-
struction of broad gauge locomotives in India, the progress made with
standardization will be one factor—an important factor—which has made
that poasible.

As regards the choice of the Pacific type, 1 do not think we need feel
any hesitation in endorsing the Committee’s view that the Standardiza-
tion Committee were justified in adopting that type. They observe :

. ‘‘ The Pacific is the most widely adopted passenger type imn the world, and no
m.tlﬂ'lfn can justly be levelled at its employment in India on appropriate ser-

The advantages of this type have been well exprassed in a quotation
which I take from a leading engineering journal in England. They say :

‘‘ There is no steam locomotive type more popular the world over for the haulage
of express passenger trains than the ¢ Pacific . It has proved itself in servies
many years of experience in all countries, and has rarely been found wanting.

, properly designed and maintained, gives good control on the straight and om
eurves, its small carrying whoels at the back obviate rear overhang, whilst
the use of as wide a fire-box as the gange allows, and its six coupled w provide
sdequate adhesion without excessive axle loads for trains of considerable weight '’.

To this I would merely add that the wide fire-box was of particular
importanee in India in view of the advantage of burning second class coal.
That is one of the main factors which led to the choice of this type.

Coming to the design, the Committee found that as power units the
engines appear to have been justified. Attention has naturally and, quite
rightly, been concentrated on the engines as vehicles and so I venture to
remind the House that the design of engines as power units is of primary
importance. The first duty of a locomotive is to carry a load. I have mo
time to enlarge on that point but would just like to give one illustration. I
am going to take the XC engines which are the heaviest and most
powerful of the three types and which are running, among other places,
between Lahore and Karachi. There the introduction of these engines
has meant that six engines now do what required ten before and that
we have been able to increase the load on the trains from 350 to 540
tons. What does it mean 1 It means that whereas formerly we were
able to accommodate 120 inter class passengers and no third class pas-
scngers at all, we have now accommodation for 80 inter class passen-
gers and 483 third class passengers and we carry an Indian Dining Car
as well. Tt has also meant that the fuel per ton mile has been cut by
25 per cent. and that the estimated saving annually from these engines
in that area alone is 5} lakhs of rupees. They have also enabled the
8ind Express which carries a large number of third class passengers to
be runr more or less to the same timings as the Mail. I may remind the
House that these engines since their introduction have run 25 million
miles and have never had an aceident.

As vehicles, however, the Committee find that the original design
was defective. 1 think on this point. I had better quote the most rele-
vant passage of the report in full. What they say is this :

‘‘ The engines were, therefore, not suitable as vehicles for high speed operation '’,
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and, after referring to the hitherto bafling fact of the differing perform-
ances of these engines in different areas and in different times, they go
on as follows :

‘4 The engines were what might be termed border line cases. The degree of side con-
trol provided was not of such a value that all the engines hunted all the time. Its value
wua such that if the bogie and engine generally were maintained in good order, and if
the track was rigid and in good line and level, an engine might run satisfactorily for
long periods. On the other bund, because of the border line nature of the engincs as
d , they were extraordinarily semsitive to track irregularities ; although track
might appear satisfactory when examined in the usual way, it may, when the load is
applied, provide differemces in gauge and level sufficient to initiate hunting as was
proved by experiment on the Bombay, Baroda and Central India Railway ’’.

The truth is that there was insufficient appreciation of one fact on
which the Committee lay great stress, and that is the inter-dependence
of the locomotive and the track. What they say is this :

‘! The most important consideration in the investigation of the ormance of a
locomotive as a vehicle, and of the track upon which it runs, is that they are in offect
two parts of the same machine '’

It is this fact, as the Committee observe in the paragraph I have
omitted, that explains the puzzling differences between the perform-
ances of these engines in different parts of India. All our recent
research—and we know now a great deal more about hunting than
we did a year ago—goes to show that dangerous hunting is initiated
by some defect or some weakness in the track. That need not be a
defect which is capable of being seen by ordinary inspection. We have
now secured records which show very accurately the forces exercised
by the flanges of the wheels on the rails. And these show that if an
engine is run a number of times over the same stretch, high flange
forces are set up at the same spot in each case and that you can remove
that danger from high flange forces and oscillation by attending to the
track at the appropriate point. :

Now, it is rather important that we should be clear as to the results
that flowed from the defective design. 1 mention this because 1 read
in one journmal the suggestion that the designers were responsible for
the Bihta accident. That, of course, is quite frankly nonsense if not
something worse than that, and that is an attempt to create prejudice.
Sir John Thom’s report made it clear that the Bihta accident would not
have occurred had the speed limits then in force been strictly observed.
What he said was :

‘! There is nothing in the evidemee to justify the conclusion that the track at
the site of the accident would have been distorted by an engine runming steadily or
by an XB engine running at 45 miles per hour or under '’.

What, then, are the results that can be fairly attributed to this
weakness in the design ! In the first place, a great
deal of trouble in the shops and sheds, both on
repairs and on the very numerous alterations that were carried out.
In the second place, a good deal of extra labour on the track. In the
third place, in some areas traffic difficulties owing to the speed restrie-
tion. In the fourth place, a very large amount of experiment and
research which was culminated in the report now before the House.
Although all these effects—and I have dealt only with the unfortunate
effects of the design and not with the fortunate effects—can be attri-
buted to a design which we now realize to be defective, I do not feel

12 Noon.
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myself that we can attribute any negligence to the designers in this
respect. Granted the choice of the Pacific Engine, and that, as the
Committee observe was justified, there is no evidence that they did mot
bring all the skill and experience that were available to their task.
The designs were based on the best prineiples of Pacific design elsewhere.
The bogies, where we now sec the main defect to have lain, were copied
from a well-tried standard design. When dcfects began to appear, an
untiring series of experiments were tried, and an immense number of
alterations were made. Actually the first change that was made, a
change that was carried out on all the engines was a change in the
direction of the main recommendation made by the Committee. But,
unfortunately, its effect appears to have been masked by other altera-
tions which were introduced and it would seem now that the process
was not carried nearly far enough. I am referring to the strengthening
of the control springs of the bogie in the front. At that time it was not
possible to measure accurately the effect of any alteration to be intro-
duced. That has only been made possible by recent invention.
Throughout I cannot find any reason for believing that the Railway Board
and those subordinate to them did not keep fully abreast of the growth of
the practice and theory on this subject. Indeed the Report itself indi-
cates that they have made themselves a valuable contribution to inter-
national thought on the subject. In fact those who were responsible
for the design cannot in my view be blamed for applying knowledge
which they did not possess and which no one else possessed at that
period.

Now, I come to the question of the purchase of engines. I think
this raises two issues which can best be discussed separately. The first
is the purchase of a large number of engines before any trial was made
in this country. The second is the ‘‘ continued purchase '’, that is the
purchase of certain engines after some had been running for some time.
I am going to deal with the second question first because it is a minor
issue ir my view and I shall come back later to the question of purchase
without trial. Actually all the XCs were purchased before any trial so
that the second issue of continued purchase relates only to XAs and
the XBs. In the case of XAs, 27 were ordered after the first batch had
been working for six months and duringz that period there have been uo
complaints whatever. A further 21 were ordered seven months after
that when there had been some experience of unsatisfactory running.
But as the Committee point out, just after that decision nrders were sent
home to suspend work on the batch then under construction in respect of
both the bogie castings and the hind trucks. Further experiments were
continued and further alterations were made and when it was believed
that a satisfactory solution has been found an order was given to go
ahead.

The case of the XBs is very similar. 27 were ordered after the
first batch had worked for a few months and during that time in the
case of these locomotives again there had been no complaints. A fur-
ther batch of 16 were ordered for two Railways, after the first batch
then in service for a little over a year, that is ten engines for the East
Indian Railway and gix for the Madras and Southern Mahratta. During
that year there had been trouble on oné of these Railways—the East Indian



REPORT OF THE PACIFIC LOCOMOTIVE COMMITTEE. 156

Ruilway—and elsewhere and there had been a derailment at Talanduo.
Ouriously enough in that derailment the Railway officers were disposed to
blame the engine, while the SBenior Government Inspector found difficulty
in accounting for the distortion of the track. But the information in the
possession of the Board just before the contract was placed wus that
the troubles on the East Indian Railway had been cured by the altera-
tions introduced after experiment and that the engines had been res-
tored to mail traffic. On the only other railway for which they were
being ordered, the Madras and Southern Mahratta, the engines had
also been running satisfactorily.

There were, however, two locomotives orderd later after the engines
could be regarded as fully tried out and these two were ordered in 1934 for
the Madras and SBouthern Mahratta Railway. The Railway asked for
them speeially and, as I said earlier, they have given constant satisfac-
tion on that railway, although they were running at one time up to
speeds of 70 miles an hour. Apart from this last order of two locomotives
in respect of which I do not think any one can question its reasonable-
naess, no order was placed for any of the three types after 1930. And
I do not feel myself that in 1930 those responsible had any reason to
teel that the troubles which had been experienced, and they were then
few, were anything more than what engineers call the teething troubles.
For these, they believed that if a solution had not already virtually been
found, there was no reason for thinking at that date they were up
against serious difficulty.

I might, however, add, that the period which engineers seem to
regard as adequate for trials is about two years. At least that is the
period mentioned in the Committee's report, in paragraph 185 ; so that
it would be hardly unfair to say that all the engines, except those two
ordered in 1934, were ordered without trial or without full trial ; and
that is obviously the point at which the Railway Board are most open
to criticism. Now, sir, the House will find reasons for the step—and it
was a change of policy, it was a departure from the policy previously
followed and from the policy they are following now-—the reasons for
that step are given in paragraph 185 of the Report. To put them very
briefly, the reasons were first, the desirability of introducing Indian
standard types, secondly, the immense importance, in view of the coal
resources of India and the phenomenal rise in coal prices  which had
taken place, of securing the right type of coal for the Pacific type en-
gines, and, thirdly, the deterioration in the locomotive position as a
result of the war and the post-war period, which necessitated the pur-
chase of a large amount of new engines. I would remind the House
that we expect a locomotive to last for 40 years so that the purchase
of an obsolete type means that you are landed with obsolete engines
for more than a generation. Moreover, I think it is worth pointing out
that if any extensive trial was to be given to the engines, it would have
heen necessary to order a considerable number., The Committee point
out that one administration observed that they would require a com-
plete link for the trial of the engines. In the light of what we now
know. it is quite clear that trials of that type on one or two railways
would not have been adequate. The XBs might have been well tried on
one or two railways and given entirely satisfactory runxing, but they
might prove unsatisfactory elsewhere. After summarising the reasons
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thag I Lave given so briefly, the Commuittee’s concluding observations
which I propose to read to the House in full are as follows :

‘* Such then are the reasons given us for the Boand’s change of policy, and
while we cannot say that they had no juatification, we feel that in view of the warni
conveyed by the Consulting Engineers, the wiser course would certainly have been 1o
bave continued purchasing a further number of the well tried B. E. B. A. type engines

(suitably modernised as necessary), pending thorough trial of the new Pacifis
classos. In our view, the Board’s action in this matter was regrettable ; but in mai
this eriticism, it should be recognised that had the trials and alterations been eond

on mno more searching lines than those carried out after the first X class Pacifics were
dslivered, it seems unlikely that the policy of trial before purchase would have
assured immuonity from the troubles which followed. Its principal effect would

have been that a smaller total number of Pacific engines might be running at the
present time. While therefore it appears that the ﬁud laid thomselves to

eriticism for abandoning their declared policy it can hardly be said in view ml.u
we now kmow to be the state of know at that time, that adherence to their

u.‘:’;-y vlﬁnld have materially altered the conditions of operation which have led to this
In their view then, there was an error of judgment but they do not
belicve that the policy of trial before purchase would have made any
material alteration in operating conditions. It would have resulted
in the purchase of fewer Pacific engines and the purchase of more of
the B.ES.A. engines. The gains and losses that result from that
decision obviously depend on our estimate of the future, and to the
future I now turn.

That brings us to the most important but, unfortunately, the most
difficult part of the report. There are really two difficulties involv-
ed. In the first place, the subject is a highly technical one and
though I have studied it with care and have had the advantage of exeel-
lent tutors in the Railway Board, I cannot eclaim to have mastered
all the details. In the second plage, there is always a danger in trying
to explain a highly technical matter briefly in non-technical language.
The border-line betweep simplification and misleading statements is
dangerously narrow. Mut obviously, I cannot pass over this which is
the fundamental part of the report and I must, therefore, do my best
to explain the foundation and purpose of the leading recommendations.
These will be found in Appendix I of the report and in this pamphlet.
And they are based on Chapter 1II which is in a sense the heart of the
report. 1 am not competent to criticise that very difficult and very
interesting chapter but might cite the view of a leading engineering
journal in England which reprinted the whole chapter and observed :

‘“It is in our view the best essay of a purely practical kind on the locomotive
that has ever been written ’’.

So far as I can judge. experience is likely to bear out the soundness
of the conclusions of that chapter.

Now, the main problem, if I may state it with a hazardous sim-
plicity, is this. The Paecific locomotive has in the ecentre six driving
wheels known as the coupled wheels because they are coupled to-
gether, and on these the main weight of the locomotive must obvious-
ly rest. It has at the back a pair of trailing wheels and it has at the
front a bogie of four wheels. I assume that most Honourable Members
know what a bogie is ; it is a set of wheels in a frame which ¢an normally
rotate independently of the vehicle to which it is attached. If Hon-
gurable Members will reflest for a second they will see that the six
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wheels in the centre must be more or less rigidly attached to the
engine ; they caunot be allowed any freedom of movement apart from
the springing. If they go on to t{link a stage further they will see
that the wheels at the front and the wheels at the back must have free-
dom of mption ; and they must not merely be able to rotate as the
wheels of a passenger coach rotate but they inust be able to move
laterally, so to speak, across the frame of the locomotive, because
otherwise the locomotive could not take a curve. On a passenger
coach of course it is sufficient to have them able to rotate because the
centre of passenger coach can lean over the curve ; but on the loco-
motive the six big driving wheels in the centre obviously must be on
the rails. Now, it is here that the possibility of hunting comes in be-
cause if your front and back wheels can swing, so to speak, across the
locomotive, i.e., in a direction of right angles to the track, the locomotive
can swing across them and you get the possibility of the locomotive
swinging about on the central base,—the six central wheels. It is not, as
some people suppose, the existence of these wheels at the front and back
that causes hunting. If they were not there at all the locomotive would
be quite unmanageable. They exercise control over its movements :
but it is the fact that the locomotive ecan swing about the central wheel
base that makes hunting possible.

Now, the engine is keﬁt straight on straight track, and to a large
extent it is made to take curves, by the pressure exercised by the
rails on the flanges of the wheels. And those who remember their laws
of motion will realise that if the rails are exercising pressure on the
flanges of the wheels the flanges must be exercising a similar pressure on
the rails. And that is where the real problem arises. If your front
and back wheels can swing very freely, particularly the front bogie
which is the more important part, then the engine can swing very freely ;
and you get the possibility of dangerous hunting, with, ultimately, a
distortion of the track. If, on the other hand, you make them very stiff,
then when the engine comes into a curve you will get a very high pressure
exercised by the wheels on the rails, and you have the possibility of the
rails spreading and again the possibility of distortion and derailment.
So that what you have to do is to ensure that the maximum forces that
the wheels can exercise on the rail do not reach the limits which would
endanger the track. As the Committee observe :

‘¢ Neither track nor engine can be perfect, but the better the one the less perfe:t
may be the other by a corresponding amount *’.

The practical course is obviously to reduce your maximum flange
forces to the utmost exteut possible and at the same time ensure that
your track is equal to that maximum force and has an adequate margin
of safety over it. The great difficulty until two or three years ago was
that nobody knew what the flange forces were, so that the only means
of judging whether the engine was hunting, or was likely to hunt,
dangerously was the evidence of infrequent distortions and the feeling
that one got by riding on the locomotive itself. As the Committee point
out, that feeling may be a very misleading guide. In the last two or
three years instruments have been perfected which enable us to measure
these flange forces and thus to judge what the effect of any alteration
introduced on the locomotive is in enhancing or reducing hunting. So
that we ure now in a position to know for the first time what is happen-
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iug between the flanges of the wheels und the track and thus to judge

of the suitability of the different steps that occur to engineers for the
removal of any trouble. .

Now, the Committee appear to be satisfied that normally with
these engines as at grresent devised, the more dangerous flange forces
are exercised by the front pair of coupled wheels, that is, the front pair
of the six driving wheels. The essence of their most important ,pro-
posals means the transfer of pressure from these wheels to the bogie
at the front. It is not exactly a transfer because fairly obviously you
get the same amount of control at the front from a less amount of pres-
sure, very much on the principle of the lever or crowbar. What I might
describe as the core of the Committee’s proposals would be found on
page 60 of their report where they say:

¢4'The best thdit can be done on the engine has been clearly shown to be the reduc-
tion "¢f conpled wheel flange forces ; this can be achieved by inereasing, so far as is
practicable, the side contrul of the bogie, baving regard to the characteristics of the
hind truck. This, in essence, is the most important practical measure which can be
tllkau in engine design, to reduce the reactions on the track ’’.

And the most important recommendations in the Appendix are
idesigned to this end. Thus, for example, they recommend that the
strength of the bogie control springs, both the initial strength and the
maximum strength, on compression, should be very greatly increased.
In other words, the bogie should have less freedom of movement, so that
when the engine starts to swing, there will be a greater centring force
vn it. At the same time, they want to prevent a high degree of friction
there when the bogie moves on its slides so as to avoid a force which
would counteract the effect of those springs. If my deseription has been
in the least clear, I do not think Honourable Members will have much
difficulty in following the first few and important recommendations in
the Appendix.

Coming to the back of the locomotive, to the trailing wheels, to the
connection between the engine and tender and the tender itself, the
recommendations, as far as I have been able to follow them, are designed
to ensure that oscillation at the rear is damped down, and you do not
get forees set up which would neutralise or diminish the effect of the
control springs at the front. The recommendation that new engines
should have control springs for the hind truck is obviously based on the
same considerations. The recommendations as regards the maintenance
of the engines are fairly straightforward ; the better the degree of main-
tenance the less likely you are to have oscillation and hunting. I do
not think Honourable Members will have any difficulty at all in follow-
ing the recommendations regarding the speed and the track.

Let me try, in conclusion, to analyse the position regarding the
future. India has 284 locomotives of types XA, XB and XC. How are
we to assees their value ! The bulk of them have rendered and are
rendering excellent:service. So far as the biggest group is concerned, the
XAs, I can find no evidence that they have proved at all unsuitable for
the work they were designed. They have a much lighter load, axle-load
than the B. E. 8. A—4.6.0 5, and they were designed for mixed. trafile
ont branch lines. ' I €annot find any record of trouble there. Such trouble
28 did arise was due to the fact that they had to be used for other work,
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because on certain sections the track was not regarded as strong enough
for the B. E. 8. As. which the Committee suggest might have been pur-
chased. The XCs,gave trouble¢ in the early years, but they had never
had any derailment, nor is there any record of distortion in the last five
years, so that I think the designers car reasonably claim them as suc-
cesses. The XBs have admittedly given more serious trouble, although
as I said earlier they have not given trouble everywhere. On the Madras
and Southern Mahratta Railway, for example, they are regarded as defi-
nitely successful,

But many of the engines are subject at present to speed restrictions
which impair their universal usefulness, and we should naturally like
their removal. And the removal of relaxation or any other restrictions
now in force must depend on our being satisfied that the flange forces
which are being exercised are thoroughly safe. We have not, of course,
completed the series of experiments which the Committee has recom-
mended ; but so far as they go, they afford very gratifying confirma-
tion of the soundness of the conclusions in the Report. We know now,
what T do not think we knew two years ago, how hunting originates.
We have the means now, which we certainly did not have two or three
years ago, of estimating the extent of the danger involved, of measaring
‘the flange forces and the oscillation set up, and of knowing what effect
the experiments and alterations are having, and we believe, I admit not
for the first time, but I think this time with more solid grounds that the
Committee have provided us with a means of curing hunting. So that
our hope is, that thanks to this valuable Report and the immense amount
of work that preceded it, all those engineg have many years of excel-
lent work before them, If this hope is fulfilled, we are clearly in a better
position, so far as the locomotives are concerned, than if the more
cautious policy alluded to by the Committee had been followed. I do
not put that forward as a complete justification for action taken between
1928 and 1930, but it is a very relevant econsideration in judging of the
success of the policy then followed. I would only repeat, finally, that
‘we have reason to be deeply grateful to the Committee and deeply appre-
:?cintive of their work.

¢ Mr. President (The Honourable Sir Abdur Rahim) : Motion moved :
£ ‘‘ That the Report of the Pacific Locomotive Committee be taken into consi-
geration *’, )

" 8ir Muhammad Yamin Khan (Agra Division : Muhammadan Rural) :
+8ir, I wish to move : :

‘* That the further discussion on the Report of /this Committee be adjourned till
the Delhi Session '’.

When I move this, I do not wish to give any undue importance to
the action of those who are absent from their seats toeday. Anyhow, Sir,
the fact remains that about 44 Members of this House are absent today,
and whatever may be the grounds on which they have absented them-
selves today, whether they were based on any misunderstanding or on
, grounds which were unjustifiable—this is a matter for their constituencies
to judge,—I think we should adjourn the further discussion till the
 Delhi Session.

As far as my personal opinion is eoncerned, I do mot think that the

4 .
| absence of any Member of tkis House on the grounds given out in the
i Press on an occasion like this is justifiable. That iy my perbonal view,
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but, anyhow, the fact remains that this is a very important Report, and
since the Government wish to take a serious view of the findings of this
Committee and also prompt action which will have a great effect on the
future policy of the Railway administration, I think it is only right that
this House should give another opportunity to those Honourable Mem-
bers who have absented themselves today, though in our opinion their
absence is quite unjustifiable, to have their say, so that the Government
also may have the benefit of their views in taking action on this import-
ant Report. I think, Sir, this House will enhance its reputation if it
shows a kind of gesture even to those with whom we do not agree and
whose absence, I repeat, is most unjustifiable, that we are ready to accom-
modate them and give them another opportumity to express their views
on thig important Report. Probably they may be feeling sorry and they
may have to revise their action very soon and we do not know whether
they will find themselves present in the House in the near future. But
whatever it may be, this is my suggestion that the further discussion on
this motion be adjourned to the Delhi Session, and I move it.

Mr. President (The Honourable Sir Abdur Rahim) : That is not the
proper form. The Chair thinks what the Honourable Member means
is that the debate on this motion do now stand adjourned.

8ir Muhammad Yamin Khan : Yes.

Mr. President (The Honourable Sir Abdur Rahim) : Motion moved :
¢ That the debate on the motion moved do now stand adjourned.’’

The Honourable 8ir Muhammad Zafrullah Khan (Leader of the
House) : I am afraid the Government are not in a position to accept the
motion moved by my Honourable friend. Surely his own presence here
shows that he does not consider that there was any good ground for
abstaining from being present in this Session,

8ir Muhammad Yamin Khan : I have made it clear.

The Honourable 8ir Mubammad Zafrullah Khan: I am merely
endorsing what the Honourable Member has said and I am sure he has
no objection to my stating it in those terms. In any case I do not see
how business whieh is to be brought before the House is to be sifted on
the principle that certain kinds of business are important and should
be brought before the House when all Parties choose to attend and
certain other items of business are not so important and may be pro-
ceeded with when some are absent. The absence of a certain Party from
the House is extremely regrettable, but Government consider that all
business that is brought before the House, whether by Government or by
non-official Members, deserves the attention and consideration of the
whole House. I am afraid, if Sir Muhammad Yamin Khan’s motion
were to be adopted, the House might as well adjourn altogether because
no business could be transacted on that principle. I regret very much
that Government are not able to take the view of the matter that Sir
Muhammad Yamin Khan takes.

Sardar Sant (West Punjab : Sikh) : I would like to support
the motion of Sir Muhammad Yamin Khan, though on somewhat different
gronuds. As the Honourable the Communications Member pointed out,
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there ic no doubt that this report has been with us for two months.
But you also cannot gainsay this fact that the report is of a highly
technical nature. Though we have tried to separate the two portions,
namely, the technical portion from the general portion, I think I am
voicing the feeling of all the Members of the House when I say....

8ir Abdul Halim Ghuznavi (Dacca cum Mymensingh : Mnhammadan
Rural) : No, no. '

Some other Honourable Members : No, no.

Sardar Sant 8ingh : Let me finish what I am saying. Without
hearing me, you want to say ‘‘ No’’. I am saying that most of the
Members have not been able to follow the technical portion of this
report. The Government with its host of -advisers on these technical
matters can understand the implications of this report....

Mr. M. A Jinnah (Bombay City : Muhammadan Urban) : Do the
Government understand ?

Sardar Bant 8ingh : I should think so, I should presume so.

Mr M. A Jinnah : Sir Andrew Clow said that he did not.

Sardar Bant 8ingh : In that case that is a greater reason. This
statement showing the action taken or proposed to be taken upon the
I’acific Locomotive Committee’s recommendations was handed to us
only this morning and we have not been able to go through it. 'What
I propuse to place before the House is this. I will request the Honour-
able the Communications Member to grant us the facility of seeing
some= of the technical experts of the Government in connection with the
report. .
Mr. President (The Ilonourable Sir Abdur Rahim) : That is a
very different thing from the proposition which has been put forward
by Sir Muhammad Yamin Khan,

8ardar Sant Bingh : What I am saying is this. The ground on
which this proposition should be accepted is that we should be given
facilities to see some of the experts of the Railway Board and under-
stand those portions which are obscure to us, and for that reason the
debate may be adjourned. That is my submission.

8ir Abdul Halim Ghusznavi : Mr. President, I oppose this motion.
Sir Muhammad Yamin Khan has made out a case on the floor of this
House that as the Hitlers and Mussolinis of the Congress are unable to
attend or will not attend, therefore, the discussion of this important
matter should be postponed.

An Honourable Member : Chamberlains and Daladiers |

8ir Abdul Halim Ghuznavi : My Honourable friend suggests that
because the Members of the Congress Party would not choose to be
present here, therefore, the Members of the Assembly should agree to
a proposal for postponing such an urgent matter. I could have under
stood if there was some serious difficulty on the part of these Hitlers
and Mussolinis in attending, but what is the ground of their absence
fromn this House today t The ground is that the Indian troops were sent
without the knowledge of these Hitlers and Mussolinis......
. Mr, President (The Honourable Sir Abdur Rahim) : The Honourable
Member need not discuss all that. That question is not before the
Hou;e‘. Whatever their motives may be, it does not matter.

160LAD L
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B8ir Abdul Halim Gbumnavi : My Honourable friend, S8ardar Sant
Singh, says that sufficient time has not been given to us to study the
l;epo;t;r Months ago thig big pamphlet was sent to every Homourable

mber.

Sardar Sant 8ingh : But facilities were not available to us.

Sir Abdul Halim Ghusnavi : He wants to understand the technical
side of this report. He will never understand that.

An Homourable Member : Have you understood it ?

Bir Abdul Halim Ghuzmnavi : T do not care to understand the techni-
cal side. I am here to sce to the protection of the lives of the people
and the avoidance of risk and accident ; the technical aspeet may
be taken care of by the technical engineers. On these grounds. I
oppose the adjournment,

Mr. F. E James (Madras : European) : I must oppose the sugges-
tion that the debate should be adjourned to the Delhi Session. It un-
doubtedly is most unfortunate that the Members of the largest Party
in the House have been directed by an extra constitutional body to
abstain from performing their duties here and I think no one is sorrier
for that order than the majority of those Members themselves. While
we regrel their absence and share their disappointment at not being able
to carry on the burdens of legislation with their fellow legislators, I do
not think that that is any reason why business that was known to be coming
before this House should be postponed. I can quite understand that
the report presents some difficulties to the understanding of some of
the Honourable Members and there might perhaps be a case for an
adjournment of the discussion for a few days. And if the Railway
Bourd could provide facilities for Sardar Sant Singh to go on hunting
on an XB engine no one would be happier than myself, but T am bound
to confesy that I should not be willing to accompany him. But there
i8 another aspect of the matter which I think we, as practical men, should
consider, and that is this. As it is, we usually find the greatest difficulty
during the Budget Session in eoping with the business that comes before
the House. This is a comparatively light Session and I do not think
that a mere addition of Members to the House will necessarily enable
the Flouse to give greater consideration to the report, and if it is
postponed until the Budget Session there is no guarantee that there
will be found time for it.

T remember my Honourable friend from Madras, Mr Satyamurti,
whose absence we all noticed at question time, in spite of the fact that
Mr. Lalchand Navalrai endeavoured to take his place. not with very
great success I am bound to confess—I remember Mr. Satyamurti
agitating, year after year, for adequate time during the Budget Session
to be given for the discussion of the Public Aceounts Committee Report.
‘What happened year after year was that it was postponed until the
end of the Session and then we were told that there was no time. I
am rather apprehensive that the same thing may happen in connection
with this report. This is a technical report. The House cannot possibly
consider its technical aspects. It is not qualified to do so, even if Sardar
Sant Singh should spend his time during the next 25 years on a hunt-
ing engine. But there are certain majn recommendations that are of
great importance and, therefore, I urge very strongly that the debate be
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concluded during the present Session. If it would meet the wishes of
Members, who have only received this morning this summary of what
has been done by the Railway Board, to have the debate postponed for
two or three days, then I would ask the Honourable the Railway Mem-
ber to consider that request.

Maulvi Muhammad Abdul Ghani (Tirbut Division : Muhammadan) :
Sir, apart from the fact that the Members of a Party or individual
Members are absent, I would ask the Government to take into con-
sideration the fact that they gave notice of this motion to the Assembly
Departiment too late and you will notice. Sir, that notice of this Motion
was issued by the Assembly office on the 21st August, and it might have
reached Members on the 25th or 26th. We thad hardly time to read
the Lulky volume of the report which iz going to be discussed today.
You may laok to our inconveniences. The last speaker has suggested
that at least some time should be given for the consideration of this
bulky report. 1 hope the Government will so arrange the business that
this matter may be taken up by the middle of September next.

Mr. M. A Jinnah : I do not wish for a single moment to urge the
Government to stop its business because some Party is not present here
but T do urge upon the Government to carefully consider the request
of thie Flouse to adjourn the debate for a reasonable time. You must-
remember that after all the non-official Members have got many other
things to attend to.

An Honourable Member on the Government Benches : So have we.

Mr. M A Jinnah : It is all very well for the Government to bring
up this business. You are paid to attend to your business. We have
got many other things to attend to, besides attending to the business
of the Legiclature. We do not get anything more than Rs. 20 a day.
Therefore don’t iyou compare your difficulties with ours. It is a fact
that many of the Honourable Members have got very important matters
to attend to. You have got the Secretariat behind you. You have got
all that army of staff sitting in the office box to assist you. You send
this agenda to us about the end of August and you expect all the
Members to be ready to debate and discuss these recommendations
which are of a complicated and technical character. I can under-
stand the attitude of the Leader of the House. It is perfectly justifiable.
We are not going to stop our business because some people are not
present here. That I can understand. I, therefore, urge upon the
Government that time should be allowed to the Members to study this
report and not to force us to a division. There is no urgency. The
Government can bring this matter up on the agenda after ten days or
a week, so that Honourable Members may look into it properly and be
ready to participate in the debate in an intelligent manner.

Mr. Mubammad Azhar Ali (Lucknow and Fyzabad Divisions :
Muhammadan Rural) : Sir, the Leader of the House has opposed the
sugzgestion made by my friend, Sir Mubammad Yamin Khan. 1 do not
think Gov_emment .should force their view on this House, becanse on
this occasion there is an objection from practically all the elected
Members.

Mr. President (The Honourable Sir Abdur Rahim) : There is a
motion before the House by Sir Muhammad Yamin Khan that the
debate do stand adjourned. That means that the debate will have to
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be adjourned indefinitely but other suggestions have been made that
some time may be allowed to Honourabfa Members to study the report
more carefully. These are two distinet matters,

- Mr. M. A Jimmah: May I move an amendment to the motion of
Sir Muhammad Yamin Khap—that the debate be adjourned till the
15th September,

Mr. President (The Honourable Sir Abdur Rahim) : The Chair does
not think any amendment is necessary. A suggestion like that can well
be put before Government without any motion or amendment.

Mr. Muhammad Azhar Ali : An amendment has been suggested by
Mr. Jinnah that the matter be postponed for a>week or ten days. 1
was going to support that suggestion. Govermment should aceept the
suggestion as a sort of gesture to the non-offieial side.

Mr. President (The Honourable Sir .\bdur Rahim) : The Honourable
Member must recognise the distinetion hetween the suggestion that has
been made by some Members and the motion of Sir Muhammad Yamin
Khan. H Sir Muhammad Yamin Khan's motion is accepted, there will
be ny diseussion this Session and it will have to he renewed afterwards
wvith the special permission of the House.

8ir Munhammad Yamin Khan : If G« vernment will agree to the sug-
gestion m ule by my Leader, then I wil} withdraw my motion at once.

The Honourable Sir Andrew Olow : I do not think the arguments
adduced for postponing the debate for a long time have very. much
validity. As regards Sardar BSant Singh’s complaint, the Railway
Board is there all the time and thev are always ready to assist any
Member in regard to the technical matters. As regards these matters
of detail Hounourable Members will remember that I did not discuss
them in my speech at all.

Mr. M. A Jinnah : But we mav have to discuss them.

The Honourable Bir Andrew Clow : But if there is a desire to take
this up at a slightly later date, I think we could meet the desire of the
House on that matter ; and this matter could be taken up after Lunch
on any half day, if that will suit the desire of the House.

An Honourable Member : Not today !

The Honourable 8ir Andrew Olow : On some later day, immediately
after Lunch, if that will suit the House.

Mr. M A Jinnah : Provided it is not brought up at least for a week.

The Honourable Sir Andrew Olow : Yes.

8ir Muhammad Yamin Khan : Then 1 withdraw my motion.

The motion was, by leave of the Assembly, withdrawn.

The Assembly then adjourned till Eleven of the Clock on Thursday,
the 31st August, 1939,
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